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LOK SABHA 
Widmsday,  22nd  August, X9S6

Th$  Loh  Sabha  mit  at  EUv$n  of 

thi Clock.

[Mr.  Spbaker in  th$  Chair]

ORAL ANSWERS TO QUESTIONS 

All India Educational Service

*1354. Shri S. C. Samantas Will the 
Minister of Education be  pleased to 
refer to  the  reply  given  to Starred 
Question No. 412 on the 2nd March, 1956 
and state:

(a) whether the  proposal  to  intro
duce an  All-India  Educational  Ser
vice has since been finalised i and

(b)  if not, the stage at which it stands

tt present?

The Deputy Minister of Education 
(Dr. K* L. Shrimali): (a)  The proposal 
has not so far been finalised.

(b)  The State Governments have been 
addressed to  conununicate  their  views
in the matter.  The replies from a majority 
of them are still awaited. '

Shri S. C. Samanta: May I know
when this service was discontinued and 
”.vhat were the reasons that were put fohvard 
for its discontinuance?

Dr. K« L. Shrimali! I think it was 
discontinued aftor the transfer of education 
to Provincial Governments after the year 
1921.  Recently the Government of India 
have initiated a large number of schemes 
and it is felt that the All India Services will 
considerably help in developing national 
policies and national programmes of educa
tion.  The States Reorganisation Commii- 
sion also had very strongly recommended 
the settinĝ) of various kinds of All India 
Services.  They had not specifically  men
tioned  All  India  Educational  Service. 
Considering all these facts, it has been felt 
that it would be very helpful to have this 
service.

Shri S. C. Samanta: In the last
session the hon. Minister said that the 
opinions  of  the  State  Governments 
were asked for.  May I know whether some
the State Governments have sent their
nions, and if so what are their reactions ?

3 LSD.—1
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Dr. K. L. Shiimalii The reactions of
most of the State Governments are not 
very favourable to the proposal.

Shri B. S. Murthy: May I  know 
on what grounds the State Governmenti 
are opposing the all India cadre ?

Dr. K. L. Shrimali: They have not 
mentioned  any  specific  grounds.  One 
State said that it did not consider it necessâ 
at  the  moment.  They  simply  said 
that they were not agreeable to the pro
posal.

Shri N. B. Chowdhury: May I know 
whether Government have pryiared any 
estimate as to the number of lES officers 
who  would  be  required  during  the 
Second Five Year Plan period?

Dr. K. L. Shrimali: This estimate 
would be prepared only after the proposal 
has been finalised.  It is no good making 
estimates as long as the proposal itself k 
in the air.

Traffic Regulations In Delhi

*1255- Shri Dabhi : Will the Minister 
of Home  Affairs be  pleased  to 
refer to  the  reply  given  to  Starred 
Question  No. 726  on  the 15th March
1956 and state:

(a)  when  Government  propose  to 
introduce in  Delhi some  of the provi* 
sions of the Bombay  Police  Act,  for 
taking  effective  steps against  cyclists 
who violate traffic regulations; and

Cb) what provisions of the  Bombay 
Police Act are proposed * to be intro
duced in Delhi?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and (b). 
The  proposal is still under consideration.

Shri Dabhi: May  I know whether 
double and treble riding on cycles still 
continues ?

Shri  Datar: It  is  continuing.  In 
view of that we want to expedite the intro
duction of the provisions of the Bombay 
Police Act as early as possible.

Shri Dabhi: May I know how many 
cyclists were found during the last four 
months violating the traffic regulations? 
How many of them were proceeded ajpunst 
and how numy of them were convicted?
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Shri Datart All these figures were 
given  to  the  hon.  Member when he 
asked a question a few months back.  I 
have got the same figures; I have not got 
up-to date figures.

Shrl D. C Shsrmai May  I  know 
if  these  regulations  governing  cyclists 
arc being modified or not, or whether 
they have been modified during the last 
year?

Shrl Datari Government are anxious 
to bring into operation very stringent 
rules for combating the oflfences committed 
by these cyclists.  Their number is in
creasing.  Therefore Government propose 
to intr̂ uce provisions of the Bombay 
Police Act for checking up all these irregu
larities.

8hii Matthent May I know whether 
the hon. Minister knows that 99 per cent 
of the cyclists who travel in the night have 
no light whatever.  This happens in front 
of the Police.  Will you do something 
about it?  It is very dangerous.

Shri Datart I am not sure about 99 
per cent.  But I would agree that a very 
large  percentage  do.  Government  are 
anxious to check up all offences.

Shri  Kasliwals I  understand  that 
Government  have  recently  introduced 
some more silence zones.  May I know 
whether as a result of the creation of these 
silence zones, there has been an increase 
in the accident rate, so far as cyclists ar 
concerned ?  ,

Shri Umtmrt  I am not aware of the 
ena position so far as this question is 
oonceraed.

ShH K« K. Bata: May  I  know 
whether the traflSc regulations are confined 
to cyclists alone, or they apply to general 
traffic also?

ShriDatars Naturally general traffic 
of which cydc is one.

Shri C. R» lyyunnl:  May  I  know 
how many  accidents have taken  plact* 
because of the breach of the rules by  the 
cyclists }

Shri Datart I gave the figures to this 
House on a previous occasion and I also 
pointed out then that the incidence of 
accidents is far less in Delhi than in Bombay 
and CalcutU.

Shri Matthcn: Has it improved now?

Shri Datarx Yes.

inrw w nwT wwiuft 

: WT fiwr

iWr Jwr

PTT  ft? :

(t) WT 'RTOI %

emNY jfrsRT  %   ̂ ^

(̂ )  ft, ?ft «PTT

(*r) qf? 51̂ ?ft ^

ftSIT  ̂ WT   ̂ w

fjriihT ̂  iitot  ̂?

ftwn  (*T®  *ito trt):

(t)  3ft pPUT  ’PIT

I   ̂  fa#T #

^   ftmr  arr̂rrr  1

(?t)  (*t). jw’t

 ̂ I

Shri B. S. Murthyi  The answer may 
be given in English as well.

Mr. Sp«ahen  The Deputy Minister 
may read the English version as well.

Dr. M. M. D«si (a)  Yes Sir; it has 
been decided not to include it in the second 
Five Year,Plan.

(b) and (c).  Do not arise.

•ft W   : WT ftTOT

\ ^ ^  wt ^

'3fT '1̂1  ̂?

Dr.  M. M«  Dats  We  referred this 
scheme  to  the  Planning  Conmiission 
and the Planning  Commission were of 
the opinion that  the time is  not ripe 
when these elaborate schemes involving 
an expenditure of Rs. 161*7 lakhs could be 
taken up.  They are of tne opinion that 
this question can be taken up at the end of 
the Second Five Year Plan.

tft inw WR imFfk

ijift ^ «n fr ^
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T̂T9T  TVV ^ ̂ HTRT V7 ^

r̂fI «ftrwrw fir^^^^frnr

5T̂ ftniT ^ T̂r t ?

Dr. M. M. Dasi The Planning Commis
sion proposed that during the next  Five > 
Year Plan Rs. 25 lakhs can be earmarked 
for helping the institutions and imiversities 
to carry out research and train  students 
for carrying out this work.  Now this 
matter I hoĵ  would be taken up by the 
University Grants  Commission.

Shri B. S. Murthy:  May I know
when this linguistic survey is taken up, 
whether languâs like Tulu which has 
no script would ̂also be surveyed?

Dr.  M.  M. Dm  t  This  linguistic 
survey was taken up by one European 
gentleman Mr. Grierson, about fifty years 
ago.  The Education Ministry propoŝ to 
take it up.  But  unless  anci  until the- 
details of the schemes are accepted and 
worked out.  I am not in a position to 
reply to the hon.  Member.

History of Freedom Movei

*1258. Shri S. C. SamantB:  Will the 
Minister of Education  be pleased  to 
state: •

(a)  whether a copy of the thesis on 
the  Indian  War of  Independence 
written  by Mr. Kompantsev,  a Soviet 
national, has since been received through 
our Embassy in Moscow;

(b̂  if so, how far it will  help  in 
writing the History of Freedom  Move
ment in India; and

(c) whether  any  Soviet writer is 
likely to come to India  to  examine 
books  and other  documents  on  the 
subject ?

The Deputy Minister of Education 
(Dr. M. M. Das): (a)  No, Sir.

(b)  Does not arise.

(c)  We have no definite informadoiL

I may inform the hon. Member that the 
Soviet Embassy in New Delhi toki the 
Ministry of External Afiairs on the 29th 
October 1955 that the Oriental Institute 
of the Academy of Sciences, USSR, was 
preparing a special publication devot̂ to 
the centenary of the all-India rising in 
1857-59  and  the  Institute propose to 
send two scientific workers to Ixidia for 
a short period to study historical records 
maintained in some Indian libraries and 
to microfilm those records.  We  acceded 
to this; but up till now no scholar has 
been sent by the Russian Government.

Shri S. O Samantat Msy I  know 
whether the thesis that was received through 
the Embassy belongs to this gentleman, 
Mr. Konipantsev, and whether he ts the 
author of it ?

Dr M. M. Dass We have up to now 
received nothing.  We enquired from our 
Moscow Embassy about the thesis written 
by this Russian scholar Mr. Kompantser. 
The Russian Government informed  the 
External Affidrs Mhiistry that this scholar 
is in Delhi and that he is attached to the 
USSR Embassy.  Afterwards  he  told 
us that he would supply us a copy of the 
thesis, but he would take some more time 
as he has to go through the copy again 
and revise it.

Shri S. C. Samantat  May  I know 
whether any enquiry made by our Embassy 
in U.S.S.R.  If newspapers were collected 
or other papers were collected from India 
and then this thesis was written?

Dr. M. M« Das t How this thesis was 
written we do not know, and  we have 
not made any enquiries, but we are goix̂ 
to have a copy of this thesis.  There is 
also a proposu to translate this wock into 
English.

Regional School of Printing, Delhi

*1259. Shri Ram KHthant  Will the 
Minister of  Education  be pleased  to 
refer to the reply given to Starred Question 
No. 2009 on the 8th May, 1956 and state:

(a)  whether the details of the Scheme 
for establishing  a Regional  School of 
Printing at Delhi have been finalised; 
and

(b) if not the reasons for the  delay ?

The Deputy Minister of Education 
(Dr. M. M.  Das)i (a)  and  (b).  The 
details of the scheme tor the establishment 
of a Printing School in the  Delhi  Polŷ 
technic are being prepared by the Planning 
Committee of the Institute.

As it is proposed to establish the School 
during the Second Five-Year Plan period, 
there is no delay in the matter.

Shri Ram Krishan:  May I  know 
whether such  schools will be established 
in other parts of the country also ?

Dr. M. M. Daai Yes.  There was  a 
question a few days back.  We are going 
to establish such schools, and I think 
r̂ê y three of them have been established— 
in Calcutta, Madras and in  Bombay.  An- 
otkfcr will be established in AllahidMd.

ShrllLK. Baeut  Will this be  an 
institute of an all-India standad T Will 
the qualifications that will be acquired 
from learning here be eoindered as those 
of an all-India instituteor  just a local 
institute ?
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Dr. ALAL Dm: W c had no Central 
printing school as such, but the All India 
Council of Technical Question prepared 
a scheme for setting up cer ain scnools. 
This school also  be set up according 
to that scheme, and so the qualifications 
will be of the same standard.

Shri B.  S. Murthyt There  arc a 
number of schools of printing in various 
pans of India.  May I know ihe difference 
of this school from the others that exist 
now?

Dr. M. M. Dat: I can give the hon. 
Memb?r the courses of this school, but 
I am not conversant wi*h the courses that 
are laid down in the schools that have been 
set up by the State Governments.

Smagflinf from  and to  Goa

*ia6o. Shri Krithnacharya  Jothli
Will the Minister of Finance be pleased 
to state:

(a)  whrther it  is  a  fact  that  the 
niuggling  of essential  goods  to  and 
from  Goa is still going  on  inspite  of 
the sealing of the border  by Govern
ment ;and

Cb)  if so, how m̂ ny  persona have 
b̂en detected and arrested  so far  in 
this connrction ?

Hi6 Minister of Revenue and Defence 
Expenditure rShri A. C. Guha): (a) Yes, 
Sir, it is true hnt on »he Goa border some 
•muggling is still going on.  But he infor
mation available  with the  Gov'̂ mm'nt 
indicates that such smuggling has consi
derably decreased since the sealing of ihe 
border,

(b)  During the period upto 30th June 
1956, 1680 persons  were detected while 
smuggling gopds but they were depart- 
m̂ nt̂ly dealt with and no prosecution 
was launched.

Shri Kriahnacharya Joshi: May  I 
know what are the essential goods smuggled ?

Shri A. C«  Guhat Smuĵing  from 
India to Goa mostly consists of tea, vbacco, 
spices, cattle, jaggery and Indian rurr ncy. 
The goods smuggled into India fr m Goa 
mostly consist of liquor, betelnuts, gold 
and some luxury articles.

Sbri Krithnadiarya )oshit May  I 
know the names of the surrounding places 
in the Indian Union where smuggling 
takes place ?

Shri A. C. Guha: I cannot understitid 
the question or what is meant by ‘surround
ing places*.

Mr*  Speakers ‘Surrounding  places* 
means all the surrounding areas.

Shri A. C. Quhai Including the sea.

Award of Contracto

*1262. Shri Gidwanii Will the Minis
ter of Heme Affairt' be pleased to state:

(a)  wh'̂th'*r any fresh directive has 
been issued by the Government of India 
to its officers in regard to the awarding 
of contracts to firms in which their sons, 
daughters  and  other  dependents  are 
employed; and

Cb) if so the nature of the directive ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a)  Yes.

(b)  A copy of the instructions is placed
on the Table of the House.  Appendix 
VII,annexure No. 46].  ^

Shri Gidwani: May  I  know  the 
reasons for issuing a fresh directive?

Shri Datari It is by way of abundant 
caution that there should be no suspicion 
even that any act that is being done pro
perly may not be suspected to be done 
improperly.

Shri  Gidwanii Were  there  any 
violations of this previously?

Sliri Datars There were no violations 
as such, but in every case permission was 
sought for.

Shri  Gidwani: May  I  enquire 
whrth-r sons-in-law are covered by this 
direciive ?

Shri Datar: We  have  used  the
word “dependent** also, which will include 
sons-in-law.  May I rrad  to the  hon. 
Member from the Office Memorandum—

*‘in which a son, daughter or a dependent 
of an ofl&cer is employed...................**

A son-in-law may not necessarily be 
called a dependent unless he is staying as 
a garyatnat*

Shri K. K. Basu : Are we to understand 
that the cases of those sons-in-law who 
do not stay with their fathers-in-law are 
not covered by this prohibitory order?

Shri Datar: It depends upon inter
pretation.  If in a particular case it is 
found that there is more than ordinarily 
direct relationship between a father-in-law 
and a son-in-law or daughter, that factor 
will be taken into account.

Shri Velayudhan; roŝ

Mr. Speaker: Has the hon. Member 
a son-in-law?

Shri  Velavudhan! I  have  a  son. 
May I know from this whether the firms 
in which an officer’s sons or grandsons or 
a Minister’s sons or sons-in-law who are
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working as liaison officers, and, technically 
speaking, who are not  receiving  any 
salaries  from  the  firms, will be affected 
by this order ?

Shii Dstar:  'Whenever such  cases 
arise.  Government  will surely consider 
whether the spirit of these rules applies.
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Shri D«tart  The Government would 
take a number of circumstances into account. 
There are two rivers whose courses are 
changing, and that is the reason why it 
has  become  necessary  to  find out the 
wishes of the people, and then the whole 
matter will be finally dccidcd.

Dr. Ram Subhag Singht  This matter 
is before ihe Gov. mm ni since 1950 and 
a commirtee was appointed, but as yet no 
decision has  been  arrived  at.  May  I 
know how the wishes of the people will be 
ascertained, and whether «he area which 
lies towards the east of Karmnasa river 
will also be taken into consideration?

Shri Datar:  May I point out to the 
hon. Member that this need not be con
sidered as a boundary  dispute  at  all? 
It is a question of the proper S( ttlement of 
boundaries  consrquent  on  the  natural 
diversion of thr fioods or currents of cer
tain rivers.  Till recently this questirn 
was  under  consideration  between  the 
U.P. and Bihar Governments.  It is only 
now that they have requested the  good 
offices of the G>vrmmcnt of India  for 
finding out the manner in which this quei* 
tion can be solved.  Govrrnment would 
be sending an olficrr to And out what the 
position is, and then would give their 
recommendations or advice to the State 
Governments,  and  they  would  finally 
settle the matter.

Dr. Ram Subhag Singht  In view
of the large numbf'r of muiders which 
are taking place on both sides of this 
rivrr, nwy I know whether the Government 
will expedite this matter and direct the 
two  State  Govemm-nts  concerned  to 
finalise the matter immediately?

Shri Datart  So far as the Govexp- 
ment of India are concerned, they are 
always ready to help the State Govern
ments, and the matter is likely to be expedi
ted.  The position has to be reconsidered 
in view of the decisions taken by the 
tĥn  Governments in  1888.  To what 
extent a change is necessary is the point 
under consideration.
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Shrl D m tm rt  The question of juris
diction of courts will glso be taken into 
account.

Oflftclal Luifuage Conmilasloii

*xa6s. Shrl D. C. Sharma  :  Will
the  Minister  of  Home  Affairs 
be pleased to refer to the  reply  given 
to Starred  Question No.  82  on  the 
i8th July, 1956 and state:

(a)  whether the  Language  Com
mission  has submitted its report; and

(b)  if so, its main recommendations?

The Minister In the Ministry of 
Home  Affairs (Shrl Datar): (a) and
(b).  Yes.  Tlw Report of the Commission 
has been receî d and is under considera
tion.

Shrl IX C. Sharmat  May I know 
if the Report is unanimous or are there 
any minutes  of  dissent and, if so, how 
many ?

Shrl Datan  At this stage I would 
not like to give any further information. 
TTie hon. Member will kindly wait for 
only a short time.

Shrl D. C. Sharmas What is the way
of dealing with this Report ?  May I know 
whether  the  recommendations  of  the 
Report will be considered as such by the 
Central ‘Government or they will be sent 
to the State Governments for their comments 
and then considered  by  the  Central 
Government ?

Shrl Datart  There are two methods, 
perhaps alternative methods,  of dealing 
with this question:  one is to refer the 
Report to a  parliamentary committee to 
be set up under the provisions of article 
344(4) of the Constitution, and the second 
one is to publish the Report just now 
and then to refer the matter to the parlia
mentary conmiittee.  The  Government 
are considering these matters.

Shrl D. G. Sharmat  May I know 
when this Report will be published and

placed oQ the Table of the House ?

Shrl Datar : At as early a date as 
possible.
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Shrl  Datar:  I  have  said  already 
that  the  Government  are  considering 
whether the Report should be placed on 
the Table of the House just now or whether 
the Report should be submitted to a parlia
mentary Committee to be set up and then 
thcRoportand the recommendations  of 
that committee together to be placed on 
the Table of the House.  That is exactly 
the matter which is under consideration.
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Shii Booyttraghatamyt  May 1  know 
the names of the States whose  Members 
have objected to Hindi being made as the 
official language?

Shri Datar: I cannot answer indirec
tly what I am not going to answer directly.

Shri Kamatlii Is it a fact that the 
Government have deputed certain officers 
to the Soviet Union in this connection, 
particularly in order to study the working 
of the Russian language as the official 
language  of that big composite  State, 
and if so who have been deputed ?

Shri Datan It is a question of the 
past and not now.

Shri Velayudhani No, no; now.

Shri Datar: I believe that the Commis
sion themselves had sent their Secretary 
to Russia.  He has returned already.

Shrimati Tarkeshwari Slnhas Just
now the hon.  Minisie  said that the 
Report will be published.  May I  know, 
whether in view of the fact that the  Com
mission went round the country and took 
evidences whether those  evidences will 
also be published along with the Report ?

Shri Datari The whole thing would 
be considered—the report and, if necessary, 
the  evidence  also.  The  whole  matter 
is under consideration.
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History of Freedom Movement

*1267.  Shri Madiah  Gowdai Will 
the  Minister  of Educatioii be 
pleased to sUte:

(a)  the progress so far made in the 
collection of materials for the History 
of the  Freedom  Movement; and

(b)  the amount so far spent  for that 
purpise (with the chief break up of the 
eipenditure) ?

The Deputy Minister of Education 
(Dr, M. M. Das)i (a) Almost all the 
materials dealmg with the first phase upto 
1884 have been collected and catalogued. 
Collection of materials upto 1919 which 
is going on is expected  to be complete 
by September 1956 and the material for 
the third phase ue. upto 1947 by December̂ 
1956.

(b) (i) Establishment (includ
ing pay of officers & 
establishment) . Rs. 2,72,150/10/-

(ii) Allowances,etc.
& office expendi
ture Rfl. 97.158/14/6

of(iii) Collection 
materials.  .  Rs. 35»̂ 7/ii/9 

Total .  Rs. 4»04*557/4/3

Shri Madiah Gowdat May I know
whether  arrangements  have  also  been 
made to get the material from the various 
States and if so, may I know whidi is 
the agency employed and how the mater
ial is being collected?  •

Dr. M. M. Deet The Board of Edltoiib
when they came into existence, them
selves requested the different State Govern
ments to set up State Committees to help 
the Central Board.  Now nearly all the 
State Governments, with the exceptiaii 
of, most probably, Tripura, have esub- 
lished  these  State  Committees.  When 
the Board was dissolved the Government 
of India requested the provincial Govern
ments to continue these State committees 
and they are still continuing their work.

Shri Madiah Gowdat What is the 
esthnated cost of the History of Freedom 
Movement....

Mr. Speaker: I am calling Shri Jaipal 
Singh.

Sliri Jaipal Singh: In regard to part
(a) of the question, may I know whetlier 
all the material in the connection of the 
children of the first President of the IxkUan 
National Congress, Shri W. C Bonncijee, 
has been available to the GovemmeiU?

Dr. M. M. Dae: The materials that 
have been collected run to thousands of 
pages.  I am not in a position to give in
formation about a particular point.

Shri K. K. Baau: Have any person
been authorised to write up the first part 
which has been compiled and if so, may 
I know the name of that gentleman?

Dr. M. M. Dae: The  question of 
writing the history will be taken up when 
all the materials have been coXiected.
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Shri K. K. Bmui Of all the put*.
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Dr. M. M. Daas Sir, I have *81(1 that
the whole period, beginning from the 
earliest occupation of the Btitish to the 
year 194?)  been divided into three 
phases; the first phase from the earliest 
occupation of the British to the 7 ear 1884— 
the  birth  of  the  Indian  National 
Congress; the second phase from 1885 to 
1919—till  the advent of Gandhiji  into 
this field, and the third phase from the 
year 1919 to 1947 when we achieved our 
mdependence. Now, so far as the collection 
of materials of the first phase is concerned, 
we have already completed that*  Still 
one  or two  informations  are  coming 
from the t̂ites but, generally, we   ̂ 
fay that we have completed the collection 
of materials of the first  phase.  So  far 
as the second phase is concerned, we hope 
to complete the  collection  of  material 
by the end of September  next.  The 
third phase, Sir, we hope to  complete 
by the end of this year, that is, 31st Dec
ember, 1956.

Seth Govind Dat: What about pub- 
Ucation? ^

Dr. M. M. Datt After the complete 
collection of meterials the Government 
will take up the question of writing the 
history.

Seth Oovind Dati By what time?

Dr. M. M. Datt At the end.

Shri Madlah Gowdat May I know 
in what language the history will be written 
first and when the printing will commence ?

Dr. M. M. Daet So far I know, and 
I speak subject to correction, the history 
will be written in English first.

1̂5 iftlWW ITH : fftr  ̂  VW

SWlftRT ^ I

Dr« M. ML Datt I may assure the hon. 
Member  that the history of Freedom 
Mo ement is a very important thing and 
it will be translated later on I hope, not 
dily in Hiodi but in all the other regional

languages.  The whole country is interes
ted in it.
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Shrl  Kamath: Has  the  Minister’s 
attention been drawn to the statement made 
by the Chief Election Commissio ler, Shri 
Sukumar  Sen,  recently at  Chandigarh 
that he has convened a conference of all 
political parties in the capital, to be held 
on the 30th August and, if so, may I know 
whether this important matter of elec
toral rolls also will be a subject for dis
cussion at that conference?

Shri Biawati I have seen that state
ment, but I do not know what exactly the 
Election Commissioner is going to  do 
because I have  not  made  any  en
quiries on this specific point.  But I assume 
that  the  Election  Commission  is 
always  anxious  to solicit the help and 
assistance of all important political par
ties in every matter.

Shrl Jaipal Singh: In view of the fact 
that on the previous occasion some Mem
bers of Parliament were left our, will the 
Government see to it that no Member 
of Parliament is left out this time?

Sliri Biswatt Government will see to 
it that as far as possible no one—whether 
one is a Member of Parliament or not—is 
left out.

Mr. Speakers Are we to understand 
that nobĉy’s name will be  tĥre?

Shri Kasliwalt In view of the fact 
that these electoral rolls are prepared every 
year and some of the old electoral rolls have 
been questioned before some tribunals 
and in view of the fact that the tribunals 
have said thet only the latest and current 
electoral rolls are the valid ones, may I 
know whether the Government have issued 
any instructions to the electoral officers 
to cancel the previous electoral rolls and 
keep only the current electoral rolls as 
valid?

Shri Biswas: Whenever a new elec
toral roll is prepared, that is the roll in 
force, and the previous rolls are automati
cally cancelled.

Shrimati A. Kale: At the time of the 
last elections, lakhs of women voters in 
Bihar were left out on account of the mis
take of recording their names wrongly; 
may 1 know what has happend to them
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now and may I know whether they will 
be enrolled as voters this time  at least?

: I could  not follow theShri Biv
question.

Mr. Speaker: It appears that a number 
of women have been left out in Bihar last 
time.  The hon. Member wants to  know 
whether any steps have been taken to 
include their names this year.

Shri Biswaa: Names may have been 
left out not only in Bihar but in other 
parts of the coimtry also.  But wherever 
the Government’s attention is drawn to 
these omissions, steps are taken, in acc
ordance with the rules, to remove those 
defects.

Several  Hon.  Members' tosb—

Mr. Speaker: The hon. Members are 
of course interested in the proper pre
paration of the electoral rolls.  Therefore,
1 would suggest to the hon. Members 
that if thev have got any special sugses- 
tions or if they come across any difficulties 
or irregularities, they may send their notes 
to the hon. Minister of Law.  I am sure 
that the hon. Minister will ask the Election 
Commission to take proper accoimt of 
all those representations.

Travancore-Cochin University 
Teachers

*1270. Shri Mattheni Will the Minis
ter of Education be pleased to sute the 
reasons why the proposals of the Uni
versity Grants Commission for revision 
of pay scales of the Travancore-Cochin 
University Teachers have not been im
plemented yet?

The €>eputy Minister of Education 
(Dr. K. L. Shrimali)! The matter is 
still under cinsideration of the Govern
ment of Travancore-Cochin.

Shri Matthen: The hon. Deputy Minis
ter said that in the course of the debate 
on  the ■ Travancore-Cochin buĉget  Aat 
early* steps will be taken to implement 
these proposals.  May 1 know what steps 
has he taken and what are the stumbling- 
blocks?

Dr. K. L. Shrimali: The Government 
have already taken certain steps. We have 
written to 1̂ the State Governments  and 
the Universities to implement the revised 
pay-scales.  As far as the Central Uni
versities  are  concerned, the pay-scales 
in Aligarh,  Barikras and Delhi are already 
being implemented with elfect from 1-4-56. 
The Universities of Madras, Karnataka 
and Rajput ana have written to us that they 
are  in  a  position  to introduce the 
approved salary scales as they have agreed 
to meet 20 per cent of the cost involved.

Mr. Speaker: The hon. Member  re
ferred to Travancore-Cochin.

Dr. K* L. Shrimali: With regard to 
Travancore-Cochin, the position is that 
the Government has certain difficulties 
in taking immediate st̂ s to implement 
the revised pay-scales.  They have written 
to us that the proposed revised pay-scales 
will affect the whole pay-structure of the 
Government services and that they have 
to examine the financial effect of these 
proposals on the exchequer of the whole 
State.  It is with that view that they are 
still considering the proposals.  They have 
not come to any final decision.

Shri IViatthen: In view of the fact 
that the Travancore University teachers 
are getting the lowest pay and that all the 
other Universities have already got the 
benefit of this scheme, will the Minister 
see that  this  scheme  is  implemented 
by the  Travancore-Cochin State as soon 
as possible?

*  Dr. K. L. Shrimali: The University 
Grants Commission are most  anxious 
that the proposals about the revised pay- 
scales should be implemented all over the 
coimtry and so, we shall make every effort 
that is possible.  But the State  Govern
ments may have certain diflBculties which 
we have to understand.

Shri Velayudhan: Having heard  the 
Minister say that there is some financial 
difficulty in the way of implementing the 
scheme, may I know whether it is a fact 
that the University Grants Commission 
has not come to the assistance of the State 
Governments in implementing the scheme 
and whether the University teachers have 
demanded -an interim pay-scale to be in
troduced immediately?

Dr. K. L. Shrimali: The University 
Grants Commission has already written 
to the State Governments and the Uni
versities that  they will bear 80 per cent 
of the increased expenditure provided that 
the State Governments and the Universities 
are willing to come forward and meet the 
balance of 20 per cent of the increased ex
penditure. It is now for the State Govern- . 
ments and the Universities to find  their 
share of the expenditure.

Shri Punnoose: Can we have some idea 
of tiio pay-scales received by the Travancore 
University teachers as compared, to the 
salary received by teachers in other Uni
versities ?

Dr. K. L. Shrimali: That will be a 
long list.  I need notice to answer that 
question.

Mr.  Speaken If the hon. Member 
wants to have such information, he may 
write to the Minister and get those figures.
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Shrl  Achuthan: The  hon.  Minister 
has said that the Travancore-Cochin Govern
ment is considering the matter. May I 
know whether the same plea was advanced 
by other States before introducing those 
pay scales or whether the T. C. Govern
ment alone has brought forth this plea?

Dr. K. L. Shrimali: The replies v  ̂
from State to State.  Certain universities 
have already implemented the proposals 
and certain States  are considering the 
matter. The  T.  C.  Government  have 
replied that they have certain  special 
difficulties.

Shrl Matthen: May I know whether 
the hon. Deputy Minister is a’̂re of the 
fact that the last Congress Government 
in  Travancore-Cochin  had  decided  to 
implement it from April this year, and 
if so, will he ask the President’s nile to 
do it immediately?

Dr. K. L. Shximall: As I said I am 
most  sympathetic with  the  demands 
of the university teachers.  The Govern
ment of India and the University Grants 
Commission are doing ever>-thing that is 
possible, but the hon. M mber has to 
realise that the local Government has 
certain difficulties.

Smuggled Gold and Jewelleries

*I27Z. Shri Debendra Nath Sarmat
Will the Minister of Finance be pleas
ed to state:

(a) whether it is a( fact that some houses 
snd offices were raided by the customs 
and police officers on th? 4th July, 19̂6 
in search of smuggled gold, jewellenes 
etc.; and

(b) if so, whether any smuggled  com
modities or jewelleries have been seized ?

The Minister of Revenue and Defence 
Expenditure (Shri A.C. Guhâ: (a) and
(b). Some premises were searched by officers 
of the Customs and Income-tax Depart
ments on the 4th Tuly.  But I cannot say 
that it was specifically in search of smuggled 
gold, jewelleries etc. A large quantity of 
valuables  and  some documents  have 
been seized.

Shri Debendra Nath Sarmat Mav
1 know the names of the places which 
were raided?

Shri A, C. Guhat One house in Harri
son Road and another house in Cornwallis 
Street were raided.

Shri Debendra Nath Sarmat May
I know whether any action was taken ?

Shri A. C. Guhat A large quantity of 
valuables and some documents were seized. 
These are to be examined and then action 
has to be taken.

Shri N. B. Chowdhuryt May I know 
whether the house of Messrs.  Soorajmall 
and Nagarmall was one of the places which 
were raided?

Shri A. C. Guhat I have stated that 
two houses—one Harrison Road and an
other in Cornwallis Street—were searched; 
those houses must belong to somebody.

Shri K* K. Basu: The hon. Minister 
said that some smuggled goods and docu
ments were seized.  May I know  whether 
the persons concemed have been arrested, 
as they are likly to tamper with the further 
evidence that is necessary to launch a 
prosecution in future ?

Shri A. C. Guhat All the necessary 
documents have been seized and removed 
from those houses. So, there is no question 
of tampering with  the  evidence.  No 
person can be arrested till some congizable 
offence is proved.

Shri Debendra Nath Sarmat May
I know whether opium was also  found 
there?

Shri A. C. Guhat I do not think any
thing like that was found.

Oil Exploration  *

*1273. Shri Raghunath  Singht Will 
the Minister of Natural  Resources 
and Scientific Research be pleased 
to state: *

(a) whether the Government of Canada 
has invited the Minister and experts from 
India to visit Canada for a study of the 
latest oil exploration methods there; and

(b) if so, whether Government have 
accepted the invitation?

The Minister of Natural Resour
ces  (Shri  K.  D.  Malaviya):
(a) and (b). Yes, Sir. The matter is under 
consideration but the object is not so much 
to study the oil exploration method as to 
see the work and organisation of oil and 
mineral development programme and to 
exchange views on various problems in 
volved in oil technology.

Shri Raghunath Singht May I know 
when he will visit Canada?

Dr. K. D. Malaviyat The matter is 
still under consideration.

Shri K. P. Tripathit May I know 
whether the experts will be selected from 
foreign nationals or Indian nationals?

ShriK. D.  Malaviyat Experts  for 
what?

Shri K. P. Tripathit Experts on oil 
whom you are going to send.  The Minis
ter as well as some experu are going.
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Shrl K.  D.  Malaviya: The matter 
that is being considered by the Government 
is to send some of the officials and techni
cians of the  Ministry of N. R. & S. R., 
who will be Indians and not foreigners, 
along with the Minister to  examine  all 
these things.

Shri Velayudhan: May I know whether 
we have got any oil exploration experts 
from Rumania and Soviet Union?

Shri K« D. Malavl3ra: What has that 
to do with this question?

Mr. Speaker: I'his relates to Canada.

Shri VeUiyudhant I want to know 
whether we have got in India oil explora
tion exjperts from any other country like 
Rumania.

Shri K. D. Maiaviyat There are many 
foreigners belonging  to  other countries 
examining the conditions of oil and giving 
their advice in their own way—Americans, 
Canadians, Rumanians and also Russians.

Safe Deposit Vaults

*1274. Thakur Jugal Kishore Sinha:
Will the Minister of Finance be pleased 
to lay a statement showing:

•
(a) the names of the places and com

panies which maintain safe deposit vaults 
at present; and

(b) the places where the safe deposit 
vaults are located?

The Minister of Revenue and Defence 
Expenditure  (Shri A. C. Guha): (a)
and (b) The Reserve Bank of India does 
not receive any periodical reports in respect 
of safe deposit vaults maintained by the 
banks. However, two statements  showing 
the required information as on  the  30th 
September. 1953, in respcct of (i) com
mercial banks and (ii) co-operative banks, 
on the basis of data last collected by the 
Reserve Bank of India arc laid on t\ e Table 
of the Lok  Sabha.  Appendix VII, 
annexure No. 47].  As regards non-bank
ing  companies, no  information relating 
to safe deposit vaults maintained by them 
is readily available.
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Shri A. C. Guhat I have not understood 
the  quesdon.

Mr Speaker: Is there any proposal to 
get  this  done through the income-tax 
officers?
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Shri A. C. Guha: I do not think there 
has been  any report as  yet that safety
deposit vaults  are being  used for evading
incomc-tax.  The mcome-tax officials sur
ely take cognizance of this.

Shri K. K. Basu: May I know what 
happened  to the proposal of having a law 
or regulation to control the establishment of 
safety deposit  vaults ?

Shri A. C.  Guha: Sometime back I 
informed this House that we examined this 
matter thoroughly and it was not found 
necessary to have any law in regard to this 
matter.

Primary Education

*1275. Shri N. B. Chowdhury: Will 
the Mmister of Education be pleased 
to refer to the reply given to Starred Ques
tion No. 304 on the 26th July, 1956 and lay a 
statement on the Table giving the names of 
the particular Committees or surveys under
taken concerning Primary Education?

The D^uty Minister of Education 
(Dr. K. L.  Shrimali): A  statement is 
laid on the Table of the Lok Sabha.  [5e« 
Appendix VII,  annexure No.  48].

Shri N. B Chowdhury: I find that five 
committees went into this question since 
1938.  May I know whether as a result 
of the findings of these committees and the 
surveys, Government have prepared any 
comprehensive blue-print on re-orientation 
of primary education and expansion of 
facilities ?

Dr. K. L. Shrimali: A comprehensi e 
blue-print can be found only in our Five 
Year Plans, as far as primary  education is 
concerned.

Shri N. B. Chowdhury: May I know 
whether Government have prepared any 
estimate as to the amount the Government 
would have to spend in case they want to 
implement the provisions of article 45 of 
the Constitution relating to the introduction 
of universal free and conmulsory education 
during  the period laid down in the Con- 
stitudon ?

Dr. K. L. Shrimali: The difficult is 
this.  Estimates have been made from 
time to time.  For Instance, the Committee 
on  Ways  and  Means  of  Financing
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Educational Development  in India went 
into the financial  astject.  The  Sargent 
Committee also went mtq the whole finan
cial question; but the estimates differ from 
time to time.  The latest estimates can 
only be found in our next Five Year Plan.

Shri  Velayudhan: More  than  five 
different committees were appointed on 
primary education.  Is it because of the 
financial  difficulty alone in introducing 
primary education that these committees 
were appointed ?

Dr. K. L. Shrimali: These committees 
went into the various aspects of the question. 
As problems arise, the Government of 
India have to survey the position from time 
to time and try to tackle the question.  The 
last committee appointed was the Assess
ment Committee on Basic Education which 
went into the whole question of the progress 
of basic education and submitted its report. 
So, these committees have dealt with var
ious aspects of primary education from time 
to time.

Shii N. B. Chowdhuryx May I know 
whether Government propose to establish 
another committee or commission to pre
pare the estimate regarding the expenditure 
tor the  introduction of universal compul
sory education as laid down in the Con
stitution and also regarding the conditions 
of service of the primary school teachers?

Dr. K. L. Shrimali: The Government 
have no proposal to set up any conun ttee 
or commission in the near future.  The 
main question before the Government is to 
implement the proposals and the recom
mendations which have been made by the 
various conmiittees and commissions.

Phyaical Education

*1278. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to refer to the reply given to Unstarred 
Question No. 1751 on the 3rd May, 1956 
and state:

(a) whether  Government  have  since 
taken any decision regarding development 
of physiĉ education in the country during 
the Second Five Year Plan period; and

(b) if so, the details thereof?

The Deputy Minister of Education 
(Dr. K. L. ShHmaU) 1 (a) and (b). A 
Sub-Committee has been set up to formu
late detailed programme for the develop
ment of Physiod Education under the 
Second Five Year Plan and its report is 
expeaed in September next.
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Dr. K.L. Shrimali: This sub-committee 
has the following three members of the 
Board:

(1) Shri P.M. Joseph, Prindpa’, Govern
ment Training Institute,  Kandivali.

(2) Swami  Kuvalayananda,  Director, 
K.S.M.Y.M.  Samity,  Lonavala, 
Poona.

(3) Shri S. H. Mahindran, Principal, 
Government Training Institute for 
Physical Training, Rupa.

I think Mr Joseph, Principal, Govern
ment Training Institute, is the Chairman. 
But this is subject to correction.  .

Shrimati A. Kale: May I know whether 
physical education of girls also will be con
sidered by the Committee that is going to be 
set up ?

Dr. K, L. Shrimali: There is a proposal.

Dr. Ram Subhag Singh: In reply to 
the original question the hon.  Minister 
said that the Committee is likely to submit 
its repon by the 15th of September.  But 
in reply to my supplementary he says that he 
does not know the name of the Chairman 
of the Committee.  May I know...

Mr. Speaker: He gave the names of the 
members of the Committee.  But he does 
not know which of them is the Chairman.

Dr. Ram Subhag Singhi That is my 
point.  He is unable to  give a  specif 
reply to  that particular supplementary.
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lAay I know whether the OHiimitteeisfunc- 
ciordng and how the work of the Committee 
hat ptôedsed, on the basis of which the 
report  be submitted by the second week 
of September ?

Dr.  K. I- Shrimall: The Committee 
was appointed only recently by the Board of 
Physical Education and they have not yet,
I think, met.  But they will meet shortly 
and will submit the report by the end of 
September.

Shii  Ramachandra Rcddi: May  I
know whether any enquiry has been con
ducted as to whether the  universities m 
several places have been promoting Physi
cal education and in view of tĥ tact that 
Physical instructors are very scarce whether 
the Government have made any allothient 
in the University Grants Fund for promo
tion of physical education in universities?

Dr. K« L. Shrlmalit I am not sure
whether the University Grants Comm
ission has any such fund.  It is for the 
University Grants Commission to decide 
how to allocate the funds.  As far as the 
Government of India are concerned, they 
have decided to establish a national college 
of physical education, which will carry out 
research in physical education.  The college 
will be established in Gwalior.  The plans 
are being made and we hope that this will 
fulfil a great need in the country.  It is also 
contemplated to give grants to various 
kinds of physical institutions and organisa
tions for the promotion of physical educa
tion.

Shri Kethavalengan May 1 know ii 
the indigenous system of yoga exercises is 
also a matter for consideration for this 
Committee?

Dr. K. L. Shrlmalit The Government of 
India had appointed a Committee and they 
had gone into this question and yogic ex
ercises have been included among the var
ious exercises which have been recommen
ded for school children.

University Grants Commission

*1170.  Siiri Reddlt
Will the Minister of Bducation be pleased 
to state:

(a) whether there is  any  age  limit 
prescribed for the employees of the Uni
versity Grants Commission; and

(b) whether any exemption has been 
oQîe 80 far in respect of any employees?

The Deputy Minister of Education 
(Dr. K. L. ShrimaUOs (a) No, Sir.

(b) Does not arise.

ShH Ramachandra Reddlt May 1
know whether there are instances where

officers who have retired some years back 
have been re-employed and further their 
services are going to be extended?  If so, 
what are the reasons for re-employing them 
and extending their services?

Mr. Speaker: He has said that there 
are no age limits.

Dr. K. L. Shrimall: The position is that 
the University Grants  Commission has 
employed staff so far on a temporal̂ basis. 
Now the University Grants Commission is 
going to be reconstituted into a statutory 
body and it will now frame rules for em
ployment of the staff.  As I said, they 
have so for appointed staff only on a tem
porary basis from year to year.  *

Shri Ramachandra  Reddi: May  I
know whether it is not a fact that because of 
the appointment on a temporary basis and 
the extension of such appointment,  the 
prospects of other officers are going to be 
affected?

Dr; K. L. Shrimall: No, Si% not at all.

Shri Velairudhan: May I know whether 
certain specific age limits were prescribed 
even for these temporary posts and, if so, 
whether they were observed or they have 
appointed  some particular officers, by
passing the age or qualification ?

Dr. K. L.  Shrimall: As I said, the 
whole University Grants Commission  is 
goî to be re-consdtuted. Section lo of the 
University Grants Commission Act, 1956 
says:

‘‘The t«ms and conditions of service 
of the employees are to be determined 
by the Conmiission itself subject to such 
rules as may be made by  the  Central 
Government.*'

Section 26 (i) says:

“The University Grants Commission 
can make regulauons specifying  the 
terms and conditions of service of em
ployees appointed by the Cozmnission.**

So, it is entirely for the Commission to 
make these rules.  As I said, the  Com- 
mission̂ when it is reconstituted, will go into 
this whole question very shortly.

Shri Velayudhant My  question has 
not been answered.

Assam Compensatory Allowance

*ia8o. Shri K. P* TripathI: Will the 
Minister of Finance be pleased to state:

(a)  whether the Compensatory  allow
ance  payable  to  Central  Government 
servants in Assam vide Press Note dated the 
27th July, 1956 differs from the hill or 
jungle aQowanccy
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(b) if »o. in vnhat w*y;

(c) the total numbtf of employee* who 
will be benefited; and

(d) the  additional  expenditure  likely 
to be incurred annually on this account?

nh  M»»st?  o( R1 u  ̂ d 5»1»«nh  M»»st?  o( R1 u  ̂ d 5»1»« 
EO) tu? EO) tu? (Shrl M 5  M 5  Sh«li)t (a) The
compensatory allowance recently sanctioned 
for Central Government servants in certain 
parts of Assam State is broadly of the same 
nature as the hill or jungle allowances 
which it replaces although it differs in its 
application.

(b) The diflFerence is  due  to the hill 
and jungle areas being reviewed and re
defined m terms of the criteria adopted by 
the Assam  Government for theu: own 
employees.

(c) It is estimated that the number of 
Civilian employees (including those in the 
Railways) would be of the order of 8,500. 
Exact figures are not available.

(d) The additional annual expenditure has 
been broadly estimated at between Rs. 
5 to 7 lakhs.

Sh?» K P n?»)̂th»» Sh?» K P n?»)̂th»» May I know 
why this compensatory allowance is con
fined only to jungle and hill areas ?

Sh?» M* 5. Sĥ ht Sh?» M* 5. Sĥ ht The  Central Pay 
Commission  recommended  that  these 
matters should be reviewed and then̂it 
was found that in railways this allowâ 
was mven to those places which were not 
entitled to get this allowance.  Therefore, 
the whole question had to be reviewed and 
w ad hoc committee was appointed, includ
ing two railway officials and one financial 
officer.  They went round the whole Sute 
of Assam and they  also  consulted  the 
Assam State Government. Then only these 
orders  were  issued.

Shri K. P. n?»)̂tb»p K. P. n?»)̂tb»p May I know 
whether it is a fact that the rise in the cost 
of living in Assam today is much higher 
than that of 1939 or 1947 or even the pre
vailing rates in Calcutta and other parts of 
Bengal and, if so, whether this matter has 
been considered in fixing the allowance 
for the staff in Assam ?

Sh?» M. 5. Sĥ h» Sh?» M. 5. Sĥ h» The Dearness 
allowance is calculated on  an  all-India 
basis and all the factors are being considered 
while fixing these allowances.  These are 
special allowances, specially for jungle and 
hill areas—special compensatory allowance. 
They have already taken care to see all 
these factors.

Sh?» S, Sh?» S, C. a bp a bp May I know whether 
the Government is aware that according 
a news item in the press in some parts 
of Assam the employees are observing a 
t̂est week because of this decision ?

Sh?» M. 5 Sĥ hp Sh?» M. 5 Sĥ hp We just read the 
reports in the papers about this protest. 
But orders have already been issued and 
orders have been given effect to.

5 ITRft
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Sh?» M* 5* Sĥhp Sh?» M* 5* Sĥhp This is a question 
with regard to Assam. If the hon. Member 
gives me notice, I will give all the necessary 
particulars.

Sh?» Sh?» Km P. n?»)̂th»p  P. n?»)̂th»p When the areas 
which are entitled to hill allowances  are 
far outstripped by the rest of  Assam, 
which do not êt  this allowance, what is 
the logic in callmg it Assam allowance ?

Sb?» M. Sb?» M. €• Sĥhs Sĥhs All these factors 
have been taken into consideration.  As 
a matter of fact, the Assam Government 
were not happy to allow these allowances, 
because the Assam Government employees 
get less than what the Central Government 
employees get.  There is a marked dif
ference between the Central Government’s 
employees*  emolimients and the State 
Government’s employees* emolimients at 
the same  place.

M?. S) k̂?p M?. S) k̂?p The Question Hour
is over.

Short Notice Question And Answer

Rurb«» g Sou ds  R̂9̂stĥ

S.  N. . No. 

Rurb«» g Sou ds  R̂9̂stĥ

S.  N. . No. XI. Sh?» 8. R. M ht̂pSh?» 8. R. M ht̂p 
Will the Minister of N̂tu?̂« R sou?csN̂tu?̂« R sou?cs 
^ d Sc» t»(»c Rs ?̂ch ^ d Sc» t»(»c Rs ?̂ch be pleased  to 
sute:

(a)  whether the Government of India 
have received reports that some sort of 
rumbling sounds nave been heard for some 
days in succession, and perhaps still con
tinue  to be heard, in village Ramsin and 
the adjoining areas, Oying not very far 
from the Raî of Kut<̂) in the Jodhpur 
Division of Rajasthan;

I whether  Government  have  re
reports  that  cracks  have  app

eared  in  some  old  Jain  Temple, as 
also in some houses in the said area ;

(c) whether any expert  investigation 
has Mn made in order to find out the 
cause and  significance  of these sounds 
and cracks; and

(d) the extent of damage already caused ?

M» »st?  o(  N̂tu?̂«M» »st?  o(  N̂tu?̂« 
Sh?»  K. a.  M̂ «̂1»ŷ

nh
R so Sh?»  K. a.  M̂ «̂1»ŷ
nh

R so
(a) to (d). The Rsjasthan Govermnont
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have reported that rumbling sounds last
ing two to five seconds are being heard in 
village Ramsin since the last 15 days; about 
40 houses and a Jain temple are reported to 
have developed cracks.  It is  further re
ported that the Rajasthan Government are 
investigatinz cause and significance; the 
extent of damage is also being surveyed.

,  Shri J. R. Mehta: May I knoŵ what 
is the exact extent of the area affected and 
whether any villages other than Ramsin are 
involved ?

Shri K. D. Malaviya: The exact area 
is not known to me at present.  But the 
Geological Survey of India is sending a partv 
who will duly report to Government on all 
these matters.

Shr J. R. Mehtas May I know what 
is the population of Ramsin and how manv 
of them have left the village to other places ?

Shri K. D. Malaviya: I am not aware of
the population of the village.

Shrt J. R. Mehtai May I know what 
precautions have been taken to see that the 
people are saved from the hardships ?

Shri K. D. Malaviyai If the area lies 
in the seismic belt, I am afraid no precaution 
can be taken to stop earthquakes.

Shri J. R. Mehtas May I know whether 
any Minister of the Centre or of the State 
Government has taken the trouble to visit 
the spot and find out the exact circums- 
ĉes?

Shri K D. Malaviyas As I said, the 
Rajasthan  Government  has  sent  some 
parties to make investigations, and we are 
also sending parties from the  Geological 
Survey of India to examine m detail the 
geological conditions and also to confirm 
what we had in our minds with regard to the 
seismic belt, and after they have completed 
their investigations a report will be made to 
the Govenunent of India which will be 
place on the Table of the Housed.

Shri ]• R. Mehtas May I know..........

Mr. Speakers I cannot go on allowing 
seven or eight questions to the same hon. 
Member.

Shri ]• R. Mehtas If you  prohibit

Mr. Speakers I won’t permit it.

Shri U. M. Trivedis Is there any con
nection  between rumbling tremors ex
perienced at Sehore and the rumbling which 
Is going on in Ramsin; is there any con
nection between the two ?

ShH K. D. MaUviyas No. The Geologi
cal technicians report to us that there is no 
connection between the Sehore and Ramsin 
rumblingŝ they are totally of different 
origin.

it

Shrt Gidwanis May I know whether 
any relief measures have been adopted 
there ?

Shri K. D. Malaviyas I couldn’t follow 
the question.

Mr. Speakers Whether any relief meas
ures have been adopted like evacuation of 
those people from the particular areas.

Shri K. D. Malaviyas So far as Ramsin 
is concerned, I am not aware what arrange
ments the Rajasthan Government are mak
ing, that is steps to give relief to those people 
who are suffering due to these cracks  or 
house falls.  So far as Sehore is concerned, 
the Bhopal Government has advised the 
people not to leave the place because there 
is no danger of any cracks or any upheaval 
taking pIAce there.

Shri Katliwal: The hon.  Minister hat 
said just now that a party of the Geological 
Survey of India is trying to find out whether 
this particular village is lying in the seismic 
belt or not.  May I know whether Govern
ment have no data as to which parts of the 
country lie within the seismic belt ?

Shri K. D. Malaviyas Yes, the Geologi
cal Survey of India have enough data with 
regard to the nature of the seismic belt in 
the country.  But for saying exactly as to 
which village lies in that belt,  some more 
information is needed. ^

Shri J. R. Mehtas In view of the re
plies given by the hon.  Minister, may
1 know if we have a different standard of 
assessing ravages due to natural calamities 
in Rajasthan as compared to ravages from 
similar calamities in other parts of India ?

Mr. Speakers Ravage has not yet started. 
The hon. Member wants to know if there 
are different methods adopted for dealing 
with the ravages due to earthquake, etc. 
in different parts of India ?

Shri K. D. Malavisras I thought this 
question referred only to tremors.

Mr. Speakers No ravage yet.

Shri 1. R. Mehtas May I infonn the 
hon.  Minister that there has been a lot of 
damage, and even by implication he has 
himself admitted..........

Mr. Speakers Some cracks.

Shri K. D. Malaviyas Yes, I suted that 
there have been many cracks.

Mr. Speakers Evidently, the few ques
tions were all directed to this :  If there are 
rumblings, what steps are being taken before ‘ 
the rumblings develop into an earthquake 
or something like that ?

Shri K. D. Malaviyas Unfortunately, 
as I said, it is not possible for the Geological 
technicians to prevent rumblings and pre
vent them from developing into an earth
quake if it lies in a seismic belt.
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Mr. Speakeri What eteps are taken to 
aroid any catastrophe — thit is the point of 
the question.

Shrl K. D. That is for tha
State  GoTcmment.  They  can ask  the 
people to shift to any other place.  But so 
far as we are concerned, we are examining 
whether this area lies in the seismic belt and 
we are sending a geological party to in- 
Testigate and to give us their advice.

Shri K* K* Bass: Why not take the help 
•f the Sadhu Samaj ?

mUTTENiANSWERS TO QUESTIONS
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ProUbltiM la OdU

*ia«i. Shri GslMidni PtmmI Siaka: 
Will the Minister of Hooia Affaira be 
pleased to nate :

(a) whether j;mblic drinking of liquot 
with be stopped in Delhi totally; and

(b) if 80, when?

The Miniatar in tha Ministry of Horn#
Affsln (Shrl DMr): ̂a) and (b). The Delhi 
Sute GoTcmmeiit, who  arc  concemed, 
hare already iasuad otdeis on tha subject.

4̂8 L.S.D.—j.
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General Elections

*1168. Shri Sadhan Gnptai Will the 
Xiinistcr of Law be pleased to state:

(a) whether any chan̂ is to be made in 
the procedure for voting in the next General 
Elections; and

(b) if so, the nature of the changed 
procedure ?

The Minister of Law and Minority
Affairs rSliri Biswas): (a) The Election 
Commission, has under consideration the 
question of introduaion of a system of 
▼oting called the ‘marking system’ in the next 
General Eleaion.  No final decision  has 
been taken in the matter.

(b)  Under the proposed system, a ballot 
paper will bear the names (and, if possible, 
symbols) of all candidates.  The elector 
will secretly place a mark agamst the name 
of the candidate of his choice, then fold the 
ballot paper and insert it into the ballot 
box which will be kept in fiill view of the 
Presiding  Officer.  One  or more  com
partments, screened from observation by 
others, will be provided in every poUiî 
station where the electors would mark their 
ballot papers.  The ballot paper will more 
or less resemble the postal ballot paper hav
ing the names of candidates printed on it 
with  symbols.  This  system  might  be 
tried in selected urban areas, in the first 
instance, where the electorate are compara
tively more literate.

Konark Temple

*1273. Shri  Sangannat Will  the 
Minister of Education be pleased  to 
sttte:

(a) whether it is fact that  the temple 
of ‘Konark̂ in Orissa is showing cracks 
due to presence of iron in between the 
Stones i and

(b) if so, what precautions  are taken 
by Government to avoid further damage ?

The Deputy Minister of Education 
(Dr. M. M. Das)i (a) The presence of 
iron in between the stones of the Konarak 
temple does no doubt result in the splitting 
or cnipping of certain stones, but no cracks 
of any consequence have occurred on that 
account.

(b)  The surface of the temple is being 
water-tightened  with  suitable  nuterials 
to avoid further damage and some of the 
iron dowels are being replaced by copper 
cramps.

Research in Public Administration

Shri M. Islamnddint Will the 
Minister of Education be pleased  to 
state:

(a)  whether any research  is being 
done on Public Administration in  the 
Central Universities; and

(b)  if not, whether there  is any p o 
posal to invite applications for carrying on 
research on the subject?

The Deputy Minister of Education 
(Dr. M.  M. Das): (a) No Sir.

(b)  There is no proposal to invite 
applications for carrying on research on 
the subject.

Visit of Pakistan Nationals to India

•1277. ShH R. P. Gargt  Will the 
Minister of Home  Affairs be pleased 
to lay a statement on the Table  show
ing the number of Pakistani Nationals 
who visited India during the last five years 
year-wise ?

The Minister in the Ministry of 
Home Affairs (Shri  Datar): The in
formation is being collected and a State
ment will be laid on the Table of the House 
in  due course.

Mineral Prospecting

*ia8i. Shri V. P. Nayar: Will the 
Minister of Natural Resources  and 
Scientific Research be  pleased  to 
state: ^

(a) whether  it  is  a  fact  that  the 
“Pulmedu** of Vandiperiya  Area  has
b̂een  recently  surveyed  for  Minerals;
* and

(b) if so, the important  minerals 
occurring there?

The Minister of Natural  Resources 
(ShH  K. D. Malaviya): (a) and (b). 
The Geological Survey of  India has not 
so far done any work in Vandiperiya area 
in Travancore-Cochin.
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GlftB from Foreign Dignitaries

*1283. Shri Kamath: Will the Minis
ter of Home Affairs be pleased to refer 
to the reply given  to Starred Question 
No. 287 on the 26th July, 1956 and supplec 
mentaries thereon and state:

(a) the number  together  with  the 
names  of officers who have complied 
to far with the directive issued by Govern
ment i and

(b) the approximate value of gifts so 
deposited in ‘Toshkhanas* or  elsewhere ?

The Minister in the Ministry of 
Home Affairs (Shri Datar)t (a) and (b). 
It would not be in public interest to dis
close the information.

Translation  of  Books  in  Refioul 
Languages

rShri D. C. Sharmas 
j Sardar  Iqbal  Singh:

“•̂--{Sardar iUarpuri:
Ŝhri  Krishnacharya Joshis

Will the Minister of Education be 
pleased to refer to the reply given  to 
Starred Question No. 421 on the and 
March, 1956 and state:

(a) the names  of  the  books  that 
are proposed to be translated in  each 
of the  fourteen  regional  languages; 
and

(b) the  languages in which  they 
were originally written?

The Deputy Minister of Education 
(Dr. M. M. Das)i (a) Decision has not 
been taken regarding the books proposed 
to be translated from one Indian language 
into another.

(b) The question does not arise. 

Settlers in Andamans from Bombay

•1385. Shri Dabhit Will the Minis
ter of Home Affairs be pleased to state:

(a) the number of families from Bom
bay Sute (District-wise) which have been 
settled in Andamans upto this time; and

(b) the nature and the kind of crops 
they grow there?

The Minister in the Ministry of 
Home  Affairs (Shri Datar): (a) Nil.

(b) Does not arise.
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Daltuia Dadrl Cement Co. Ltd.

*z2S8. Shri Ram Krlihant Will tht 
Minister of Finance be pleased to refer 
to the reply given to Unstarred Ques
tion No. 2248 on the 2itt May, 1956 and 
state;

(a) whether  the  report of enquiry 
against the Dalmia Dadri  Oement  Co. 
Ltd. received from the Registrar has sinct 
been considered̂ and

(b) if so,  the  action  GoTemmeni 
propose to take in the matter?

nh  M»»st? o( R1 u  ̂ d nh  M»»st? o( R1 u  ̂ d CICIttUU 
Ex) d»tu?   Sh?» M. Ex) d»tu?   Sh?» M. C. Sĥ h pSĥ h p
(a) Md (b). The report submitted by  tht 
Registrar of Companies in this case alon g 
t̂h other reports in respect of Companies 
in the same group, is still under considera
tion.

5u«tu?̂« Scho«̂?̂h»)t

*-24.  Sh?»  K?»̂h ĉĥ?ŷ  8ôh»;

5u«tu?̂« Scho«̂?̂h»)t

*-24.  Sh?»  K?»̂h ĉĥ?ŷ  8ôh»;
Will the Minister of Eduĉt»o  Eduĉt»o  be pleased 
to state:

(a) the total amount spent  on cul
tural scholarships to (i) foreign students 
and (ii) students of Indian Origin  abroad 
during 1955-56; and

(b) the total number of students bene- 
ited by such scholarships so far?

nh  a)uty M»»st? o( Eduĉt»onh  a)uty M»»st? o( Eduĉt»o  
a?. M. M.  âsa?. M. M.  âs2 f(a)  Information 
IS; being collected and will be laid  on 
the Table of the House.

(b) 348.

M» ?̂« Rsou?cs o( KutchM» ?̂« Rsou?cs o( Kutch

♦1290.  Shri Gidwanit Will the Min
ister of Natural Resources and Scienti
fic Research be  pleased  to  state 
whether  survey  of Mineral resources of 
Kutch has  recently  been  undertaken 
by Government ?

nh  M»»st? o( N̂tu?̂« Rsou?cs
Sh?» K. a. M̂ «̂1»ŷ » 
nh  M»»st? o( N̂tu?̂« Rsou?cs
Sh?» K. a. M̂ «̂1»ŷ » Yes, Sir.

5u«tu?̂« R «̂t»o s H»th M»dd« Êst5u«tu?̂« R «̂t»o s H»th M»dd« Êst 
5ou t?»s

*-24-.  /Ŝ ?d̂ ? qb̂ « S»ghp
\ Ŝ?d̂? Ak̂?)u?»p

5ou t?»s

*-24-.  /Ŝ ?d̂ ? qb̂ « S»ghp
\ Ŝ?d̂? Ak̂?)u?»p

Will the Minister of Eduĉt»o  Eduĉt»o  be 
pleased to state the steps taken so far by 
Government to promote cultural relations 
with Middle East Countries?

The Deputy Minister of Education 
(Dr. M. M. Das)i A statement is laid cm 
the Table of the House.  Appendix 
VII, aimexure No. 51].

Students Cultural Tour of Japan

'*'Z293. Shri M. Islamuddint Will the 
Minister of Education be pleased te 
sute:

(a) whether a group of students of 
Lady Irwin College, Delhi  recently went 
on an educational and cultural tour  of 
Japan;

(b) if so, their nimiber and the cul
tural aspect they represented;

(c) whether any financial  help was 
rendered to them by Government; and

(d) whether it is also a fact that they 
gave a Cultural show at Singapore on their 
return journey?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) to (d). Yes. Bat 
the tour was neither sponsored noi finan
cially aided by the Government of India.

House Tax

*1294. Shri V. P. Nayar: Will  tht 
Minister of Home AfiTairs be pleased 
to state:

(a) whether it is a fact that the Gofcm- 
ment of Travancore-Cochin has directed 
the  Municipal  Council,  Alleppey 
that  House-tax  should  be  realised 
in the Municipal limits of Alleppey on 
all houses; and

(b)  whether the Municipal  Coimcil 
of Alleppey has passed a resolution  re
questing  the  Municipal  Commissioner 
to stay all action taken  under the di< 
rtction of Government  of Travancore- 
Cochin ?

The  Minister in the Ministry of 
Home  Affairs (Shri Datar): (a) No.
Government have issued i nstructiong; te 
the Municipal Council, Alleppey to assess 
to property tax all lands and buildings not 
specifically exempted by the District Munici
palities Act.

(b) Yes.

Customs  Duty

*1295. Dr  ̂ i  a
the Minister  ‘‘ M a a
state:

(a)  whether any representation  has 
been received  by  Government  from 
Malaya Indians regarding  the  hard
ships caused  to  them  by  the  recent 
decision  of the  Indian  Customs  De
partment to reduce duty free limit  for 
luggage from Rs. 2,000 to Rs. 500 in case 
of passengers coming to India from Atiea 
and African countries; and
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(b) if so, whether  any  action  hii 
4Men taken on it?

Th9  MIcjtter  of  Re<veiiue  and 
Defence  Expenditure  (Shri  A.  C. 
Guha)i (a) Yes.

(b) No action is called for as the cut 
in the overall limit was made after due 
consideration of all the relevant factors. 
A suitable reply to this effect will be sent.

Statuette of Buddha

rShri Shree Narayan Daa: 
1296. ̂  Raghunath Singh:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that ah Indian 
statuette of the Buddha was found on an 
island near Stockholm;

(b) if so, the circumstances in which 
this was  discovered;

(c) whether the same has been stu
died by Indian experts or any other ex
pert i

(d) if so, the nature of conclusions 
reached with  regard to its  historical im
portance and the way in which this found 
its way to that island; and

(e) whether it is proposed to send 
an Indian expert to  examine  and study 
the statue?

The Deputy Minister of Education 
(Dr. M. M. Daa): (a) Government have 
no information in the matter.

(b) to (d). Do not arise.

(c) No, Sir.

Tax on Total  Wealth

fShri D. C. Sharma:
Sardar Iqbal Singh!
(̂ Sardar Akarpurit

Will the Minister of Finance be pleased 
to refer to the reply given to Starred Ques
tion No. 427 on the 2nd March, 1956 and 
ittte:

(a) whether the proposal  regarding 
the levy  of annual tax on  total wealth 
has since been finalised: and

(b) if so, the  details thereof?

The Minister of Revenue and Civil  « 
Expenditure (Shri M. C. Shah)i (a)
No, Sir. The proposal is still under consi
deration of the Government.

(b) Does not arise.

: wr ftwT

*RTR ^   ̂  ftr :

(»f)  wr  ?nr ^
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Camping Grounds, Punjab

/Sardar Iqbal Singh:
1299.  ̂Sardar Akarpuri:

Will the Minister of Defence be pleased 
to refer to the reply given to Starred Ques
tion No. 824 on the 20th March, 1956 
and state the progress made so far in con
nection with the disposal of surplus cam
ping grounds in the Punjab ?

The Deputy Minister of Defence 
(Sardar Majithla): Only  five camping 
grounds are surplus to  Defence Services 
requirements.  The State Government are 
interested  in  their  purchase.  Detailed 
particulars such as market value of the 
land, cost of assets thereon, etc., are being 
obtained from concerned authorities on 
receipt of which formal offer of terms and 
conditions for their sale will be made to 
the State Government.

Attam Oil Company

*1300. ShH Gidwanii WiU the Min
ister of Natural Resources and Sden- 
tiflc  Research be pleased  to  sute:

(a) whether  it  is  a fact  that  ths 
Assam Oil Company has  applied  for 
additional  prospecting  licences;

(b) if so, the number  of licences and 
what will lS the area  covered by tfaeai 
and
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(c)  the tenns on which the licencet 
will be given?

The Minister of Natural Resource!

(Shrt K, D. Malaviya): (a) Yes, Sir.

(b) 12 applications covering an area of 
1944-72  sq, miles.

(c) No decision has been taken to grant 
theie licenccs.

Indo-Egyptian trade

Shrl Kasliwal:
Shri Bausal:
Shri H. N. Mukerjee:
Shrimati Renu Chakravarty 
Shri Bibhuti Mishra:
Dr. Rama Rao:
Shri Gopala Raot

Will the Minister of Finance be pleased 
to state:

(a) whether  his  attention  has  been 
drawn to report in the Press that Govern
ment of U. K.  has placed restrictions 
on Egypt’s sttrling balance;

(bX if so, whether India’s trade with 
Egypt is going to be  adversely affect
ed as under a bilateral agreement bet
ween the two countries 60 per cent of 
the payment has to be made in sterhng; 
and

(c)  if so,  the  steps  Government  pro
pose  to  take  in  this  matter?  ‘

The Depû Minister  of Finance
(Shri B. R. Bhajgat): (a) Yes, Sir, the 
Government of India have also been in
formed- officially  by the U. K. Govern
ment of the restrictions placed by them on 
Egyptian  holdings  of sterling.

(b) Under the arrangement arrived at 
to implement the trade agreement between 
India and Egypt all payments in respect of 
exports from Egypt to India are to be made in 
Indian rupees. 40 per cent of such rupees 
have to be spent on purchases in  India 
while  the  remairdng  60  per  cent, 
may, if Egypt so desires, be converted into 
•terling.  As  the  entrie trade between 
Egypt and India is thus financed in rupees, 
the restrictions placed by the U.K. Govern-, 
ment on Egypt’s holdings of sterling should 
have no direct effect on Indo-Egyptian 
trade.

(c)  If any difficulties do arise, Govern
ment will take such steps as are considered 
necessary to maintain the flow of trade 
between the two countries.

Bharat Sewak Sama]

80S.  Shri  Ram  Krlshant WiU  the
Mimster  of Education  be  pleased  to 
state:

(a) the total nqmber of camps held

so for in the State  of PEPSU with Centra* 

aid under the auspices  of Bharat  Sewak 

Somaj,  distnct-wise;

(b) the total  mmiber of persons  who 

attended  the  camps,  camp-wise;

(c) the  total  amount  of  expenditure 

incurred;  and

(d) the  nature  of  work  completed, 

camp-wise ?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) to  (d). A  state
ment is placed̂ on the Table of the House.

Appendix VII, annejwre No. 52].

Education and Literary, Oranisations

809.  Shri  Ram  Krishan: Will  the 
Minister  of Education be  pleased  to 

state the total amount of ânts  paid to 

each of the All India or̂ nisations (Edu

cation  and  Literary)  dunng  1954-55  and 

and 1955-56 ?

The Deputy Minister of Education 
(t>r. M. M. Das): Information is  being 
collected  and  will  be  laid  on  the  Table 

of  the  Lok  Sabha.

Mines in Rajasthan

810.  Shri  Bheekha  Bhaii Will the 
Minister of Natural  Resources  and 
Scientific  Research be  pleased  to 

state  the  number  of manganese,  iron, 

copper and zinc mines working in Rajasthan̂

The Minister of Natural Resources
(Shri K. D. -Malaviya): According  to 
available information the number of mines 

in  Rajasthan  is:— .

Manganese  14 
Iron, 8
Copper  Nil.

Zinc I  ‘

,  The latest figures regarding these mines 

'  are being collected and will be laid on the 

Table of the House as soon as possible.
e

Non-Govemment High Schools in 
Tripura

811. Shri Biren Dutt: Will the Min
ister of Education be pleased to state:

(a) the names of non-Govemment High 

Schools in Tripura that have received cap

ital grant from Government in 1955-56;

(b) the amount granted to each of them;

(c) the basis of ascertaining the amount; 

and

(d) whether  any  school  has  already 

received any amount ?
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tion is being collccicd and will be laid on the 
Table of the House in due course.

Law and Order in Delhi

8i2* Shri Beli  Ram Da»! Will the 
Minister of Home Affairs be pleased 
to state: ^

(a) how many murders took place during
1955-56 in the State of Delhi; and

(b) in how many cases fire-arms have 
been used in these murders ?

The Minister in the  Ministry of 
Home Affairs (Shri DaUr)s—

(a)  1955-56  (upto 31-7-1956)
40  * 31

(b)  4 I

Housing Facilities

813. Shri V. P. Nayar: Will the Minis
ter of Home Affairs be pleased to state:

(a) whether the Government of Travan- 
core-Cochin has any programme for provid
ing better Housing facilities for the pot- 
makers (Velars) in Attingal Town; and

(b) if so, the details of the scheme ?

The Minister in  the  Minist 
Home Affairs (Shri Datar): (a) j
The  Travancorc-Cochin  GoveriiSffient 
have formulated a scheme for the construc
tion of houses for one hundred families of 
Municipal servants and pot-makers of Att
ingal.  The cost involved including acquisi
tion charges will be advanced by the Govern̂ 
ment as interest free loan repayable in twenty- 
five  annual  equated  instalments.  The 
schemc  will  be  executed  through the 
Municipality of Attingal.
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Inspectiiig Assistant Commissioner 
of Ineome-tax

816.  Shri Bhî at Jlw Asadt Will 
the Minister of Finance be plested to 
state:  *

(a)  the functions of the Inspecting Auis- 
tsnt Commiitioner of Income-Tss in- 
chirge of ttaining of prohationerf; and
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(b) the tvertge number of trtineei under 
kit charge?

The Minister of Revenue and Civil 
Expenditure (Shri ALC. Shah): (a) and
(b).  A statement giving the requisite in
formation is laid on the Table of the House. 

Appendix VII, annexure No. 53].

Outftanding Contractors* Bills with 
M.E.S.

Si7. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased 
to state:

(a)  whether it is a fact that a large number 
of Contractors* bills are still outstanding 
with the M.E.S. authorities, even though 
the works have been completed;

(b) if so, the number of bills outstanding 
at present in respect of works done by the

I  G.E., Projects Division, Red Fort, Delhi;

(c) for how long each of these bills has 
been outstanding; and

• (d) the action Government propose to 
take to expedite payment ?

The Deputy Minister of Defence 
(Sardar Ma}ithia)x (a) No.

(b) II (Eleven),

(c) Out of the eleven, only five are pend
ing for more than six months after the com
pletion of the work.  In all these five cases, 
the contractors did not submit the bills 
which had to be prepared by Government. 
These have not been fully accepted by the 
contractors leading to arbitration and court 
proceeding.  The duration of the outstand- 
mgs in these five cases varias from 14 
months to  3J  years.

(d)  Detailed instructions have been issued 
by the Engineer-in-Chief to lower forma
tions in consultation with Ministry of Fin
ance and the Controller General of Defence 
Accounts f̂  dealing with avoidable delays. 
Delays arising on account of the contractors 
raising claims after the completion of works 
or due to unsatisfactory execution of work 
leading to arbitration and court proceedings 
arc unavoidable for adequately safeguard
ing Government’s interests and for secur
ing a proper and effective utilisation of Gov
ernment funds.

Smuggling

#18. Shrt p. C Sharma: Will the 
Minister of Finance be pleased to state:

(â the number of smugglers arrested 
•nthe West Bengal border during the 
months of Mafch, April, May and June, 
1950;

(b) the total value of goods confiscated;

(c) the major items among them; and

(d) the number of smugglers conviaed ?

The Minister of Revenue and Defence 
Expenditure (Shri A. C. Guha): (a) No
smuggler was arrested on the West Bengal 
border during the months of March, April, 
May and June, 1956.

(b) The total value of ,goods confiscated 
during that period by competent customs 
oflficers, in exercise of their powers under 
the Land Customs Act, is Rs. 7,15,600.

(c) The major items involved were be- 
telnuts, strawmats,  gold, silver, Pak and 
Indian currencies and cotton textiles.

(d) No smuggler was sent up for trial in a 
court of law during that period as most of
. the cases were individually petty ones or 
detected at substantial distances from the 
border making direct personal responsi
bility for import in contravention of regula
tions, difficult to establish.

(v) mviwt
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fTOT *rtrT ̂ I [ifw? Rftftiec V9, 

fiWT siv]

(>T) 3̂5̂ -1

Higher Secondary Schools

820. Pandit D. N. Tlwary; Will the 
Miniitcr of Education be pleased to state:

(a) whether Government have received 
any report about the number ofHighSchooU 
converted into HigherSecondarySchools and 
multi-purpose schools during 1955-56; and

(b) what is th? basic difference between 
the conversion of schools into Higher 
Secondary and multi-purpose and the im- 
prorement of selected Secondary Schools ?

The Deputy Minister of Education 
(Dr. M, Ai. Das): (a) and (b).  A state
ment is laid on the Table of the Lok Sabha. 
[Stff Appendix VII, annexure No. 55].

External Relations Division

822. Shri Krishnacharya Joshi: Will 
the  Minister  of Education be pleased 
to  refer  to the reply  given to Starred 
Question  No.  705 on the 3rd August, 
19̂6 and state:

(a) whether there will be co-ordination 
between the Indian Council of Cultural 
Relations and the External Relations Divi
sion; and

(b) total calculated amount of recurring 
and non-recurring expenditure on this 
Division ?

The Deputy Minister of Education 
(Dr. M. M.  Das): (a)  The  I.C.C.R. 
is an autonomous body which draws up 
its own programme of cultural activities 
independently although it seeks the advice 
of this Division whenever it considers it 
necessary.

(b) The Division came into existence on 
11-6-1956.  It is anticipated that a sum of 
Rs. 87,500/- recurring will be spent during
1956-57-  Non-recurring  expenditure  is 
nil.

Survey of Blind Population

823. Shri D. C. Sharmai Will the 
Minister of Education be pleased to 
state: |

,  (a) the progress made with regard to
the proposed sample survey of the blind 
population in the country; and

(b) the details thereof?

The Deputy Minister of Education 
(l>r. M. M. Das): (a) and (b). An Expert 
Committee has been appointed to draw ap 
a suitable questionnaire.

 ̂: 1 i( t: Personnelfor Manipur

; ___  ishing: Will the
’ .  tfairs be pleased

to state.  .

(a) w  •  it is a fact that the develop
ment programmes of Manipur were severely 
affected by the non-availability of technical 
personnel during the past three financial 
years;

(b) if SO3 the number of techincal per-* 
sonnel required;

(c) the number of applications received 
in response to the advertisements by the 
Government of Manipur for recruitment of 
the technical personnel during the past 
three years; and

(d) the number of applicants interviewed, 
appointed and rejected during the same 
period ?

The Minister in the Ministry of Home 
Affairs (Shri Datar): (a) to(d). The re
quired information is being collected and 
will be placed on the Table of the House, 
when received.

ijo :
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Aircrafts

828.  Shri D« C. Sharma:  Will the 
Minister of Defence be pleased to state:

(a) the steps  taken by Government 
to rcplacc the old aircrafts of the Air Force 
by new ones during  1955-56; and

(b) the total number of aircrafts to be 
purchased during the Second Five Year

HFitvt : WT ftm ^

(T) »IW   ̂   t  (31̂ 't
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Population Data

817. Shri Kriihnacharya  Joshit
Will the Minister of Home Affair* be 
pleased to statêthe functions of Registrar- 
General for improvement of population 
data?  .

The Minister in the Ministry of 
Home Affaire (Shri Datar)« The Regis
trar-General, who is also ex-<fficio Census 
Commissioner) is head of the Or̂isation 
dealing with pppulation stadttics, including 
▼ittl statistics and Census.

The Minister of Deface Organisa
tion (Shri Tyagi):  (a) The question of 
replacing old Air Force aircraft is conti
nuously under review by Government.

Cb) It will not be in the public interest 
to give out thC'information âed for.

Import of  Armaments

829.  Sliri D. C* Sharmat  Will  the 
Minister of Defcnce be pleased to state:

(a) the total cost of armament imported 
from foreign countries during  1955-56; 
and

(b) how does it compare with that im
ported during 9̂54*55 *

The Minister of Defence Organisatiim 
(Shri Tyagi): (u) and (b). It will not be in 
the public  interest to disclose this irtfor-

Intensive  Education  Development

830.  Shri  Ram Krishani  Will the 
Minister of Education be pleased to state 
the total amount of grants made by the 
Central Government to the various States 
under the scheme of intensive Educational 
Development  during  l955-5̂»  State- 
wise?

The Deraty Minister of Education 
r̂. M, ML Das): A statement is laid on the 
Tsbl: of the House.  [5m Appendix VIIÎ 
annexure No. 57].

Educated Unemplojrment

831.  Shri Ram  Krishani  Will the 
Minister of  Education  be pleased to 
state the total number of teachers emp
loyed in rural areas to  relieve educated 
unemployment  during  X955»56j  State-

The Drauty Minister of Education 
(Dr. Mu M. DM)t  A Statement is laid 
xm the table of the House. [See Appendix 
VII, snoexure No. 58].
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Getttral Excise Dvpartment In Punlab

83s. Shii D. C. Sharmat Will\he 
Minister  of Finance be pleased  to 
state:

(a) the number of persons belonging 
to Scheduled Castes and Scheduled Tribes 
employed in the Central Excise Department, 
Punjab, with their designations;

(b) the number of temporary employees 
among them; and

(c) the main reasons therefor?

The  Minister  of Revenue  and 
Defence Expenditure  (Shri A.  C. 
Guha)i (a) and (b). A statement showing 
the required information is placed on the 
Table of the House. Appendix
VII,  annexure No. 59].

(c)  Punjab  fails within the jurisdiction 
of Delhi Central Excise Collectorate which 
comprises of Delhi, Punjab, Pepsu, Hima
chal Pradesh, Rajasthan, Ajmer and Jammu 
and Kashmir States.  Appointments and 
confirmations in all cadres are made on a 
Collectorate basis and not State-wise.  Be
cause of rccent expansion a number of 
posts in this as well as other Collectorates 
are still temporary and members of the 
Scheduled Castes and Trices have there
fore to competc with otliers for confirma
tion in their own turns.  Moreover, the 
number of Scheduled Castes and Scheduled 
Tribes coming up for confirmation is also 
low, because many of them do not stick to 
their posts and leave the Department before 
they  become eligible for  confirmation. 
As they have to be replaced by fresh recruits, 
they lose their turns for confirmation.

Pheck Posts on Indo-Pakistan 
Border

833*-
Sardar  Iqbal  Singh: 
Sardar  Alcarpurit 
Shri D. C. Sharma:

Will the Minister of Finance be pleased 
to state:

(a) the number of check posts on the 
Indo-Pakistan  border  in the  Punjab 
and Rajasthan for preventing smuggling 
of goods;

(b) the names of the places where jthe 
posts are situated; ancl

(c) the number of cases of smuggling 
that were detected during 1954 ®nd 1955 
from each ?

The Minister of  Revenue  , 
Defence Expenditure (Shri A. C. Guha):
U) In  addition  to the notified Land 
Customs Stations there are 8 check posts 
in Rajasthan and 13 check posts in Punjab 
on the Indo-Pakistan border for prevent
ing smuggling of goods.

(b)  A list of the notified sutions is 
aid  on  the  Table  of  the  House. 
tS#s Appendix VĤ annexure No. 60

The  other chcck posts  arc situated at 
vulnerable points all along the border.  It 
would not be in the public interest to 
disclose their names.

k  (c) The number of cases of smuggling 
that were detected during 1954 and 1955 
is given below:

Year Punjab Rajasthan

1954  . •  177 Nil
1955  • .  no 243

Cultural Missions

Will the Minister of Education be 
pleased to state the programme of sending 
Cultural  Missiox̂ to foreign  coiuitries 
during 1956?

The Drauty Minister of Education 
(Dr. M. WL Das): The  Government 
have decided to send an Indian Sports 
Delegation to Afghanistan to participate m 
the Afghan Ja<ihan  Cdebrations and  an 
Indian Educationists Delegation toU.S.Ŝ R.

The  question  of  seeding  other 
delegations is under consideration.

 ̂ Air-Defence  Reserve

g  /Sardar  Iqbal  Singht
*35-\ Sardar Al̂ uri:

Will the Minister of Defence be 
pleased to refer to the reply given  to 
Starred Question No. 2148  on the nth 
May, 1956 and state the number of persons 
registered  so  far in  the Air Defence 
Reserve ?

The Minister of Defence Organisa
tion (Shri Tyagi): A large number of appli
cations have been received and arc under 
scrutiny.  The  formal  registration  will 
start as soon as all the applications have 
been  scrutinised.

National Sample Survey

r Sardar Iqbal Singhx 
\ Sardar Aluirpuri:

Will the Minister  of Finance be 
pleased to refer to the  reply given  to 
the Unstarred Question No. 1588 on 
the 30th April> 1956 and state tlie names 
of the 226 villages which have been select
ed in the Punjab for the  tenth round 
of the National Sample Survey Progranune ̂

The Prime Minister and  Mini
ster of External Affairs and Finance 
(Shri lawaiuirlal Nehru) : A statemeTTt 
showing tile  Dunes of vilinges selected 
in the Punfsb for the tenth round of the
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Kttiontl  Sample Survey is laid on the 
Table of the House.  Appendix VII, 
tnnexure No.  6i].

Social Welfare of Tribals  ^

837-  Shri  Bheekha  Bhai: Will the 
Minister of Education be pleased  to 
itate:

(,a) whether  the  Central and State 
Boards of Social Welfare have started 
any social welfare programme among the 
tribal people of any State;

(b) if so, whether they have started 
any work for  non-tribal people  in tribal 
and scheduled  areas  ot the State; and

(c) if so, the reasons therefor?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) and (b). The Boaixi 
has  established  some  Welfare  Exten
sion  Projects  in  scheduled  areas  but 
they are not intended exclusively either 
for tribal or non-tribal people.*

(c) Does not arise.

Hindustan Aircraft Ltd.

838. Shri Madiah Gowda: Will the 
Mmister of "Defence be plased to state:

(a) whether it is a fact that a Ger
man designer with a team of expcrtt 
arc engaged  in  Hindustan  Aircraft 
Limited to produce ‘I Line Aircraft';

(b) if so, for how many years con
tract has been'entered into with them; 
and . ’

(c) when  the first Aircraft will be 
ready?

The Minister of Defence Orsanis- 
aUon (Shri Tyagi) : (a) to  (c).  Yes, 
It has been decid̂ to engage a team 
of German aeronautical experts at  the 
Hmdustan  Aircraft  fn  India.  A  few 
experts have already joined and a few 
more  are expected shortly.  It will not 
be m the public interest to give out 
the details of the contract and the plans 
tor the  design and development of mili
tary aircraft.

Lok  Sahayak  Sana

839. Shri D. C« Sharma s Will the 
Minister  of Defence be {pleased  to 
tttte:

(a) whether the  scheme for cxpan- 
8ion of Lok Sahayak Stna during the 
Second Five Year Plan has been fina
lised; and

(b) if so, the details thereof?

I>efcnce Organis
ation (Shri Tyagi) x (a) and (b).  The 
XoA $â yah 61 Ma, which was inaugurated 
•a i»t May, 1955, envisages the training

of 5 lakh persons at the  rare of i lakh 
persons per annum.  There is no pro
posal to expand the Lok Sahayak  Sena 
at this stage, but the position will be 
reviewed  at  the  end  of the five year 
period.

rar-Servicemen

840. Shri D. C. Sharma: Will  the 
Minister of Defence be pleased  to 
state: .

(a)  the number of «jc-scrviccmen who 
were given employment  in civil and 
military departments during 1955; and

(b) the  steps  that  ar:  being takea 
to improve the situation during the current 
year ? .

The Deputy Minister of Defence 
(SardarMa)ithia): (a) 15,039 «JC-service 
men have been  found employment in 
Government and private service during 

1955-

(b) Continuous efforts arc being *made 
to find employment for the ex-service- 
men.

Scheduled Tribes in Dungarpur and 
Banswara Districts

841. Shri Bheekha Bhait Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Unstar
red Question No. (820 on the 9th April, 
1956 and state;

(a) whether  Government  have  since 
revised the population figures of Sche
duled  Tribes  in  Dungarpur and Bans
wara Districts; and

(b) if so, whether a copy of a state
ment  containing the  revised  figures 
will be placed on the Table?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) No.

(b) Does not arise.

Banswara Constituency

842. Shri Bheekha Bhait WiU the
Minister of Law be pleased to  state:

(a) whether  any  represenatation as 
to  reserving  Banswara  Parliamentary 
0)nstituency for scheduled Tribes has 
been received;

(b) if so, the action taken in regard 
to  this; and

(c) whether the Delimitation  Com
mission ŝ taken any note in  regard 
to this?

The Minister of Law and  Min 
ority Affairs (Shri Blawas)t (a) Yes.

(b)  and (c). The late Delimitation Com
mission considered the representation at 
its public sitting at Udaipur on the i6th
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December, 1954, and held that the Sche
duled Tribes p>opulation in Rajasthan did 
not warrant the reservation of a seat for 
them in the House of the People.
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Tax  on  Tobacco

844, Shri Sannnnat Will the Minis- 
er of Finance be pleased to state:

(a) whether any proposals for  the 
exemption  of tax on tobacco  grown 
on small scale in hilly tracts for  per- 
•onal consumption  have  been  received 
from Orissa circle of the Calcutta collec- 
torate;

(b) if so, the names of those areas;
and

(c) the  decision of Government ?

The Minister of Revenue and De
fence Expenditure (Shri A. C. Gnlia)t
(a)  No, Sir.

(b)  and (c). Do not arise. 

Sarvaawadan ViUaget

845. Shri Sangannas Will the Minis
ter of Home Affaire be pleased to refer
10 the answer given  to  Unstarred 
Question No. 2437 on 29th May, 1956 
in  respect  of the  Sarvaswadan  villa
ges in the District of Korapur  (Orissa 
and state:

(a) whether any  schemes  for  the 
grant of Rs. 2 lakhs have been sent  to 
Govern

(b) if so. what are they; and

(c) how far they have been  imple
mented?

The Minister In the Ministry  of 
Home Affairs (Shri DaCar): (a)  to
(c).  Tlie information is being colleaed 
and will be laid on the Table of House 
ia da« course.

Manipur  Secretariat  Staff

8j6. Shri Riahang Keishingt Will 
the Minister of Himie Affairs be pleased 
to state:

(a) the number of Lower  Division 
and Upper Division  Clerks  employed 
in the Manipur Secretariat at present;

(b) the scales of pay and other emolu
ments enjoyed by them;

(c) how their scales of pay  and othei 
emoluments  compared with  the  scales 
of pay and other emoluments enjoyed 
by their counterparts in the Secretariats 
ofTripura and Assam Sutes;and

(d) the dates from which their  pre
sent scales of pay and other emoluments 
came into effect?

The Minister In the Ministry  of 
Home Affairs (Shri Datar)t (a)  The
number of Lower Division and Upper 
Division Clerks employed in the Manipur 
Secretariat ̂on the 31st July, 1936 was 52 
and 20, respectively.

(b)  The scale of pay for Upper Divisioa 
Qerks is Rs.  80—4—160—j—180  and 
that of Lower Division Clerks is Rs.33—3— 
118—4—130.  In  addition,  they  art 
eligible to Dearness Allowance at the 
following rates:

Pay beamett Allowaneg

Rs. I to 30 40% of pay -f Rs. 6/-

Rs. 31 to 60 20% of pay -h Rs. 6/-

Rs. 61 to 100 *5% of pay -f Rs.6/-

Rs. 101 to 1000 17*% of pay.  .

The required information isbeing 
ted and will be laid on the Table 

of the House when received.

(d)  Present scales of pay came inte 
entct from 1-6-55. Dearness allowance came 
into effect from 1-4-50.

Education  of the  Handicapped

847. Shri M. Islamuddlni WiU the
Minister of Education be pleased  to 
sute whether any help has been given 
to the State  of Bihar for the education 
of handicapped for the year 1956-57  se 
far?

The Deputy Minister of Education. 
(Dr.M.M.Das)t No. Sir.
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Reorfsnltatlon of Ooverameat 
Offices

849. Shri D. C. Sharmat Will the 
Minister of  Home Affairs be pleased 
to state:

(a) whether it is proposed to  intro
duce a  ‘‘pilot scheme’* for  reorganisa
tion  of  the  existing  composition  of 
•ections in the  various Ministries  of 
the Government of India;

(b) if so.  whether  it will result  in 
reversion  of  a  number  of temporary 
Assistants who have put in fairly long 
•ervice in that grade; and

(c) the number of persons likely  to 
be thus adversely affected?

The Minister in the  Miaistry  of 
Home Affairs (Shri Datar)i (a)  Yei»
5ir.

(b)  No, Sir.

(c)  Does not arise.

Assistants* Grade Bxaminatioa

nso. Shri D. C. Sharmai Will the 
Minister of Home Affairs be pleased
to state:

(a) the total number of persons who 
have qualified  in  the  Union  Public 
Service Commission  Assistants*  Grade 
Examination held in l̂ovember,  1955•

(b) the number among them  who 
are  already  in  Government  service;

(c) the number of  those  who  are 
already employed in the grade of Assis
tants; and

(d) the  number of persons  appoint
ed  against permanent and temporary
posts ? ^

The Aiinister in the  Ministry  of 
Home Affairs  (Shri Datart) (a) 1136.
(b)  554.

(c)  23. '

(d)  It is  proposed  to  appoint  400 
candidates initially against  permanent 
vacancies,  and  400  against  temporaîr 
vacancies.

Mica

851. Shfi V. p. Nayars  WiU the 
Minister of Natural Resources and 
Scientific Research be pleased to lay 
on the Table a statement showing details 
of the mica available in Travancore-Cochin 
State  and state how much mica is being 
extracted there at present?

The Minister of Natural Resources
(Shri K. D. Malaviya)! Phlogopite mics 
is available near Neydor and Punalur in 
Travancore-Cochin State.

These deposits have not been successfully 
exploited.  Only 28 cwts. of mica was 
produced in this State during 1950, and 
no production has been reported linct 
then.
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Gold

853. ShH T. B. Vittal Root  WiU the 
Minister of Natural Resources  and 
Scientific  Research be  pleased to 
state:

(a) whether  any  steps  are  proposed 
to be taken by the Central Government 
during the year to step up the produaion 
of gold in view of decline in production 
in 1955 as compared to 1954 ; and

(b) if 80, what are they?

/  The Minister of Natural Resources
(a) and  (b).

ihe Central Government does not propose 
to take any steps during the year to set up 
the production of gold .  The Gold Mining 
Companies in  Mysore and  Hyderabad 
are taking measures necessary to keep up 
production in the mines to maximum 
extent consistently with the conditions 
in  the  mines.
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V«41ka Oorakula

855.  Shrl 'Ram Du«:  Will  th« 
Minister of Education be pleased to state:

(a) whether  it is  a  fact  that  the 
Travancore-Cochin  Govcmme6t  htrc 
sanctioned the lease of a site at Sasthan 
Kotta for founding a  Vedika  Guniinils 
there; and

(b) if so, the reasons why the  Board 
has not been able to establish this Ourukula 
as yet?

The Deputy Minister of Education
(Dr. M. M. Das): (a) and Ch).  Infor
mation is being collected and will be laid on 
the Table of the House in due course.
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LOK SABHA DEBATES  | ̂  ,3.2.0/

(P«rt II—Procee«fiiigs other dun Questions and Aaswen)

Vs
LOK  SABHA

Wednesday, 22 August, 1956

The Lok Sahha met at Eleven of the 
Clock.

[Mr.  Sp e a k e r  in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12-2 P.M.

RULES COMMTTTEE

Sardar Hakam Slnffh  (Kapurthala- 
Bhatinda):  Sir, I beg to lay on the
Table a copy of tiie Minutes of the 
sitting of the Kules Committee held 
on the 7th August, 1956. [Placed in 
Library.  See No. S—347/56].

DETENTION OF A MEMBER

Shri Punnoose (AUeppey): Sir, be
fore we proceed with  the  further 
business, I wish to refer to a matter 
which is causing  concern  in  this 
House and outside. The paper reports 
say that Shri A. K. Gopalan is coti- 
tinuing his fastrT"

Mr. Speaker: The hon. Member did 
not know about it after he came  to 
the House?

Shri Pnnnoose: I knew it

Mr. Speaker: He could have infor- 
ed me first.  He could have written 
td me a letter.  Anyhow, inasmudi as 
it refers to an important personage 
in this House, I wiU allow him.

Papers to be laid on the Table; Shri 
K. D. Malaviya.

3916

paper laid on the TABi.B

D r a ft  M in in g  L eases  ( M o d ifica tio k 

OP Terms) Rules

me MinlSt̂ of Natural 
(ShH K. D. Slalaviya): Sir, with your 
permission, I beg to lay on the Table, 
under section 10 ot the Mines and 
Minerals (Regulation and  Devel(̂ 
ment) Act, 1948, a copy of the draft 
Mining Leases (Modification of Termg) 
Rules, 1956,  framed  imder  section 
7(2) of the said Act  [Placed in Lib
rary.  See No. S-348/56].

Shri  Hansel  (Jhajjar-Rewari): 
Sir, just a small point in regard  to 
the paper laid on the Table now.  As 
these draft Rules are of far-reaching 
importance, I would suggest that soDie 
time may be allotted to discuss 
rules on the floor of the House. I 
would also be writing to you in this 
connection.

Mr, Speaker:  There is a procedure
to be adopted with respect to these 
rules.  If there is a provision in Hub 
Act itself empowering Parliament to 
modify or amend them, time will be 
allotted and hon. Members may send 
their amendments.  These draft Rules 
have to be aw>roved by Parliament 
A motion will be made by the Minis
ter that they may be approved,  end 
notices may be sent by Members.

COMMITTEE ON PRIVATE MEl̂- 
BERS’  AND RESOLUTIONS

FiFTy-NiNTH Report

Sardar Hnkam Sinirh: Sir, I beg io 
present the Fifty-ninth Report ot tike 
Committee on Private Members’ fitUi 
and Resolutions.
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PETITION RE MOTOR VEHICLES 
ACT

Mr. Speaker:  Shri T. N.  Viswa-
natha Reddy to present a petition.  It 
does not find a place in the agenda. 
But it does not matter.  After all, he 
is only presenting a petition and any 
. hon. Member who wants to look into 
the petition may do so.

8bri Viswanaflia Reddy (Chittoor): 
Sir, I beg to present a petition signed 
by a petitioner in  respect  of  the 
Motor Vehicles Act and the  Eules 
framed thereunder.

DETENTION OF A MEMBER

mr. Speaker: Mr. Punnoose.

Shri Pmmoose: Sir, I did not write 
to you about this matter earlier, be
cause I thought in  some  propriety 
some information will be given to us.

BIr, Speaker:  No, no.  The position 
is, if notice is given̂ copies of it are 
sent to the Ministers also. The Minis
ter will be ready with any informa
tion he has, and it will be useful.

Shri Pnnnoose: My hon. friend is 
here. I thought  naturally we will 
get some information.

Mr. Speaker: Not every day.

Shri Punnoose: It is  now  seven
days since he  was  arrested.  Hie 
paper reports say that he is on a hun
ger strike.  Our friend Shri  Reddy 
bad been there to see him, but an in
terview  was refused  by the  local 
authorities.  Shri A. K Gopalan  was 
refused permission to speak while the 
curfew was relaxed in the case  of 
some prominent people belonging  to 
the Congress side.  Even they have 
refused this interview and he is being 
dealt with as if he is a criminal Any 
Member of  Parliament  should  be 
given an opportunity to  meet  him.
is in very indifferent health.  His 

continued detention is causing  great 
amriety.  I would like to know what 
exactly the position  is.  The  hon. 
Home Minister or the Prime Minister 
will be able to say what the  latest 
position is.  I want to bring this to 
jour notice.

Mr. Speaker:  What is his present
state of health?  If an hon. Member, 
whoever he may be, is arrested on a 
charge  of  having  committed . an 
offence, the matter is intimated to us.
If he refuses to give bail, it is open 
to the authorities to keep him.  I wazit 
the hon. Minister to say what is his 
present state of health.  I can ask the 
hon. leister to give information re
garding his present state of health.

Shri K. K. Basa  (Diamond Har
bour) :  As an interview has been re
fused. We are not able to know that

Mr. Speaker:  The  hon.  Minister
himself is not here.  The Minister will 
take notice of what has  happened 
and he will try to enlighten the House 
as regards Shri  Gk>palan’s  present 
health.

Shri Kamath (Hoshangabad):  You
were just now pleased to say that 
Shri A. K- Gk>palan has been arrested 
for having committed an offence. May 
I submit. Sir, that in other connected 
case, where two persons were arrest
ed  along  with  me  for  breach 
of the curfew order,  the  judiciid 
magistrate has held that they  have 
not committed  any  offence. They 
were acquitted and the magistrate has 
hold in his judgment that a breach of 
the curfew order per se is no offence, 
imless the prosecution also proves that 
such breach is likely to lead to harm 
or injury to  others.  Shri Gopalan ̂  
was  arrested after  that  judgment. 
You may kindly take notice of this 
matter and deal with it accordingly.

Shri K. K. Basa:  We request that
the Minister should see that the arre*t 
was on the 17th for more breach of 
the  curfew.  Why  should it  take 
seven days to determine whether  a 
charge-sheet should be given?  It is 
a simple matter.  You are an eminent 
lawyer and you know it can be decid
ed in two or three days.  We are re
fused even an interview and we  do 
not know what is happening.

Mr. Speaker: I have received the
following letter dated 18th Auguft, 
from the Judicial Magistrate,  First
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Class, Ahmedabad, on the arrest and 
detention of a Member at the  Lok 
Sabha:

“In accordance with High Court 
Criminal  Circular  No. 103 at 
page  57 of the Criminal manu
al, 1947, I have the honour to in
form you that Shri A. K. Gopalan, 
a member of the Lok Sabha, had 
been arrested by the Ahmedabad 
ix>lice  yesterday  at  about
7-30 P.M ., and had  been  pro
duced before me within an hour 
or so thereafter.  He has  been 
arrested on the allegation that he 
committed  offences  punishable 
under sections 143 I.P.C. and 188 
I.P.C.

On being produced before me I 
informed Shri A. K, Gai>alan that 
he had been accused with  the 
commission of bailable  offences 
and that I was prepared to release 
him on his executing a personal 
bond for due appearance in Court 
to stand the triaL  He  declined 
to execute any bond.

Shri A. K. Gopalan was accord
ingly  tak«i  into  custody  at 
8-30 p.m.  on the  17th August, 
1956 and is at present lodged in 
the Ahmedabad Central Prison, 
Sabarmati, Ahmedabad.”

This is the latest information that 
I have received.  The hon. Minister 
may just report to the  House  his 
condition tomorrow if it is possible or 
get the information as early as possibla 
and  report  it.  Regarding  other 
matters, I do not know what supervi
sory  jurisdiction  the  Minister  has 
over the affairs there, and regarding 
the bail itself.  It entirely seems to 
be in their hands.  I am not  giving 
any opinion.  Whatever is  possible, 
the hon. Minister will place  before 
the House.

Shri Kamath:  His friends should
be allowed to interview him.  He is 
an under-trial after all.

Mr. Speaker:  I do not know what 
jurisdiction the Minister has to allow

an interview there.  A copy of 
proceedings will be sent to th.e Min
ister who will take all such actioii 
as is necessary.

DEMANDS FOR EXCESS GRANTS*. 
1951-52

Mr. Speaker: The House will now 
take up discussion and voting on the 
Demands for Excess Grants in res
pect of the Budget (General)  for 
1951-52.

D e m a n d No. 3—C o m m e r c ia l 
In t e l l ig e n c e a n d  St a t is t ic s

Mr. Speaker: Motion moved:

“That a sum of Rs. 4,54,715  be 
granted to the President to make 
good an excess on the  grant in 
respect of ‘Commercial  Intelli
gence and Statistics’ for the year 
ended the 31st day  of  March, 
1952”.

D e m a n d No. 9— ^Min is t r y or 
D e f e n c e

Mr. Speaker: Motion moved:

“That a sum of Rs. 28,805 be 
granted to the President to make 
good an excess on the grant in 
respect of ^Ministry of  Defence* 
for the year ended the 31st day 
of March, 1952”.

D e m a n d No. 15— Âr c h a e o l o g y 

Blr. Speaker: Motion moved:

“That a sum of Rs.  8,130 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Archaeology’ for the 
year ended the 31st day of Mar̂ 
1952”.

D e m a n d No.  30—M is c e l l a n e q t o 

D e p a r t m e n t s

Mr. Speaker: Motion moved:

“That a sum of Rs. 10,41,867 be 
granted to the President to make 
good an excess on the grant In 
respect of ^Miscellaneous Depart
ments’ for the year ended  the 
31st day of March, 1952”.

•Moved with  the  recommendation of the Presideit
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Demand  No.  33— Superannuation 

Allowances and  Pensions 

Itr. Speaker: Motion moved:

'That a sum of Rs. 1,18,311 be 
granted to the President to make 
good an excess on the grant in res
pect of 'Superannuation  Allow
ances and Pensions* for the year 
ended the 31st  day  of  March, 
1952*'.

D e m a n d No. 34—M is c e l l a n b o u s 

Mr. Speaker: Motion moved:

T̂hat a sum of Rs. 1,25,43,893 be 
granted to the President to make 
good an excess on the grant in 
respect of Tifiscellaneous’ for the 
year  ended  the  31st  day  of 
March, 1952”.

D e m a n d No. 36— M iscellaneous  Ad

j u s t m e n t s’ b e t w e e n t h e  Un io n  

AND  St a t e  Go v e r n m e n t s.

Mr. Speaker: Motion moved:

‘That a sum of Rs. 56,852 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Miscellaneous Adjust
ments between the  Union and 
State Governments* for the year 
ended the 31st  day of March, 
1952”.

D e m a n d No.  42— S u r v e y o f  In d ia 

Mr. Speaker: Motion moved;

“That a sum of Rs. 34,581 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Survey of India’ for 
the year eided the 31st day of 
March, 1952*’.

D e m a n d No.  55—C iv il  De f e n c e 

Mr. Speaker: Motion moved:

‘That a sum of Rs. 13,878  be 
granted to the Prudent to make 
good an excess on the grant in 
respect of ‘Civil Defence* for the 
year ended the 31st day of March, 
1952”. '

Demand No. 58—Andamans and 

Nicobar  Islands

Bir. Speaker: Motion moved:

‘That a sum of Rs. 3,24,216 be 
granted to the President to make

good an excess on the grant in 
respect of ‘Andamans and Nico
bar Islands’ for the year  ended 
the 31st day of March, 1952-.

D e m a n d Na 64—̂ Mi n is t r y o f 

N a t u r a l  Re s o u r c e s a n d  Sc ie n t i

f ic  Re s e a r c h

Mr. Speaker: Motion moved:

“lliat a sum of Rs.  88,289 be 
granted to the President to make 
good an excess on the grant  in 
respect of ‘Ministry  of  Natural 
Resources and Scientific Research* 
for the year ended the 31st day 
of March, 1952”.

Shri U. M.  Trivedi (Chittor): I
want to  rise on  a point  of order 
about these Excess Grants.

Shri K. K. Basa (Diamord Har
bour) :  Excess  committed  by  the
otherside.

Mr. Speaker: Let him say; I will 
hear.

Tht Minister of Revenue and Civil 
Expendttnre (Shri M. C. Shah): As
the House is well aware, there  are 
articles 115(1) and 115(2)  in  our 
Constitution  about  Excess  grants. 
Wherever there is excess expenditure 
after the Appropriation accounts are 
finalised by  the  Comptroller  and 
Auditor-General, he points out  the 
excess expenditure incurred  beyond 
the grants  voted.  The  matter  is 
taken to the Public Accounts Com
mittee.  The Public Accounts Com
mittee scrutinises all the excess  ex
penditure and recommends regulari- 
sation of the excess items of expen
diture.  Therefore, under article 115 
(1) these demands are brought before 
the House for a regularisation.

The House is also aware that we 
have not got exchequer control as is 
exercised in the  U.K.  and  other 
places.  We have got accounts  and 
audit together under the Comptroller 
and Auditor-General.  We have al
ready accepted the principles  that 
ftecount̂ and audit ôuld be  sepa
rated and steps are being taken. To
day, the position is we have to make
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Payments  against  biUs  presented. 
There are  sometimes  remittances. 
There  are  sometimes  remittances, 
accounts  and therefore, the person 
who makes payment is not in a posi- . 
tion to exactly  know  as to  how 
much has been spent out  of  the 
grants voted by the  House. There
fore, these excesses have  happened. 
We propose to have  the  accounts 
separated from audit as early as pos
sible and also adopt a  system  of 
payment by cheques against bills so 
that the person making pa3rment may 
have before him the entire sum vot
ed by Parliament, and before giving 
a cheque he may be in a position to 
say how much has been spent and 
debited so far out of the sum  that 
was voted by the House.  Therefore, 
we have to come before Parliament 
under article 115(1) for a vote on 
these Excess demands after they have 
be«i scrutinised by the  Public Ac
counts Committee and after they have 
been recommended to be regularised.

At the same time, this is  a  very 
small sum.  There are 129 Demands 
and only in 17 Demands,  there  has 
been excess and that too is to the ex
tent of 3*29 crores against the total 
vote of Rs. 2194*30 crores. It comes 
to 0-15 ped cent.  If we take an over 
all picture, out of a voted sum of Rs. 
2194*30 crores, the expenditure incur
red was  Rs. 2094*82 crores.  There
fore,  there  was  a  net  saving  of 
Rs. 99:48 crores, but because of certain 
circumstances, this  happened.  For 
example,  there is the  big case  of 
Rs. 125 lakhs and odd so far as the 
Food and Agriculture Ministry is con
cerned. There, subsidy was to be given 
and it was not possible to know the 
exact amount that would be spent, and 
in the latter part of the  year more 
and more was to be given either by 
way of subsidy or by writing up the 
loss.  Another example is the  Mica 
Mines Labour Welfare Fund.  There 
the system is that there is a cess for 
the miners’ welfare and that is collec
ted on the export of mica to other 
countries out of India.  That cess is 
collected by the Customs Department,

but at the end of the year ̂ ^̂latever is 
collected is to be given to the Fund. 
We had estimated a certain  amount 
to be collected, but the exports wend 
up and there was a better realisation. 
So, we had to give that credit to the 
Fund.  Therefore, there is an Excess 
Demand.

Those are the main items.  There 
are other small items. So, there are
17 items on which there has  been 
some excess here and there, and there
fore, we have to come before  the 
House for voting of these Excess De
mands.  That is the long and short 
of the whole story.

Shri U. M. Trivedi: My point of 
order is rather more or less a point 
of propriety.

Shri K. K. Baso: Tliey are so ir
regular in their actions.

Shri U. ML Trivedi: Not so irregular. 
This shows they do not care for Par
liamentary control over expenditure 
and then they go on  talking  some
thing which does not carry conviction 
to anybody.

The hon. Minister just  now  said 
that it was the Auditor-General who 
raised certain objections and on  ac
count of that these adjustments had to 
be made  at a subsequent date,  the 
Public  Accounts  Committee having 
made certain suggestions.  This  ap
plies only to a small item of Rs. ' 7 
lakhs, but the big amounts are  there 
where this explanation does not  fit 
in. ■

One  is  the  expenditure  of 
Rs. 1,25,43,893. In this case, the last 
sentence of the Explanatory Note says 
that the debits in the closing months 
of the year  exceeded  anticipations. 
That is to say, in the year of Grace 
1952 in the month of March the Grov- 
emment knew that this  expenditure 
had exceeded the anticipations. Then, 
how was it titiat the Government was 
sitting silent over the whole  affairs 
from 1952 to 1956?  What explanation 
is being offered for  having  carried 
this for a period  four years?
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Shri M. C. Shah: I will  just ex- 
plaia.

Mr. Speaker: No, no. That  is  not 
necessary.  The hon. Minister  wîl 
kindly note down any objections that 
are raised.  He will have an oppor
tunity to reply.

Shri M. C. Shah: He has raised a 
point of order.

Mr. Speaker: It is not a point  of 
order. It is only about propriety. This 
kind of intervention or interference 
does not conduct tc <:«/e any impres
sion regarding this ̂..utter.  After all, 
the House has to vote.  It may vote 
in favoxir of the hon.  Minister, but 
the other side also >as to be  heard.

Shri U. M. Trivedi:  The  second
item to which I will refer is this big 
item of Rs. 1,67,34,160.  Even a school 
boy knows how to calculate interest. 
The rate of interest is already fixed. 
The Government know what is the 
rate of interest to be charged, what 
is the rate of interest to be paid on 
all these items, that is interest  on 
permanent loans etc. I am very sorry 
to say that it speaks ill of you nr ill 
of your efficiency that you are not 
able to calculate the interest on per
manent  loans  to  the  extent  of 
Rs. 39,27,265.  Even when the Rail
way Revenue Reserve Fund was dis
closed to you in the very next year, 
how is it that you sat for four years 
to find out that was the excess  of 
interest  that  was  there  to  be 
paid  and  which  amoimted  to 
about Rs. 15,29,000?

Then there is the question of inter
est on deposits of Excess Profits Tax. 
These were also of the current year 
of 1951-52.  Your own  Explanatory 
Note says that you were able to find 
out in that very year that this amount 
of Rs. 1,60,62,925 was to be charged. 
I am very sorry to say that this is a 
very sorry state of affairs that for 
four years Governments has been sit
ting tight over the expediture incur
red and is trymg to take shelter under 
a provision of law which could not 
be made use of unless and tmtil some 
smb. ezigencles have  whicb

will indicate that for years together 
you were not able to make the parti
cular adjustments.  Otherwise, as the 
law stands, if you read the provisions 
of articles 113 to 117 you will be sur
prised to find that you cannot incur 
expenditure without an Appropriati<M» 
Bill.  The Demands are passed,  the 
Appropriation Bill immediately  fol
lows. It is only when the Appropria
tion Bill is made a law that the allot
ments are made and that the expendi
ture is incurred.  Mere voting of the 
Grants does not allow the  Govern
ment to spend any money.  The Ap
propriation Bill must-be passed. The 
Appropriation Bill must be made into 
law and then only you spend money.

I do not know whether the inter
pretation put by you is correct,  but 
taking the  interpretation  in  ycur 
favour, you will be surprised to  find 
that article 115 (1)  (a) says:

“if the amount  authorised  by 
any law made in accordance with 
the provisions of article 114 to be 
expended for a particular service 
for the current financial year  is 
found to be insufficient for  the 
purposes of that year___”

That is to say, you must  wake up, 
you must be vigilant.

Shri Algu Rai Shastri  (Azamgarli 
Distt—East cum Ballia Distt.—West): 
*You’ is the Chair.

Shri U  M. Trivedi: I am sorry. I 
am addressing the  Government. The 
Government should be careful enough 
to see that this law is followed with 
a greater amount of vigilance.  The 
object of the provision in the article 
is that the control  of  Parliament 
must be  there  and  Parliamentary 
control is only possible  by  making 
the law and by voting the Demands. 
The Demands are  voted  and  the 
Appropriation Bill is passed.  There
fore, even when the current financial 
year is going on if the Government 
finds that it cannot meet the expendi
ture which it has to incur on accomnt 
on certain contemplated  expenditure 
en any particular service, then In that
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financial year the Government will 
have to come before Parliament and 
say; “Here we have made a mistake, 
and  Supplementary  Demands  are 
necessary ” And  the  Appropriation 
Bill of a particular nature will have 
then to be followed.

Even when you have got an exĉ  
expenditure,  the  Gk)verimient  will 
have  to  come  before the  House. 
Article 115 (1) (b) says:

“if any money has been spent 
on any service during a finaacinl 
year in excess  of  the  amoimt 
granted for that service and for 

that year,”

That is only for that year and then 
only you can come under article 115
(l)(b).  Now,  this  expenditure  in 
both these cases goes from year to 
year.  I suggest that the Government 
instead of tacking it on to 1951-52 or 
keeping it pending for such a num
ber of years ought to have allowed 
it to be presented as Supplementar> 
Demand in the same  financial year 
and made the necessary adjustments.

Under the circumstances.. I request 
tha\ the House  should  look  into 
this affair and see that the Govern
ment is not allowed to over-ride the 
provisions of  the  Constitution  of 
India and that the expenditure  is 
not incurred like this.  That is, their 
eyes  must be open, and open, suffi
ciently in advance during tlie finan
cial year itself.  When the  Govern
ment has said in unequivocal language 
that the debits in the closing months 
of the year exceeded estirrated anti
cipations, I cannot see  any  reason 
whatsoever why the  Supplementary 
Demands were not presented during 

that year.

Shrl Ramachandra Reddi (Nellore)! 
I want to elicit a few details from 
the hon. Minister, and I would  be 
very brief.

In the introductory remiirks it  is 
pointed out that the excess have been 
scrutruised and recommended by the

Public Accounts Conmiittee for regn- 
larisation.  I would like  to  ascer
tain from the hon.  Minister wheth4:r 
they have to wait for the recommen
dation of the Public Accounts Com
mittee to make  these  adjustments.
The accounts of 1951-52 and the audit 
report were in their hands in  19S3 
and 1954.  Soon after that. Govern
ment must have seen their way to 
ensure that these adjustments were 
made, probably, through the Supple
mentary Demands for Grants.

Under Demand No. 3, we find:

“The excess was  mainly due 
to the adjustment of debits per
taining to previous years  under 
‘Charges in England*  in  respect 
of some of the Government  of 
India Trade Missions abroad.’*.

I would like to enquire  whether 
these amounts drawn by the  mem
bers of the trade missions—most ol 
Itiem probably  were  officers—,have 
been exempted from income-tax m 
later years, and if so, whether there 
is any rule by which such  exempt 
tions are granted.

Under Demand No. 30 relating to 
Miscellaneous Departments, we 
that a transfer from the Consolidated 
Fund  of  India  of  a  sum  of 
Rs. 10,41,867 had to be made to  the 
Mica Mines Labour  Welfare  Fund 
under the Act of 1946.  I would like 
to  ask the Minister' what the cost 
of collections was, and how this sum 
of Rs. 10 lakhs odd has been  distri
buted among the various States 
were exporting mica, namely Bihar, 
Andhra and Rajasthan.

There are certain  miscalculatiodK 
with regard to these figures of  col
lection.  For instance, a Rajasthani 
exporter can export to  Bihar,
Bihar may export it to foreign counik- 
ries. In that case, Rajasthan loses the 
benefit of the Mica  Mines  Labour 
Welfare Fund collection, while 
gets it.  Similarly, some exports  are 
sent over from Bihar to Andhra, from 
where they are e3q>orted  to  other 
countries; in that case, Bihar
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benefit of the Mica Mines Labour 
Welfare Fund collections which are 
to the extent of 2k per cent on the 
exports.  I would like to know whe- 
êr this could not be regularised by 
constant consultation with the  rail
way authorities, and whether proper 
adjustments could not be made here- 
âer.  I would  also  request  the 
Minister to tell us the  amount  of 
money that has been adjusted out of 
this sum of Rs. 10 lakhs odd to these 
three exporting States respectively.

Then, with regard to the interest on 
deposits of excess profits tax, about 
which my hon.  friend Shri U. M. 
Trivedi  has  spoken  something 
already, I wish to know why in a case 
like this involving a sum of nearly 
Rs. 1*60 crores odd which was the 
interest  calculated  on the excess 
profits tax deposits, the  transaction 
had to be postponed for such a long 
time.  The interest must have been 
calculated then and there, and cre
dited to the accounts of the excess 
profits tax depositors.

Surely, what is being done is an 
extraordinary method of dealing with 
things.  Especially, when  we  find 
that interest calculations to the tune 
of Rs. 1*60 crores odd have  been 
delayed, it causes a good deal of loss 
to Government. ^

In this connection, I would like the 
Minister to tell us  certain  details 
about the amoimt of excess  profits 
tax  deposits  still  available  with 
Ĝ Dvemment, and  whether  all  the 
refundable deposits under section 10 
of the Finance Act of 1942 have been 
refunded, or whether there are still 
some refundable balances.  I would 
request that a  statement  showing 
these details may be made available 
to the House.

I feel that Gk)vemment would have 
been well advised to bring  forward 
these Demands in time, and not delay 
if. in the way in which they have 
done, for, the amoimt that is going 
to be regularised now is more than 
Rs. 3 crores, nearly one per cent of

the total income or revenue of Goy- 
emment,

I wish that at least hereafter, Gov
ernment would take  the  necessary 
cau*e to see that these things are pro
perly attended to and in  time,  so 
that these discrepancies and  delays 
are avoided.

Shri K. K. Basu;  A good deal has 
been said already about the method 
by which these Demands for.
Grants are being brought forward be
fore the House to regularise an excess 
expenditure, which had been incurred 
nearly four years ago.  I would  not, 
therefore, like to go into the details 
of it, but we all want that  parlia
mentary control should be kept over 
the moneys that have been expended, 
by Government,  and  Government 
should not try to get  parliamentary 
sanction for whatever  irregularities 
they had committed in the course of 
their administration.  So far as these 
excesses are concerned, there was no 
point in having waited for about four 
years to regularise them.

Of course, the Minister has already 
pointed out that there had not ,.so 
long been the separation  of  audit 
from accounts.  I understand that in 
certain Ministries, this separation has 
been done, and it is expected that in 
the course of a year or so, this would 
apply to most other Ministries as well.

I would now like to draw the atten
tion of the Minister to Demand No. 9. 
The amount of excess involved here
in is only Rs. 28,805. But in the foot
note under the Demand, I find  the 
phrase:

“unanticipated drawal of arrears
of pay and allowances by an Offi
cer at the close of the year,”.

I am not able to imderstand exact
ly the import of this particular ex
pression.  I do not know how these 
arrears were allowed to accumxalate, 
because if the officers were on leave, 
they would have drawn their average 
pay or half-pay or whatever it may
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be, and if they were in service, they 
would have drawn their fuU pay and 
allowances.  But, here, we are being 
told that an officer had accumulated 
the arrears, and Government had not 
anticipated in that particular  jrear 
that the  officer  would  draw  the 
aîount; later on, when Government 
found that the officer had to draw the 
arrears, they noticed that the amount 
was likely to be in excess of  the 
amount voted upon by Parliament.

Since it is the Defence  Ministry 
ttnder which this sort of thing  has 
happened, I am rather worried.  For, 
we have seen in the course of  our 
work in some of the Parliamentary 
Committees, that certain officers  of 
the Defence Services, who are  not 
Indian nationals commit some irregu
larities, and by the time the irregu
larities are  discovered, the officers 
retire and they get whatever amounts 
are due to them from Government; 
sometimes,  Hhey  surrender  their 
pension and take lump sum gratuity 
etc., and thus, they  get out of the 
clutches of the legal system or the 
disciplinary jurisdiction  of Govern
ment.  The result is that  when we 
want to take action against the offi
cer responsible for the irregularities, 
we find it impossible to do so.

I would request that the  Minister 
may give us some more details about 
this unanticipated drawal of arrears 
of pay and allowances, because it is 
rather unusual that any officer would 
have allowed such arrears to accumu
late.  In fact, we have been told by 
officers themselves and also by Gov
ernment that the officers do not earn 
so much in excess that  they  can 
afford to keep the arrears mounting 
xip for months and years.  That being 
the position, I would like to know how 
these arrears had been allowed to go 
on mounting up, and how Govern
ment also did not anticipate it.  Of 
course, I could understand that, possi
bly, the officer had gone on special 
duty to some foreign country, and it 
might have been difficult for Govern
ment to pay him in the currency of 
that particular country owing to ex- 
•change difficultieŝ or  there  might

have been no dependents here to ̂ 
the money could have been paid, m 
is usually done in many cases, and 
thus, there might have been  goma 
backlog of arrears for a very small 
period.  But normally the arrears are 
paid  month by  month.  Therefore, 
I would like the Minister to  clarify 
the position, because on the experi
ence We have had in tiie work  of 
some of the Parliamentary Commit
tees, we find that officer slip out of 
the clutches of both disciplinary and 
legal jurisdiction, when we want  to 
take steps agadnst them.

Then I have some grouse  against 
Demand No. 73, which also says that 
the excess was due to unanticipated 
pajrment of arrears of Privy  purses 
to certain Rulers late in the year.  I 
do not imderstand what is the reason 
for this.  Of course, the grant  of 
Privy purses is guaranteed by  the 
Constitution.  We are told that even 
the Prime Minister’s appeal  to  the 
Princes to surrender a certain portion 
of the Privy purses was not of much 
avail  At the same time, we find that 
some of the Princes do not care  to 
draw the money that is their due. Of 
course, it may be said that they did 
not need it because they had  other 
sources of income.  At the same time, 
the Government also did not antkd- 
pate  that  all  these  accumulated 
arrears would have to be paid in a 
particular year.

I agree that under the Constitution, 
the Pl*ivy purses of the Princes are 
not subject to tax.  But I think if they 
are added to the other  sources  of 
income, which is taxable, possibly the 
slab might go up.  I do not know how 
far that is possible.  I would like the 
Minister to clarify this.  I would also 
like him to explain why these arrears 
accrued so far as the Privy purses 
were concerned, which  Government 
did not anticipate.  Therefore, instead 
of a one-line explanatory note. Gov
ernment should have given us much 
more facts to understand what made 
Government to come after four years 
to regularise irregular payments,  or 
excess paymaats—if I may use softer 
language.  I hope the MLoister  will
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convince the House as to the condi
tions under which they have  come 
forward to regularise it so that before 
we vote, we know the real circum
stances in these cases.

Shri T. N.  (Banaras Dfett—
East): Mr. Speaker, Sir, it is a matter 
for satisfaction that probably for the 
first time in this House so far as the 
civil expenditure is  concerned, we 
are discussing  these  excess  grants. 
One important point that these grants 
should bring to the fore is the neces
sity for the administrative Ministries 
themselves  to  keep  their <ywn 
accoimts.  Many of the items men* 
tioned here for which excess grants 
have been asked are due to failure to 
make adjustments in accounts in pro
per time or anticipate adjustments in 
proper time.  If the Ministries them
selves were keeping  accoimts  and 
watching the progress of expenditure, 
probably these excess grants  would 
not have occurred, and supplementary 
grsmts would have been asked for in 
good time.

One of the things that this august 
House has done, through its recom
mendations in the past, is to stress 
that accounts should be the responsi
bility of the administrative Ministries 
themselves.  It is indeed regrettable 
that most of these excess  demands 
relate to the Ministry  of Finance, 
which should  have  been  the  last 
Ministry not to have kept a vigilant 
watch over progress of its expendi
ture.

An H<m. Member: *niey  were
watching other Ministries’  expendi
ture.

Shri T. N. Sin̂h: Yes, it  would
have been better  if  they  had  not 
applied their minds too much to other 
Ministries, if that resulted in not con
centrating on their own accounts.

I think if they were actually aware 
of the progress of expenditure through 
their own accounts department,  all 
these things could have been thought 
of in advance and these excess granti 
would not have been asked far now.

I want to draw the attention of the 
House especially to one thing.  One 
of the items of excess grants is due to 
‘Interest on Debt and other obligations 
and reduction or avoidance of  debt 
under the Ministry of Finance’.  AH 
of a sudden, it was thought, ‘let  us 
bring all these things up to date: in
come-tax, excess profits tax and in
terest charges’ on them.  The result 
is that a greater liability was created 
in that particular year, more  thaT̂ 
what they had ever  anticipated, f 
ask: why this sudden  anxiety  for 
clearing up arrears of accounts  in 
these particular sections only?  There 
are other cases where arrears and ad
justment of accounts  are  pending 
not for one or two years but  more 
than that.  And who are the parties 
concerned  in  these  cases?  Petty 
persons who made  deposits  with 
Government for this  or  that  small 
thing.  The deposits are not returned 
for one or two years.  Why was  no 
drive made to clear up such arrears? 
I wish something were done in that 
regard.

When our Public Accounts  Com
mittee goes into these cases, it has got 
a  natural interest to see as to why 
certain particular adjustments  only 
were exi>edited and why other cases 
—more deserving  cases—were  not 
taken up.  The unfortunate part of it 
is that for devoting attention to such 
aspects of the  problem,  we  have 
been recipients of imjust  criticism 
from outside; I am referring to Mr. 
Appleby who has, in his report just 
published,  critised the  Public Ac- 
courts  Committee,  the  Estimates 
Committee and, over and above all* 
this House, for trying to keep a watch 
on the finances ef the country.

Shii Yelayudhaii (Quilon cum Ma- 
velikkara-Reserved-Sch. Castes): Not 
because of that.

Sbii T. N. SkDgh:  Because we tried 
to criticise the administration.  After 
all, what for are we  here if we do
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not perform this function,  and see 
that the Administration  keep  well 
within the budget limits and that ihe 
sanctions  of Parliament  are  duly 
observed or carried out? That is one 
of our duties, and if we do it, then 
somebody comes from outside, makes 
an ex parte decision, and his report 
is circulated  to  all Members.  We 
must have all seen it.  I  say  that 
that is very very unfair.  I want to 
know whether, when writing  such a 
report which has been sponsored by 
our Government that person  ever 
thought of trying to consult the mem
bers of  the Public Accoimts  Com
mittee and the Estimates  Committee 
or the Chairmen of those Ccnnmittees 
or any Member of Parliament  for 
that matter, as to why they did  all 
these things.

I personally feel that these Com
mittees. perform very useful function. 
In fact, these excess demands that have 
been made are one of the results of 
what they have done.  I am sure the 
general result will be good because 
the Ministries will realise their own 
responsibility for watching  expendi
ture.  That is one of the lessons which 
must be leamt from  these  excess 
grants that we are making today—and 
that is a good  thing.  A  Ministry 
which does no know what it is spend
ing, which only knows what it  has 
been sanctioned by Parliament,  and 
does not know how much money  is 
spent at every stage every month of 
the year, cannot, I submit, function 
efficiently.  It is  rather  surprising 
that for all these years there  has 
been such a great resistance from the 
Ministries concerned to  maintaining 
their own accounts and to being res
ponsible for them.  Why is this state 
of affairs?  It may be said that we 
may have been wittingly or  unwit
tingly responsible, as somebody  has 
reported,  for  creating  a  sense or 
irrrejsponsibility or  for  preventing 
inculcation of a sense of responsibility 
among the Ministry officials.  But may 
I ask: when we wanted them to take 
certain responsibilities, why were they 
shirked?  AH these years this  has 
not been done.  I am sosrry to  say

that one of  the  Ministries  whidi 
should have very strongly,  continu
ously and persistently sû wrted us, 
that is, the Finance Ministry,  eyen 
that Ministry has failed us.  That is 
regrettable.

I want to take this opportunity to 
raise the question as to  who  can 
judge the actions of this House. It is 
rather a  serious  thing.  Somebody 
from outside country comes and makes 
an ex parte judgment and his report 
is publicised and circulated.  We do 
not even know as to why, on  what 
basis and on what grounds have all 
these remarks been  made  ag£unst 
Parliament, against two of its Com
mittees which I believe—and I hope 
the House will agree with me—̂have 
been doing their  work  conscienti
ously.

After having referred to this aspect 
of  the  problem,  I  want  to  draw 
the attention of the House to  one 
special Demand with which I have 
rather been connected one way  or 
another, namely Demand No. 64. This 
reminds me, of, what I may probably 
say was, an infructuous  committee, 
whose report hardly saw the light of 
day; its report was probably not pub
lished or circulated.  This Committee 
continued for much longer time than 
was anticipated.  This was the Hira- 
kud Dam Enquiry Committee  whi(di 
consisted of only  officials.  Probably 
two separate reports were  written. 
They did not see the light of day till 
our Public Accounts Committee went 
into the question and pressed for its 
publication. This Committee was con
tinued much beyond the time  nnr̂ 
cost much beyond the anticipated ex
penditure.  I want to draw the atten
tion of the House to this aspect. Most 
committees are appointed for a parti
cular time.  They have to report by 
that time.  The anticipations of Gov
ernment in regard to the work  of 
these committees are generally wrong. 
In 80 per cent of the cases, I can say 
without hesitation, their terms have 
been extended, not once but twice or 
even tljricc.  We should have a waae 
of proportion in such matters.  I  do
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not grudge a few thousands of rupees 
that might have been spent over this 
committee.  Neither do I want to say 
much about it because I have my own 
views about the manner in which this 
Committee was appointed and func
tioned and made its report.  That is 
another matter.  But what I say  is, 
we should learn from some of  our 
past mistakes.  I would strongly urge 
upon Government that this  common 
feature, of appointing committees for 
a  stated  time,  knowing  well  in 
advance that these committes cannot 
finish their work in a particular time, 
yet insisting on that time and  then 
granting extensions Ss not  .proper. 
People who take to it as a labour of 
love find that in spite of all  efforts 
they cannot finish in time and then 
they have to come supplicating  to 
Government to grant extension  of 
time.  That is not proper; we should 
know well in advance what is  the 
proper time which a committee would 
take or should take.  No  committee 
can get memoranda or replies to ques
tionnaire  within  less  than  three 
months; it takes at least one month to 
prepare the memoranda or question
naire; it takes sometimes 2 or 3 months 
to examine the witnesses and again 
some  time  more  to  prepare the 
report. Most committees are appointed 
only for 6 months.  I do not know 
how it is possible for them to com- 
Jete !the work that is required  of 
them within such a short space  of 
time.  I only draw the attention of 
the House—not that I want to put 
any obstruction nor is it my desire 
not to grant this excess money—to 
certain facts from which  we  can 
leam and profitably leam a  good 
lesson.

For these reasons I have  drawn 
the attentiop of the House to these 
points.

Shri Velayndhan:  When  I  went
through  these  Excess  Demands,  it 
surprised me very much to see that 
such  insignificant  but  detailed 
accounts were not submitted* to Gov

ernment or the Finance Ministry in 
time for scrutiny or calculation.  Only 
the other  day,  we  passed a huge 
amount as Supplementary Demands— 
1  think, amoimting to about Rs. 89 
crores.  It has, of course,  become a 
feature in this House to bring in Sup
plementary Demands off and on, get 
them sanctioned by the House whens 
there is a huge majority for the ruling 
Party.  But  I would  submit  that 
an this procedure or the process by 
which our financial transactions are 
effected by this Government shows 
the havoc created dn the economy of 
India.  I  need not state that when 
excess grants are. brought before the 
Houses of Parliament, it is not a usual 
thing.  Such excess grants come  at 
times when there is some emergency 
or other difficulties for the Govern
ment to carry on normal functions. 
If you go through the records of the 
House of Commons, you will ‘see that 
excess grants are rarely brought in. 
Even during the war time they never 
used to bring in excess grants except 
on  one  occasion.  I  do  not  know 
what the Government of India or the 
Finance Ministry was doing all these 
years to bring  in  now  an  excess 
Demand for an amount which was 
already expended in the year 1951-52. 
Who  is  responsible  for this grave 
mistake?  I am only saying about the 
technicalities of it; the grave error 
that  Govejmment has committed in 
bringing this at this late hour.

This is an example of the waste of 
the  Government  of  India  in  the 
various  Ministries.  Even now the 
whole thing has not come up.  Only 
for the year 1951-52, it has come out.
I know the Finance' Ministry  will 
justify it.  But what are the details 
given?  What happened to the pay
ment or submission even of the tele
phone bills to the proper authorities? 
Why was there so much delay?  Who 
was responsible for these petty things 
in  the  Finance  Ministry  or other 
Ministries?

An example was mentioned about 
the  Trade  Mission  that  w t̂  to
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Inland and some Eurpean coimtriec 
and the charges levied on behalf ol 
the High Commissioner’s Oflfice.  Our 
High Commissioner’s office is an old 
body; it had very good or notorious 
record in the past  And, I think, this 
ii only a part of it that has been dug 
out and further things will have to 
be dug out  I should like to
know why this delay has tak̂ place 
and why this excess expenditure was 
taade.  Was not the High  Commis
sioner functioning there; had we not 
our Trade Missions or our  financial 
sections there in the Hî  Commis
sioner’s Office?

At this time I remember a small 
volume that we read 2 months ago, 
the first part of our Auditor-General’s 
Audit Report.  I think anybody will 
hang  down his head in  shame—̂not 
only a Member of Parliament̂-̂iny- 
body who is a decent gentleman or 
lady will hang his or her head down 
in  shame  after reading that small 
volume.

Another point was also mentioned 
in that about how an officer purchas
ed a car through the High Commis
sioner in an illegal way.  He passed 
it on to some of his relatives.  Here 
is an I.C.S. Officer who does that and 
he has now been promoted and  is 
functioning in on© of our Embassies. 
This is what is happening.  How is 
this kind of waste of expenditure to 
be checked?  This is not my view 
only.  It is the point of view of any
body  who  has  got  any  sense  of 
responsibility.  It is the feeling of the 
millions of people who are suffering 
in the country.  It is high time that 
Government  looked into the matter 
as to how the finances of India are 
being  recklessly  wasted  by  high 
officers, by their subordinates  over 
whom the Ministers have no control. 
T̂ t is the pity of this Government, 
of this so-called responsible Govern
ment, of this independent  Govern
ment, that is now functioning.

1 P.M.

Sardar A. S. Saigal (Bilaspur); You 
are supporting the demands?

Shri Veiayndbaii: You can under
stand if you have a  little  commoo 

sense.

My hon. friend Shri T. N. Sin̂ 
was accusing in a way the Applfeby 
Report.  That report accused Parlia
ment.  My own feeling is that even 
though  we  have  got  a  Public 
Accounts Committee, or the Estimatas 
Committee  jointly  functioning,  or 
separately functioning, Parliament has 
not exercised complete control over 
the finances of the  Government of 
India.  We  have no power?  Why? 
Because the Government of India is 
functioning in such a way that th© 
Members of Parliament come to know 
of things only after years, perhaps 
after the officers are dead, or have 
retired, or have gone  abroad with 
their money.  It is only then that we 
come to know about the expenditures 
incurred by the Government of India.

Incidentally  I  may say that this 
audit report which I mentioned a little 
while ago  was  shown to a foreign 
friend of mine.  I read out certain 
portions to him, which did not take 
more than a couple of minutes.  He 
asked me whether it is a Government 
audit  report or a swindler’s  audit 
report.  I am not attacking anybody;
I do not want to accuse anybody per
sonally.  This is what a foreigner, 
who has no interest in India said.

Is it not our responsibility to see 
that these things do not happen year 
after year, not only with one Ministry, 
but with the Government of India as 
a whole? I ask: why should this ex
cess grant be asked for.  In every 
session of Parliament we get demands 
for supplementary grants.  The Gov
ernment of India’s expenditure has 
gMi© up in an unlimited manner, be
cause there is no proper check on it 
by anybody.  It is being recklessly 
wasted.  If a proper scrutiny were 
to be made of the expenditure which 
the Government of  India has made 
during the last five years—of whose 
achievements, it  boasts so much—̂it 
will be seen that not even one third 
of it has gone  to  the  people  or 
parties.
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Sordar A. S. Saisral: Question.

Shrl K. K. Basa; It has gone to the 
parties all right.

Shri  Velayodhan:  I  mean  the
people,  I am not accusing anybody.
I ask Government to properly scruti
nise the bills  or  the  vouchers for 
expenditure incurred on telephone, on 
peons  or  chaprasis. (Interruption) 
This is a very grave matter.  You are 
simply smî g about the expenditure 
that has b̂ n made.  I am surprised 
why Members of Parliament are not 
serious about it.  It is  not a party 
matter.  I  ask  in  all  seri
ousness;  vptoat  is  the  necessity  of 
coming up for this excess grant, even 
though it is only for Rs. 3 crores? Are 
you prepared to see that these officers 
who are responsible for this thing are 
brought to book?  Have you got the 
power to do it?  You are under the 
control of a bureaucracy, under the 
control  of  a  very  huge,  strong 
bureaucracy.  You  cannot do any
thing.  I know sometimes the Prime 
Minister himself was helpless against 
the opinions or views of the bureau
cracy,  That is the  position  today. 
Of course, it requires a radical change. 
I know this kind of waste will conti
nue; the people of this country know 
that this Government is wasting their 
money.

Mr. Speaker: Order, order.  Hon. 
Members ought not take advantage of 
this occasion and sĵart a general dis
cussion on the General Budget.

Shri Velayadhan:  It  must  be  a
general discussion.

Mr. Speaker: Absolutely not

There  are  certain  demands  for 
excess grants placed before the House. 
The hon. Member is quite in order if 
he says that the excess grants ought 
not to be paid, so much of the expen
diture should be curtailed;  or that 
there is no need for this excess grant, 
referring to particular cases.  Making 
general remarks like reckless wastage, 
it is for next year, if he comes back 
to this House.  He can reserve his 
remarks for the next year's General 
Discussion  on  the  Budget, or the 
Finance Bill. -

The hon. Member has spoken suffi
ciently long.

Shri  Velayodhan:  I  have  not
concluded  my speech.  I was  just 
coming to the end of my speech.

Government should examine as to 
why these demands for excess expen
diture have been brought and people 
who are responsible for this should 
be certainly punished or brought to 
book.  That  is  the only request I 
have to make about this matter.

Shri M. C. Shah: Sir, I am thankful 
to you for not  allowing  the  hon. 
Member to go on in this way.  I do 
not know whether he is an expert in 
finance.

Sardar A. S. Saigal: He is becoming 
an expert.

Shri M. C. Shah: But he will appre
ciate that his own accounts—he get* 
Rs. 4,800 per year and a daily allow
ance of Rs. 21 per day—when made 
up at the end of the year will need 
some  adjustment  Now here is a 
budget of the magnitude of Rs. 2,194 
crores; the sums spent, as I have al
ready explained were Rs. 2,094 croret, 
or so.  In fact, there was a saving of 
about Rs. 99 crores or so. But because 
of the system prevailing today there 
has  been  some  excess expenditure 
incurred.

The  hon.  Member  must be well 
aware of tl̂e fact that we hiave not 
got a complete system of exchequer 
control as it obtains in the United 
Kingdom.  Here the accounting and 
the audit are  done  by  the  same 
agency, that is the Comptroller and 
the  Auditor-General.  We have so 
often  said here that the accounting 
and auditing should be separate, and 
those who keep accounts should only 
make payments.  Today the payments 
are however not made by the same 
officer,  who  keeps  the  accounts. 
Therefore the person making the pay
ments  may  make  some  paŝents 
while he may not be well aware that 
he has already exceeded the demand 
for it.
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Here, as I have already stated the 
excess payment for 1951-52 comes to 
Ks. 3.29 crores against the voted sum 
of Rs. 2,194 crores and odd.  If the 
hoa. Member who spoke last were to 
examine the demand he will find that 
there are two items, one for one crores 
and 67 lakhs and another for one crore 
and 25 lakhs. These two demands alone 
account for about Rs. 2 crores and 92 
lakhs or so.  The second demand of 
Rs. 1 crore and 25 lakhs is on account 
of the subsidised grain that was sup
plied for  the whole coimtry in the 
year 1951-52.  One cannot anticipate 
correctly as to what amoimt of sub
sidy will have to be given  on  the 
amount  of  grain  supplied  to the 
people who wanted that.  Travancore- 
Coctoi State is the most important 
State in that respect.

Shri Velayndhan:  Why  was  this 
not brought earlier heare?

8hri M. C. Shah: The amount of Rs. 
1̂5 lakhs and odd is on account of 
the subsidy.  The loss incurred had 
to be given.  When presenting our 
revised estimates we were not in a 
position to know exactly as to how 
much amout  was  necessary.  The 
subsidy could not be  avoided;  the 
loss could not be avoided; it had to 
be paid few.

Another item is for a sum of about 
Rs. 1,67 lakhs and odd.  If the hon. 
Member goes through the explanation 
here very carefully, he will find that 
Rs. 1,60,00,000 or so is for inte<rest on 
deposits of excess profits tax etc., paid 
to  assessees.  In the year 1951-52, 
there was a drive for clearance of all 
such cases.  Most of the cases were 
cleared and adjusted and, therefore, 
we had to pay this amount.  If we 
had taken advance payments, we had 
to pay interest, as provided for in the 
Finance Bill and the Income-tax Act. 
As we cleared up all these cases, we 
had to adjust the deposits against the 
assessment demands, and we had also 
to pay interest on the advance pay
ments that the Government had al
ready taken.  What is wrong there? 
Does the hon. Member object to the 
clearance drive?  Or does he object

to interest being paid to those 
sees who have already given advance 
payments  to  the  Government  in 
pursuance of a certain section osf tb* 

Act?

Shri T. N. Singh:  The  point  wa* 
only in regard to the special drive tor 
this very section of the excess profit* 
tax and not for clearance in respect 
of so many other Departments.

Shri M. C. Shah: If the hon. Mem
ber goes through the Demands very 
carefully, he will find that Rs. 1,00 
Iftkhs and odd was paid as interest 
to these people who had made depo
sits to Government earlier according 
to a certain section of the Act.  Do 
you mean to say  that  Government 
should not pay  interest  when the 
matters were finally adjusted?  That 
was not exi>ected or anticipated in tiie 
year  1951-52.  It was not expected 
tiiat all these income-tax cases will 
be  disposed  of  according  to  the 
instructions given by the Ministry.  In 
most of the cases the interest was to 
be paid and, therefore, it was paid.

There is another  item  of Rs. 10 
lakhs and odd which, as I already ex
plained, is in connection with  the 
Mica Mines Labour Welfare  Fund. 
Now these excess have arisen because 
there was a great deal of export of 
mica.  When the year ended, we had 
to give this amount. If you see these 
figures, you will find that all these 
things cannot be anticipated.  There
fore, those obligations had to be met 
and payments wer̂, made, and  these 
excess pajrments wete made as against 
the Demands voted.

Now there is a questi<m about the 
delay in coming before the Parliament. 
Hon,  Members very  well know
that appropriation accounts are pre
pared  by  the  Comptroller  and
Auditor-General after the year has
ended.  He has to go through all the 
vouchers and see against each item 
that was voted by the Parliament A 
big volume is always presented. Hon. 
Members  know about the
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and the details thereof.  The Comi)- 
trolletr and Auditor-General has to go 
tiirough  all  those  details and the 
accounts are prepared by  him.  It 
takes about two to three years, per
haps more, to complete the accounts 
o( the year.  In this  case, that is, 
1951-52 accounts, the  final  accoimts 
were completed on the 5th March 1955. 
Only when the final accounts are made 
up, they can just draw our attention 
that here was an excess amoimt paid, 
which was not yoted in the Demands 
to that extent.

Bhri Velayadhaji: Because you have 
not submitted it in time.

Shri M. C. Shah: As provided under 
article 115(1) of the Constitution, we 

to bring these demands for excess 
grants before the Parliament.  Before 
ttiat, we had already made the rule, 
which hon. Members m\ist know very 
well, that is. rule 241(4) of the Rules 
of Procedure and Conduct of Busi
ness, under which excesses are to be 
regularised only after the Public Ac
counts Committee examines the ap- 
pmopiiation accounts  makes its
recommendations.  This was done by 
the Public Accounts Committee in the 
year 1956 in the month of May in the 
Sixteenth Report of the  Committee, 
and it recommended that all these ex
cesses should be  regularised  under 
article  115(1).  After  that,  in 
this  session,  we  have  come 
forwslfd  wit̂  these  demands 
for excess  grants.  I do not under
stand where the delay is.  There is 
no delay whatsoeiver on the part of 
the Finance Ministry as has been sug
gested by some Members.  There is 
no delay on the part of the Govern
ment as has been suggested by some 
Members.  That is due to the system, 
and as long as that system  is  not 
rfianged and as long as there is no 
complete  exchequer  control,  these 
things ar© bound to happen in small 
ways  and  the  demands for excess 
grants will have to be voted by the 
Parliament.

Shri T. N. Singh;
Minister.......

The  hon.

Mr. Speaker: Let him finish first. I 
requested the hon. Minister  not  to 
intervene as and when some doubt 
has been raised by Members.  I told 
him that he  need  not  reply  to it 
immediately, but may go on noting 
down the points and deal with them 
in his reply.  If hon. Members have 
got  any  doubts  arising out of the 
statement of the hon. Minister, they 
will kindly note them down, and as 
soon as the hon. Minister concludes,
I will allow an opportunity for them 
to put their questions.  Let there be 
no interruptions either way.

What is the  rule  that  the  hon. 
Minister referred to?

Shri M. C. Shah: Rule 241(4) of the 
Rules of Procedure and Conduct of 
Business.  Under this, the  excesses 
can be regularised only aftei the Pub
lic Accounts Committee eixamines the 
appropriation accounts  and  recom
mends their regularisation.

As I just informed the House, the 
Conmiittee’s recommendations  were 
made  in  May  1956,  and  there
after in this  session we have come 
before the House with these demands * 
for excess grants. I do not think there 
has been any delay which could have 
been avoided by the Government in 
bringing the matter before the House. 
Some time is taken by the Comptrol
ler and Auditor-General to complete 
the final appropriation accounts and 
there are so many other difficulties as 
well.  We have already accepted the 
principle of separating the accounts 
from the audit.  We have started it 
in some of the Ministries, and we want 
to have it introduced in all the Minis
tries and also in the States, but there 
is the difficulty about the question of 
personnel, and there are also other 
difficulties.  The  Comptroller  and 
Auditor-General is very keen to see 
that the entire schema is expedited 
and there is separation of accounts 
from  audit.  Thereafter,  payment 
will  be  made  by  cheques. 
When  pasnment  is  made  by 
csheques, the officer who will  mafe 
payments ahd also keep accounts, will 
always have before him the sums that
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are voted by the Parliament, and if 
there is any excess  payment  to be 
made, he will immediately stop it and 
bring it to the notice of the Govern
ment, and  Gk>vernment will  imme
diately come to the  Parliament  for 
supplementary demands.  Why should 
they wait for the demands for excess 
grants?  It is no pleasure to the Gov
ernment or to the Comptroller  and 
Auditor-General  or  to anybody to 
bring  forward  these  demands  for 
excess grants before the House. They 
are equally interested in the matter. 
We have to explain all those things 
to the  House and  the  House, as a 
sovereign body, is entitled to  know 
how these excesses occurred.  If hem. 
Members will look into these things, 
they will find that these could not be 
anticipated at that time.

I hope, with the information now 
supplied to the  House  the  hon. 
House will be  satisfied that there 
has been no delay and there is  no 
demand for  excess  grants which 
could even have been anticipated.  I, 
therefore, hope that the House will 
agree to these excess Demands.

Shri T. N. Singh: Sir, I wish one 
impression, which the hon. Minister 
has created, to be corrected.  It  is 
this. I do not think that the system 
of audit of appropriation  accounts 
is such as to delay  things  in  the 
manner indicated. What has happen
ed is, during the past several years 
we were suffering under the effects 
of partition and post-war years, the 
result being that our accounts were 
in arrears.  That is why there  has 
been this delay.  The system does 
not entail 3 to 4 years delay  ̂ the 
Minister has put it.  He has blam̂ 
the system for this delay.  That is, 
very wrong.  It gives the impression 
as if the audit and accounts system 
is to be blamed for the delay.  That 
should be corrected.  I hope I am 
correct in what I am saying and the 
Minister will Wndly  take  off  the 
blame which  he  has  put on  the 

accounts system.

gtirl M. C. Sbah: I am not putting 
the blame on anybody.  I only said 
that because of these difficulties the

accounts of 1951-52  were prepared 
finally in March, 1955.  That is the 
only thing I said, when  there was 
a charge of delay on the part of the 
Government.  I only said that it was 
only on the 5th March 1955 that the 
accounts were finally settled, there
after the Public Accounts Committee 
looked into  these excess  Demands 
and passed a resolution rcommend- 
ing the regularisation only in  May 
1956.  I do not want to put the blame 
on anybody.  I  rather stated  that 
this system of separation of accoimts 
from  audit is absolutely  necessary 
and it should be expedited as early 
as possible.  The moment  that is 
expedited, there will hardly . be  any 
case, or there will only be rare cases 
of excess Demands.

Shri Ramachandra Beddi:  Sir, I
want some clarification. Rule 241(4) 
has been referred  to by the hon. 
Minister.  Rule  241(4)̂  reads like 

tijis:

“If any money has been spent 
on any service during a financial 
year in excess  of the  amount 
granted  by the House for that 
purpose,  the Committee  shall 
examine  with reference to  the 
facts of each  case  the circum
stances leading to such an excess 
and make such recommendation 

as it may deem fit.”

Does it mean that the Government 
suo moto  cannot  make  appropria
tions when they have spent in exĉ  
and that they  should  compulson̂ 
postpone the adjustments  until it is 
recommended by the Public Accounts 

Committee?  ■

Mr. Speakeri  We had a discussion 
on this matter.  I also want to make 
a few observations  regarding  the 
accounts.  The budget ought to con
tain all the  provisions  which  can 
possibly be anticipated for expendi
ture during the course of the year, 
and if they are voted and the Appro
priation Bill is also passed in  this 
House, under article-  114 no money 
shall be spent which has not  been 
granted by the House and is not pr̂ 
vided for in the Appropriation Bill.
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IMr. Speaker]

But an exception has been created in 
article 115—an exception  is always 
an exception and ought to be resort
ed to in as few instances as iwssible 
—in favour of certain new services 
and certain excess items which might 
not have been reasonably anticipated. 
But they must have the prior sanc
tion of the House in the same year. 
As soon as the Government comes to 
know that it is likely to spend much 
more than what the House has grant
ed, it must  take  the sanction.  If 
under  some  unavoidable  circum
stances some money had to be paid 
just at the end of the year and there 
is no time to place the estimate be
fore the House in advance by way at 
Supplementary Demands  for Grants 
and obtain its permission,  in those 
cases money can be spent for which 
the Consolidated Contingency  Fund 
makes provision under article H6.

Under those circumstances,  I feel 
that the Government ought not  to 
remain satisfied  or wait  until  the 
Audit Report comes and the  Public 
Accoimts Committee looks  into  it. 
Demand No. 75 in this case was due 
to the adjustment of interest on the 
capital invested  in the  Himachal 
Pradesh Government  Transport  for 
the years 1949-50 to 1951-52.  The 
request for making the provision  of 
funds was received from the  State 
Government in March, 1952, when it 
was too latfe to ask for Supplement
ary  Appropriation.  By  the  31st 
March, 1952 that year  will be over. 
The budget  would  naturally  have 
been presented earlier, sometime oh 
the 28th of  February,  or 29th of 
February if it had been a leap year. 
Therefore, after the presentation of 
the budget there might not have been 
sufficient  time to include that item 
by way of a Supplementary Demand. 
But the Finance Ministry was aware 
of this.  They  have  said  in  +his 
note, that it was too late to ask for 
Supplementary  Appropriation. Why 
was it put off till today? As soon as 
they came to know of it, they ough< 
to have come before this  House.  I 
feel that in regard to this expen

diture  everyday  of delay has to be 
accountetj for to the House.  As soon 
as it comes to the notice of the Gov
ernment they ought to bring it before 
the  House  for  regularising  it. 
If  it  is  a  Supplementary Demand 
or an Excess  Demand,  it must be 
brought before the House.  In each 
year that passes, in each session /of 
Parliament that passes, the Govern
ment must come to this House  and 
say why they did not bring it before 
the House during that particular ses
sion,  why  that  session  was  not 
thought of.  Of course, in particular 
cases it might  have  escaped  ihe 
notice of the Government.

Now, Rule 241 (4) waŝ referred to. 
I am afraid there is misunderstand
ing regarding the  interpretation of 
this Rule.  The Rule says;

“If any money has been soent 
on any service during a fin3nc53l 
year  in excess  of the  amount 
granted by the House  for that 
purpose,  the  Committee  shall 
examine with the reference to the 
fact of each  case  the circum
stances leading to such an excess 
and make such recommendation 
as it may deem fit,”

Nowhere is it stated that the Ex
cess Demand ought not to be placed 
before the House until  the  Public 
Accounts Committee looks into it.

Shri M. C. Shâ:  That  was oia 
interpretation,

Mr. Speaker: That is wrong.

Shri M. C. Shah:  If your ruling is 
that way, we will follow that.

Mr. Speaker:  It is  not my own
ruling for the first time. That’ inter
pretation does not seem to be war
ranted by the language of the Rule. 
Therefore, the Government ought not 
to wait so long.  As soon as it comes 
to the notice of the Government, they 
must ask for regularising it.  There 
may be cases where,  with all dili
gence, they might not have done so 
and the Public Accounts Committee 
may just lo<A into this matter.  No
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doubt, there is some  force in this.
If the Public  Accounts  Committee 
looks into  this immediately and pla
ces the facts before the House, the 
House will have material for the piu- 
pose of discussing this matter, whe
ther it ought to allow the Excess De
mand or not.  That would be an ad
vantage to the House.  There is no 
doubt about that.  But, not to place 
it before the House even in such cases 
which are definitely known  to the 
Government, saying that the  PubUc 
Accounts Committee has not sent its 
Report, is not correct. There is  no 
doubt regarding this matter.

I would urge upon the Government 
wherever it comes  to notice such 
xcess  Demands,  to  immediately 
ring them to the  notice  of  this 
House  and  ask for  Supplementary 
Grants or Excess  Gragts  in  such 

cases as are here.

Here I find a reference made  in 
the introductory remarks.  It  is said 
here that the Public Accounts Com
mittee sometimes suspects the  bona 
tides of withholding this. Here it is 

said:  ,

“In para 7 of the above Report, 
the Committee have held that any 
established  mis-classification  in 
the Appropriation Accounts which 
either  attracts  or  avoids  the 
necessity for regularisation of any 
excess by Parliament, would be 
taken into  account  by  them in 
making their recommendation to 
the Parliament.”

Therefore, no impression ought to 
be created that an attempt is made 
to make  an excess  expenditure and 
then try to avoid or screen it away 
from the Parliament  or the Public 
Accounts Committee  by  taking it 
from something else.  The  House 
must, therefore, be very carefuL The 
Finance Ministry, at the same time, 
ûst be very careful when it comes 
to know about an excess expenditure. 
The mere fact that so far the accounts 
has not been  separated  from  the 
audit branch is not an excuse and it 
ought  not to be an excuse for  not 
bringing it before the House as early as

possible.  Therefore, I  hope hereafter 
there will be  a  change in the atti
tude of the Finance  Ministry  with 
regard to this point.

Shri T,  N. Singh:  I have one sub
mission to make on what you have 
said just now.  Let us suppose  the 
procedure is that as soon as an excess 
is ' noticed  in  the  appropriation 
accounts as finalised the Government 
comes with a Demand  for  Excess 
Grant and the House sanctions it. I 
take that position for my argument. 
Then, after  six months  the  Riblic 
Accounts Committee  will  examine 
the same thing.  Now, either  that 
Committee, if it differs, or after going 
into the  details of  the  question, 
which it is not possible for the Par
liament to go into,  has something 
to say, quite something  other than 
what the House has been told or has 
to say about it, it would be  going 
against a very  superior  body,  a 
superior parent organisation.  Thê 
the only option left to  the Public 
Accounts Committee, once the Par
liament  has ssmctioned  an  excess 
grant, is to say, ‘Yes; all right’. There 
is nothing more left to  the  Public 
Accounts Committee to say about any 
grant, once it has been sanctioned by 
Parliament.

If the Chair will be pleased to read 
the rule, he will find that  the rule 

says as follows:

. .the Public Accounts Com
mittee  shall  examine  these 
accounts.”

The Public  Accounts  Committee 
has to examine, under that rule, any 
excess expenditure that has been in
curred or any excess payment that 
has been made.  So, what is the pur
pose of the Public Accounts Comimt- 
tee, if it cannot exercise this function 
and if the House suo moto goes into 
the question  and  sanctions  the 
amount?  Under the  rules, as you 
have said, it is perfectly open to the 
Government to ignore the Public Ac

*  coimts  Committee ' altogether  and 
get  the  excess payments sanctioned 
by the House, once the excess pay
ments are noticed.  But,  from  the 
point of view of proper  procedure,
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proper constitutional procedure  and 
convention, will it. not be better that a 
body of this very House, which has 
specialised in this kind of work, is 
enabled to tell this  House what  it 
thinks of it and what the House might 
do about it? If the accounts  have to 
be audited the Public Accounts Com
mittee should have an opportunity to 
express its opinion. Therefore, either 
take away the functions of the Pub
lic Accounts Committee in respect of 
examining the excels grants, calling 
for officials, questioning them as to 
why this was done and that was not 
done, or, it should be entrusted with 
the responsibility of going  in  detail 
into such  matters.  Otherwise,  the 
functioning of the  Public Accoimts 
Committee would become very one
rous and  difficult  once  the House 
has given its seal of approval.

Mr. Speaker:  I can give only one
answer to this question.  The demand 
for excess grants is made, after  the 
money is spent, not in the same year 
itself but later.  What I say is,  the 
excess  amount  may  be  anticipated 
just a few days before the amount is 
spent. Then, it could come in by way 
of  a  supplementary  grant.  Th3re- 
fore, what is the aid of the  Public 
Accounts Committee  so far as  'his 
aspect is concerned?  That is one as
pect.  That is the first step.

'The second step is this.  Instead of 
spending the money away and then 
coming to this House for sanction, if 
the -amount had been anticipated two 
or three days  earlier,  before the 
financial year came to a close, and if 
it had been brought  to this House, 
then, we need not have the benefit of 
the Public Accounts Committee. The 
hon. Member said that we might not 
be having the benefit of the Public 
Accounts Committee  and  that we 
must wait for the Public  Accounts 
Committee.  But then,  what  is  the 
use of waiting and  then  according 
ex post facto sanction?

So far as ordinary expenditure is 
ibbncemed, we do not always vote to

the last pie.  We just vote  on  the 
approximate estimate  placed  before 
the House.  But  there also, if  the 
amount is exceeded, we criticise. In 
the circumstances, I would think of 
an alternative procedure.  It will be 
this way.  Instead of waiting for  an 
indefinite number of years, as soon 
as the Finance Ministry finds that an 
excess payment has been made, with
in two or three days, I will ask the 
Public Accounts Committee to  l̂ k 
into the matter and send us an in
terim report.  Why should  we  wait 
for the general comprehensive report 
of the Public Accounts  Conmiittee? 
We shall  ask the  Public  Accounts 
Committee to make an interim report 
on the particular  items.  Let  them 
go into them.  We shall be benefited 
by their advice.  My whole object is 
not to wait till the entire process is 
finished. At the same time, my object 
is to see to it that the Public Accounts 
Committee goes  into these  matters 
and also the Auditor-General  looks 
into these matters as early as possi
ble.  There should not  be a  hiatu* 
between one and the other.

I shall now put the question to the 
vo e.  The question is:

“That the respective excess sums 
not exceeding the amounts shown 
in the third column of the Order 
paper be granted to the President 
to make good the amounts spent 
during the year ended  the 31st 
day of March, 1952, in respect- of 
corresponding heads of  demands 
entered  in the  second  column 
thereof:

Demands Nos. 3, 9, 15, 30, 33,
34, 36, 42, 55, 58, and 64.”

The motion was adopted,

[The motions for  Demand for Ex
cess Grants which were adopted by 
the Lok Sabha are reproduced below 
—Ed.]

Demand  No.  3— Com mercial  Im n -

LICENCE  AND  STATISTICS

“That a sum of Rs. 4,54,715 be 
granted to the President to make 
good an excess on the grant in
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respect of ‘Commercial  Intelli
gence and Statistics’ for the year 
ended the  31st day of  March, 

1952”.

D ncA M D  No. 9— M in istr y   o f D etesce

**That a sum of Rs. 28,805 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Ministry of Defence’ 
for the year ended the 31st day 
of March, 1952”.

D emand No.  15—Archaeology

“That a sum of  Rs. 8,130 be 
granted to the President to make 
good an excess on the grant  in 
respect of ‘Archaeology’ for the 
year ended the 31st day of March, 

1952”.

Demand No. 30— M iscellaneous 

Departments

“That a sum of  Rs. 10,41,867
be granted to the  President to
make good an excess on the grant
in respect of ‘Miscellaneous De
partments’ for the  year  ended
the 31st day of March, 1952.

Demand No. 33— Superannuation 
Allowances  and  Pensions 

“That a sum  of Rs. 1,18,311  be 

granted  to  the  President to make 

good  an  excess  on  the  grant  in 

respect  of  ‘Superannuation Al
lowances  and  Pensions’  for  the 

year ended the 31st day of March 

1952”. ■

Demand No. 34— M iscellaneous

“That a sum of Rs. 1,25,43,893 
be granted to  the  President to 
make good an excess on the grant 
in respect of ‘Miscellaneous’ for 
the year ended the 31st day of 
March, 1952”.

Demand No. 36—M iscellaneous 

Adjustments between the  Union 

and  State  Governments.

‘That a sum of Rs. 56,852  be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Miscellaneous Adjust
ments between  the Union  and

State Governments’ for the year 
ended  the  31st day of March. 

1952”.

Demand No. 42-tSurvey of India 

“That a sum of Rs, 34,581  be 
granted to the President to make 
good an ex9ess on the grant in 
respect of ‘Survey of India’ for 
the year Mided the 31st day o£ 
March, 1952”.

Demand No. 55—Civil  Defence.

“That a sum of Rs. 13,878 be 
granted to the President to make 
goô an excess on the grant  in 
respect of ‘Civil Defence’ for the 
year ended the 31st day of March, 

1952”. .

Demand  No.  58—Andam ans and 

Nicobar  Islands 

“That a sum of Rs. 3,24,216 be 
granted to the Presideit to make 
good an excess on the grant  in 
respect of Andamans  and  Nico
bar Islands’ for the year ended 
the 31st day of March, 1952”.

Demand No. 64— Ministry of Na
tural  Resources and  Scientific Re

search.

“That a sum of  Rs. 88,289 be 
granted to the President to make 
good an excess.on the grant  in 
respect of  ‘Ministry of  Natural 
Resources and Scientific Resear
ch’ for the year ended the 31st 
day of March, 1952”.

Mr. Speaker;  We have disposed of 
the excess grants relating to 1951-52, 
I hope that the excess grants in res
pect of the years 1952-53, 1953-54 and 
so on will all be brought forward, all 
together, as early as possible.

The Minister of Trade (Shri Kar- 
markar): Let us hope there will not 
be many such cases for those years.

Shri.M. C. Shah: We will prepare 
a note in consultation with the comp
troller and Audit(̂-General.  If there 
is any difficulty we will bring  that 
difficulty to your notice.

Mr, Speaker:  Yes.
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MOTIONS RE  DISPLACED  PER 
SONS  (COMPENSATION AND RE
HABILITATION) RULES—concld.

Mr. Speaker: The House will  now 
take up further consideration  of 
motions relating to modificaticwi  of 
the Displaced Persons ' (Compensa
tion and Rehabilitation) Rules, 1955, 
moved on the 13th August, 1956.

The time allotted was 3  hours. 
The time already taken is 1 hour and 
20 minutes.  The balance is 1 hour 
and 40 minutes.  Who are the hon. 
Members who would like to tak̂ part 
in this debate today?—Shri Gidwani, 
Pandit Thakur Das Bhargava,  Lala 
Achint  Ram,  Shri D. C. Sharma, 
Sardar A. S. Saigal, Shri Radha Raman 
and, of course, the Minister.  Pandit 
Thakur Das Bhargava has taken al
ready about 30 minutes.  If he can 
conclude within 15 minutes today. I 
will be able to give some time to the 
other hon. .Members.

Pandit Thakur Das Bhargava (Gur- 
gaon): I shall try to finish within 15 
minutes, though I do not think I will 
be able to cover all the points within 
that time.

First, of all, I would like to draw 
the attention of the House to the ori
ginal amendments to the Income-tax 
Act which, as a matter of fact, are 
the predecessors to these rules and 
also to the Finance Act, 1956.̂ From 
page 2129 of the Parliamentary De
bates dated 30th March, 1M9,  you 
will see that I then moved the follow
ing amendment:

“Rs. 5,000 in the case of every 
Hindu Undivided  family which 
satisfies as at the d̂ of the pre
vious year either of the following 
conditions, namely: —

(a) that it has at  least  two 
members entitled to a share 
on partition who  are not 
less than 18 years of age;

(b) that it has at least  two 
members entitled to a share 
on  partition  neither  of 
whom is a lineal descendant 
of the other and both  of
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whom are not lineally des
cended from any other liv
ing member of* the family;”

You will be pleased to see that two 
classes have been  mentioned here. 
Firstly, all members of the family 
who are entitled to partition and who 
are more than, 18 years of age.  Se
condly, number of the family from 
a separate branch with the condition 
that the age may not be more than 
18.  When moving that amendment,
I submitted certain points which ap
pear at page 2130 of the Parliament 
tary Debates dated 30th March, 1949. 
The points are as follows:

“As regards the other aspects 
of this amendment, I would <Mily 
submit that while making a com
promise we  have  taken good 
care to see that it does not give 
any sort  of  preference  to  a 
Hindu over a  non-Hindu  and 
therefore we have excluded even 
such Hindu  undivided families 
who are paying income-tax on," 
etc.

Then,

“it  contemplates  two  cases 
firstly when there are adult sha
rers and  secondly when there 
are two sharers adult or other
wise provided they form the nu
cleus of separate branches”.

So, both the branches were con
sidered.  One branch consists  of the 
father and the son, and the second 
branch  where it is  not necessary 
that the boy should be more than 1ft 
years of age.

Then, the hon.. Minister of Finance 
brought in a Bill. The Indian Finance 
Amendment Bill,—on the 11th August,. 
19iO, and the Bill was passed on the 
next day.  An Amendment was then 
made.  But how did he (the Finance 
Minister)  understand  the  position? 
He said as follows through an amend
ment of his:

“An Hindu  undivided family 
would have to satisfy either:

(1) that  the  family  should 
have at least two members
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over the age of 18  years 
who are entitled to  claim 
partition, or

(2) that the family should have
*  two members and  entitled 
to claim partition,  neither 
of whom is a lineal descen
dant of the other and both 
of whom are not lineal des
cendants from  a  common 
living ancestor”.

The two conditions were:

“neither of  whom is a lineal 
descendant of the other and both 
of whom are not lineally descen
ded from any other living mem
ber of the family”, 

so that,  if  he  belongs to another 
branch, even if he is less than  18 
years of age, he could be counted 
for the purpose of income-tax.  That 
was how he understood it.  In mov
ing thii, he made it clear why this 
was necessary. He said that the hus
band, the vrife and the  minor son 
would also come under  the provi
sions of this rule if the words “en
titled to a share on partition” were 
put in, because the wife is entitled 
to a share on partition, though she 
is not entitled to  claim partition. 
When this Bill was before the House, 
I raised an objection and said that in 
Punjab, the son is not entitled to 
claim partition.  My friend says that 
the son was not contemplated at all 
at that time.  When  this Bill was 
discussed, it was specifically raised by 
me that according to the custom in 
Punjab, the son was not entitled to 
claim  partition,  whereupon  Shri 
Deshmukh put̂ an explanation  like 
this in the Bill.

^̂Explanation.—For the purpose 
of this paragraph, in the case of 
every  Hindu  undivided  family 
governed by the Mitakshara law, 
a son shall  be  deemed  to  be 
entitled to claim partition of the 
coparcenary property against his 
father or  grandfather,  notwith
standing any custom to the con

trary.”
So,  the  custom  in  Punjab was 

•brogated and the son was regarded
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as a person entitled to <3laim parti
tion.  This was the amendment made 
in  1950;  namely,  for  the  words 
“entitled to a share on partition” the 
words “entitled to  claim  partition” 
shall be substituted.  This continued 
up to 1954.  I have got the  Finance 
Act, 1951 and I will read from it:

“(a) that it has at  least  two 
members entitled to claim parti
tion who are  not  less  than 18 
years of age; or

(b) that it  has  at least  two 
members entitled  to claim parti
tion neither of whom is a lineal 
descendant of the other and both 
of whom are not lineally descend
ed from* any other living member 

of the family.”

These are exactly the words which 
were there in the  original  amend
ment.  But, you will be pleased to 
see that the words were changed in 
1955-56.  They  were  changed  like 

this:

‘The limit referred to in  the 
above proviso shall be—

(i)  in the case of every Hindu 
undivided family which as at the 
end of the previous year had—

(a) at least two  members 
to  claim partition

least four 
to  claim

members
partition

entitled 
Rs. 8,400.

(b) at 
entitled 
Rs. 12,600.

Provided that in the case  re
ferred to in sub-clause (a) none 
of the members and in the case 
referred  to in sub-clause  (b) 
none of the minimum number of 
four members,—

fa) is less than eighteen years 
of age; or

(b) is lineally descended from 
another member.....”

This is very important; I want  to 
bring to your  notice the  difference 
between the two:

(b)  is lineally descended frofl* 
another  member  or along with
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another  member  is  lineally 
descended from any other living 
member of the family not entitled 
to claim partition.....” etc.

The words “not entitled  to claim 
partition” were added in ê 1955-56 
Act.  It means that persons less than
18 years of  age or less did  not as 
before come under the contemplation 
of the law. so far as this matter is 
concerned.  As  a  matter  of  fact, 
something was done by the Finance 
Ministry which took away the rights 
of line of a separate branch altogether 
and they were denied the benefit of 
the proviso.  When the Compensation 
Bill was before this House, an amend
ment was moved by Shrimati Sucheta 
Kripalani, to which I have already 
made a referencie.  It was agreed by 
Shri Ajit Prasadji that the principles 
of the income-tax would  be incor
porated in this.  But, when the rules 
were made and laid before us, in that 
there was na. reference to the joint 
Hindu family. ̂ When the rules came 
before  the  Advisory  Board,  the 
Advisory Board made a report, which 
was accepted  by the  hon. Minister. 
In the Advisory Board  report.,  we 
made the position  absolutely clear. 
We stated like this:

“.........to avoid any complaints
on the basis of excessiveness of 
r#̂lief to such joint families, the 
Board has accepted the principles 
underlying the provisions given in 
the First Schedule of the Finance 
Bill, 1*955, some of which have been 
in force for several years now. 
The Board has incorporated in the 
r̂raft rules a new rule based on 
these principles. After the amoimt 
of  compensation is  determined 
according  to  these  rules,  the 
amount is to be apportioned among 
the  members  of  the  family, 
according to the provisions of the 
Hindu Law.”

Para 2 is very important.  It means 
ihis: “While making this recommenda- 
%n, we are conscious of the fact thai 
this will entail  further examination 
of  claim applications and, on ,the
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basis of the  existing scale of  com
pensation,  they  may require  some 
additional fimds and there may even 
be some necessity for some revision 
of the  scale.  We feel  that in  the 
interests of justice inter se between 
the various categories of  claimants, 
this recommendation has to be accept
ed and implemented.” All the reasons 
and grounds brought forward by the 
Minister  today,  namely, that  more 
money has to be found, all the appli
cations will  have to be  scrutinised 
etc., were  all  considered  by  the 
Advisory Board and  they said  that 
this recommendation must  be given 
effect to.

The Minister of RehabiUtation (Shri 
Meiir Cband Khanna);  What is the 
date of the recommendation?

Pandit Thakur Das Bhargava: This 
was  long  before  the  rules  were 
framed and brought  to this  House. 
The scale was put before the Board 
and the Board, after examining the 
scale, made certain suggestions.  The 
scale was  sanctioned  by the  hon. 
Minister and incorporated in the rules. 
The amendment they suggested  for 
this purpose ran thus;

“(1) In the case of every Hindu 
undivided family which on  the 
14th day of August, 1947, had at 
least  two members  entitled  to 
claim partition, the compensation 
shall be determined  by dividing 
the value of the verified claims 
into two equal shares,  assessing 
the compensation on̂each of the 
two shares on  the basis  of the 
scale  prescribed in  nile 20 and 
adding up the  compensation  on 
both the shares.  Thereafter  the 
amount so  determined shall  be 
apportioned  by  the  Settlement 
Commissioner among the members 
of the family according to the pro
visions of Hindu Law.

(2)  In the case of every Hindu 
imdivided  family which on  the 
14th  day of  August, 1947  had 

'  at least four members entitled to 
claim partition.........” etc.
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The proviso is important.  We said,

'Provided  that  in  the  case 
referred  to in (1) none cft  the 
members and in the case referred 
to in (2) none of the minimimi 
number of four  persons is  less 
than 18 years of age or is lineally 
descended from another  member 
or along with another member is 
lineally descended from any other 
living  member,  of  the  family 
entitled to claim partition”.

This is exactly what obtained from 
1949 to 1954.  After examining  the 
provisions,  we  made  this  recom
mendation  but  this  recommenda
tion was not accepted by the hon. 
Minister and he framed the rules  in 
accordance with the provisions of the 
Finance Act, 1955.

That is not all.  We know how the 
hon. Minister reacted to these rules 
when they  were before this  House. 
I will refer to the statements made by 
the hon. Minister himself which would 
go to show that as a matter of fact the 
plea that has been put forward now is 
a faked  plea, an absolutely  wrong 
plea, namely, that he did not know 
that the son as such was entitled to 
a share— mean an adult son.  I will 
refer to his own speech which would 
show that this is not so.  I am read
ing from the cyclostyled proceedings 
of  the  14th September, 1955,  page 
13042.  The hon. Minister spoke  as 
follows:

“HTHT 3Tf%rf <1̂ ^

 ̂̂   'T'jTR' ̂  ̂

 ̂̂  ̂  'R '5ft  ^

 ̂  I I

 ̂ WFRT  cft #

 ̂ %) ffPT

I ̂  ?TPT ̂  ̂

3ft  ̂̂

f (̂ ^T) ^

(̂TW)  ̂ *1̂

ftnrr i”  • ‘

This was about thlT grants.  When 
we come to the actual rules, when 
these amendments were moved,̂ Shri 
N. C. Chatterjee had raised the objec
tion that there should be no distinction 
between adult sons and minor  sons 
and both had absolute and  inherent 
right by birth. This is found  in page 
12966. In reply  the hon.  Minister 
stated as follows:

 ̂ I \”

Shri D. C. Sharma  (Hoshiarpur): 
Probably he referred to you.

Pandit Thakur Das Bharsrava:  He
referred to Mr. N. C. Chatterjee.  I 
am not a bada vakil at all.  The hon. 
Minister further said:

 ̂ ̂ *1̂ 'JiMai

I A'  f̂vTRTT $

?FR   ̂ (̂ RThnr)  ^

|t.......
He was going on when I interrupted 
and said:

^  5nf̂

t ̂   ?rm ̂   fen t ” I

This is his reply, which is  most im
portant

 ̂ I, ̂  11

 ̂T# «ft  ̂ T̂TT   ̂ TT

(f?ftfw)  ̂\  ^

^ t ̂  r̂rf ̂

vif vrr ipTT

5sft ̂iT ̂  | \

m.........
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t ̂  ̂  ̂   f 1  ̂ t ITk

11 3fr ?HTV ̂  ̂  ̂  11

My hon. friend’s interpretation  is 
not correct.

Pandit Thakur Das Bhargava: I
will read it again. I said then.

3p|  ^

. ̂ ̂  ?n̂ I ?fh: ?rm ̂  ̂  ferr

r

 ̂ ^H1 I ̂  6l+ ̂ ̂

I I  .

Pandit Thakur Das Bhargava:

Does he want to eat away his words? 
While he was speaking, I interrupted 
him.

sft   ̂ ̂RTTîT   ̂ I
He has not read it in the proper con
text.  Let him read further.

Mr. Speaker: Read the latter por
tion also.

Pandit Thakur Das Bhargava: I
will read the other portions also. But 
he cannot force me to read it.  He 
can read it, if he wants.

“3̂ ̂  ̂  ^ >̂11%

£r ^   I ^   «nrcr=T ^

 ̂ fw W' <

Further on he says:

TfT ̂  ?TPT

|IT  ^ ̂    ̂?rriT  ^

zn u r̂iPF̂, UV'3  ^ p; 

?TNTf̂  qwr % I  fTT̂

^ ̂  fk̂5p?T

r̂d̂TT,  fro   ̂  

fer SIT ̂  I ̂  ̂
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I ̂  ̂    ̂ # î RT 5IT̂ I ?PTT

^  t OT   ̂^

(ft )̂  ̂  ̂ f?W #3TR I l”

This Wjfis the statement made by him. 
Whom did he refer to?  In respect 
of the minor sons he has stated that 
they must be minors at the relevant 
date to be entitled.  So far as the 
major son is concerned, he has stated 
that if they were minors in August 
1947 and now they have become ma
jors, they will be entitled.  He want
ed to give advantage to the major 
son.  Otherwise, the advantage could 
not be extended to major sons.  The 
son should be a major on the 26th 
September 1955.  It could not have 
any other meaning.  As a matter of 
fact, he wanted to give this advantage 
to those boys who were above nine 
years of age on 15th August 19̂7.  It 
is quite true that even Ministers have 
minor sons and they will be able to 
take advantage of this.  I have no 
objection of that.  But they must be 
majors on the 26th September 1955. 
He has himself stated in his speech a 
few days back that he wanted to re
habilitate himself.  I have no objec
tion to his rehabilitation or to the re
habilitation of any other persons be
cause all of them stand on the same 
footing.

Now the hon. Minister says that he 
had no knowledge, he did not know, 
that major sons would be included. 
That is an absolute myth.  There is
another explanation to it.  You will
kindly see that another  amendment 
was made, which the hon. Minister 
was pleased to accept, which reads: 

**after sub-rule (2), insert:

‘(2A) Notwithstanding anything 
contained in sub-rule (2), where 
a  deceased member  of a  Joint 
Hindu Family has left sons all of 
whom are less than eighteen years 
of age, such sons shall, for the 
purpose of computation of com
pensation,  be  reckoned  as  one 
member of the family*/'
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What does this mean?  It can only 
have one meaning.  It says that not
withstanding  anything  contained  in 
sub-rule (2),‘ not only sons above 18 
years of age but even minors could 
be given advantage of rule (2A). Now 
he says that he did not know that sons 
above the' age of 18 were not exclud
ed by the provisions.  It is not at 
all correct.  If it is so, I would hum
bly ask the hon. Minister to kindly 
explain to me what is the meaning 
of this Explanation if the son is ex
cluded?  The Explanation reads like 

this:

“For the purposes of this rule, 
in the case of eveir Hindu un
divided family' governed by the 
Mitakshara law, a son shall  be 
deemed to be entitled to claim 
partition of the co-pcircenary pro
perty against his father or grand
father, notwithstanding any cus
tom to the contrary.”

This Explanation is consistent witn 
the fact that the son as such was In
cluded.  Now to say that the son was 
not included is absolutely wrong.  I 
can read out the entire speech which 
he made to show how he came to 
that' conclusion.  It is a case of sup- 
presio veri I am very sorry that he 
acted in this manner.  On the 13th 
September when he was arguing his 
case he said that he was only clari
fying and was  not doing  anything 
new.  At that time I interrupted him. 
While reading the proviso, you  will 
kindly look into this, he only read a - 
part of the proviso, he did not read 
these words which reaUy are the crux 
of  this  case.  While  reading  this 
proviso, he read: ,

“Provided that in the case re
ferred to in clause (a) none of the 
members and in the case referred 
to in clause (b), none of  the 
minimum number of four mem
bers........

(i) is less than 18 years of age, 
or  '

(ii) is lineally descended  from 
another member or  along 
with another  member  is 
lineally  descended  from 
any other living  member 
of the joint family.

There he stopped.  The words “not 
entitled to claim partition” were not 
read by him.  In that way he wanted 
to throw dust in the eyes of the Mem
bers of this House.  He did not read 
the whole thing.  He read only a por
tion as if a portion is the whole.  It 
is absolutely  wrong.  You will be 
pleased to see that if this proviso is 
read, it is not susceptible of any mean
ing which is against the construction 
which I am placing before you.  You 
have to read the whole of this rule 
and a plain reading of this rule will 
establish that it is impossible to ex- 
elude the son, it is illogical to ex
clude the son and it cannot be that 
the son could not have been within 
the contemplation of this Parliament 
when it  passed this rule.  Kindly 
read the words.  The wtirds are:

“is less than 18 years of age; or
(ii) is lineally  descended from 
another member  or along with 
another member is lineally des
cended  from  any other  livmg 
member of the joint  family not 
entitled to claim partition”.

These words “not entitled to claim 
partition” govern the whole sentence. 
If it does not relate to the  previous 
part  the  whole  sentence  becomes 
meaningless.  Supposing we take it 
sieparately, as it has been  contended 
by the hon. Minister—̂he has refused 
to read it along with the clause—what 
does it mean? Every person bom in 
the Hindu family is descended from 
another member.  If he is not, he is 
not entitled to partition.  So the whole 
thing is meaningless.  There is no 
comma, no full stop and no semi-co
lon.  The words “not entitled to claim 
partition” is applicable for both parts 
and it should be taken in that con
text.  If it is not so, it would be 
meaningless.  It cannot be liiat any



3969 Motions re 22 AUGUST 1956 Displaced Persons
(Compensation and
Rehabilitation) Rules

3970

[Pandit Thakur Das Bhargava] 

son, who is 18 years of age is denied 
the right to claim partition. I  will 
just explain to you why this difference 
has been made.

2 P.M.

You will be pleased to see that in 
Hindu law by Mullah there are two 
classes of persons, mentioned one who 
are entitled to claim  partition, the 
others who, though they are members 
of a joint Hindu family and are mem
bers of the coparcenary, are at the 
same time not entitled to claim parti
tion.  This  has  been  brought 
out clearly  in Mullah and
Maine and in Gopal Shastri’s book.
I have brought them with me here, 
so that the House may feel convinced 
that, as a matter of fact, the persons 
who are entitled to a share are not 
the same who £ire entitled to claim 
partition.  For instance, the mother 
and daughter; they are members of a 
Hindu  family;  even  the  widowed 
daughter, and even wives  of copar
ceners.  The list of persons who are 
not entitled  to  claim  parti
tion, though  they are  coparceners, 
their list is also given.  For instance, 
an illegitimate son, a congenital idiot 
or limatic, or even a blind, impotent, 
deaf  or  incapacitated  person—they 
were not entitled to partition, though 
their offsprings may have been enti
tled.

If you see Mullah and Maine, you 
will be pleased to hnd that these two 
classes were separately considered by 
the Finance Act of 1955. and in 1955 
the distinction was between  persons 
entitled to claim partition and persons 
not entitled to clartm partition. Out of 
those not entitled to claim partition 
the rule is, from these books, that the 
offspring of those persons is entitled 
to claim partition. Because, it is only 
a personal infirmity or disqualification 
which  is  not  transmitted  to  the 
progeny.

Therefore, if these words were not 
there in th? Finance AcJts of 1955 and 
1956, it will mean in regard to those 
persons who are not entitled to claim 
partition, that even their  offsprings 
would have been entitled to claim

partition; whereas, according to this 
new Explanation and this new thing 
introduced in 1955 and 1956, the off
springs of those  persons,  whether 
those persons are aUve or not, art 
not entitled according to the Finance 
Acts, and therefore they cannot be 
benefited by the provisions  of tl̂jis 
law.

The position is very clear. But my * 
friend would not read these words. 
Just as we have the adage

 ̂l”

he does not read the words ,

he only reads the words qfT

Again, for ^

he reads 

instead of

Some jvords he omits and reads only 
the words which suit him and says 
‘this is the provision*.  I think he 
ought not to have resorted to a sub
terfuge like this.

Apart from  other  considerations 
which I will place before you subse
quently, so far as the reading of these 
books is concerned, so far as the clear 
meaning of the law is doncerned and 
the history of the law is concerned 
it is plain even to a blind man that 
an adult son was included  among 
those who were sought to be bene
fited by this  rule  as  well  as  the 
Finance Act.

Now, the  question  arises as to 
whether on other grounds we should 
read into, it these words. May I hum
bly ask him, in a Hindu joint family, 
if son is not the soul of the entire 
system of the family, who else is it? 
How else is the Hindu family consti
tuted? As soon as a son is bom,  he 
gets an inherent right; by virtue of 
his birth he becomes entitled.

One mistake that is made by those 
who do not imderstand  what the 
real meaning of these rules is about 
a minor son. It is assumed that  ^
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is entitled to claim partition?  Whea 
the rule is passed, he will say, “I did 
not understand the rule in the way 
in which Parliament imderstood it; 
my intention was this, whatever have 
been the intention of the Parlianjent*' 
Sir, I am one of those who framed 
these rules and also got these amend
ments passed. Nobody’s intentions are 
to be looked to.  Only the wording of 
the rule passed is material.

who are counted as xmits  will omly 
get shares and not others. It is not so. 
According to the rules that we have 
made, all this inheritance  will be 
divided according to the principles of 
Hindu Law, but for the purposes of 
calculation an adult son will be re
garded as one unit.  That is all. Now, 
according to v;hat my hon. friend has 
done, he wants that the adult son may 
not be regarded as such.  Kindly look 
to his amendment.  What does he 
say?  Let me find out what is the 
meaning of his present amendment. 
He says that if the father is alive, 
then his adult sons, or his sons—what 
to speak of adult sons—shall be re
garded as zero.  He is probably  in-” 
fluenced by the principle of represen
tation, which is not relevant here. In 
a representation, if the father is alive 
he gets the share.  But it is not a 
question of getting share here.  The 
position is that the entire proceeds of 
the claim will be divided between 
the claimants who are claimants for 
it according to the Hindu Law, but 
only for calculation whether the son 
should be regarded as a unit or not, 
the question is relevant.  But accord
ing to him the position is like this. 
Suppose a person has five sons, A, B, 
C, D and E.  According to him, A 
and B are to be excluded, because 
the father is alive.  So far as C is 
concerned, suppose he is  dead, he 
says that the widow of C may be 
given a right; and he says also that 
if he has got minor sons, then the 
minor sons may also be regarded as 
CHie unit.  So, instead of one man, 
the dead son. he wants that two units 
may be regarded.

Shri Mehr Chand Khanna:  No.

Fandit Thakur Das Bhargava: Then 
again, it is not all.  Suppose a per
son has two minor sons and a major 
son also.  What is going to happen 
to him?  According to my hon. friend 
the major son will not get any right.

May I ask him to read the rule? 
Adcording to the rule, those persons 
are such as are entitled  to claim 
partition.  May I ask him if a widow

My humble submission is this.  It 
is very clear as to who are not en
titled to claim partition.  The widow 
is not entitled; the minor son is not 
entitled absolutely—even he  has a 
qualified right according to  Hindu 
Law—. When you say in the  rule 
members who are entitled to  claim 
pcirtition, and you want such i>ersons 
only to be reckoned the list  must 
consist only of those who are really 
entitled to claim it.  And minor sons 
have no absolute right to partition. 
If this condition is waived so far as 
widow and minor sons are concerned, 
may I ask him this question?  He 
fully knows that so far as the Hindu 
joint family is concerned, an illegiti
mate son is a member of the joint 
Hindu family.  Will the widow of 
that illegitimate son and the minor 
son of that illegitimate son be en
titled?  According to this they will 
be entitled—̂ which is neither Hindu 
Law nor good law; and whom as a 
matter of fact, the framers  of the 
Hindu Law never wanted to be in
cluded.

It is not all.  According to him, the 
widow of a deceased member—which 
means the mother of the  father—r
will be included, if she is a widow. 
And If there are several widows, the 
step-mothers will be included.  And 
the grandmother of that  man will 
also be included —because  she is a 
widow of a deceased member.  He 
does not say when the member should 
have died.  He only says ‘widow  of 
a deceased member*.

He is afraid of the living sons, that 
they will divide the  property and 
they will increase the number; but
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instead of one person who has died 
he has increased the number to his 
widow and minor sons, to the illegiti
mate son’s widow and  minor sons. 
And then, suppose the father is liv
ing, and his son is dead,  and the 
grandson is not also living, but his 
widow and minor  sons are there. 
They will also be included—̂betSause 
they were also members of the joint 
Hindu family.  I cannot understand 
this logic.  Instead of one member, 
he increases the number by six and 
yet wants to include  them  when 
neither the  Hindu  Law  nor the 
Finance Act nor the Parliament even 
contemplated to include.

I would have congratulated him, if 
he had done the right  thing—that 
every  member  of the  coparcenary 
should be given the right to be includ
ed.  Though with a view to see  his 
hands strengthened and  so that he 
was not asked to do the impossible, 
we did not increase the nimiber.  We 
said only those entitled on the 15th 
August, 1947, they alone  should be 
entitled.  He himself agreed  to the 
increase  of the number  to a very 
great extent, for which we all con
gratulated him.  He not only  wants 
us to take back our  congratulations, 
but at the same time every family of 
the refugees which has got sons will 
have no mind to congratulate him on 
this attempt of his.  This attempt is 
absolutely  not  illogical,  but  is 
ignoble also.

Apart from that, there is another 
amendment which has  not so far 
been.........

Shri Mehr Chand  Khanna;  The
hon. Member has already spoken for 
35 minutes.  He spoke for half an 
hour the other day.  Some other hc«i. 
Members wish to take part.  Also I 
need some time to reply.  Unless you 
extend the time for this debate, I 
think  personally,  other  Members 
riiould also be given an opportunity. 
I would need half an hour.

Mr. Speaker: We started at 1-48.
The time at our disposal is the balance 
of one hour and forty  minutes. I 
assume 12 more  minutes  may be 
given.  It comes to 3 o’clock.

Pandit  Thakur  Das  Bhargava:
Whether you will give me  time or 
not, I object to any Minister rising 
up and telling the Speaker that as a 
matter of fact this man ought to be 
asked io discontinue.  It is entirely
wrong.........

Shri Mehr Chand Khanna: I never 
said that.  I am very sorry.  What
I just said is .........

Mr, Speaker: The hon. Minister or 
any other Member need not bring it 
to my notice.  I am here to regulate 
the debate.

Shri Mehr Cband Khanna: I may
be permitted.......

Mr. Speaker: The hon.  Minister 
can say what time he wants and what 
time I am going to allot.  So far as 
other Members are concerned, they 
are sufficiently capable of taking care 
of themselves.  Naturally, any Mem
ber who speaks looks to the Chair 
and it is the Chair that  regulates. 
Any hon. Member can say that he 
would also like to speak and I will 
pull up.  I am myself pulling up. The 
hon. Minister will no doubt see that 
the hon. Member resents and does not 
want that his opportunity to speak 
should be regulated by the Minister.

Shri Mehr Chand Khanna: I am
not trying to regulate.  I  am only 
suggesting this.  You have fixed one 
hour and forty  minutes for  the 
debate.

Mr. Speaker: I am also  watching 
I am bearing all this in mind. The 
hon. Minister will tell me what time 
he wants.

Shri Mehr Chand Khanna: I need 
at least half an hour.

Mr. Speaker: The hon.  Member
will kindly conclude his  speech as 
early as possible, in less than three 
minutes.
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such rights.  Not only that.  On the 
contrary, I would go further and say 
that the son’s rights are so well estab
lished* that the son can aiieiiote the 
property, he can throw  away  his 
property and do whatever he  lite 
with his property.  Therefore,  my 
humble submission i.% to exclude~̂he 
son is to get the Hamlet play enacted 
without Hamlet.  So far as logic is 
concerned, so far as reason is  con
cerned, so far as the Hindu law  is 
concerned, so far as any canon of law 
is concerned, we cannot ignore  the 
ton and we cannot speak of a Hindu 
family without the son.  It is much 
better you take away the joint Hindu 
family from these rules rather than 
to say that a son will not be includ
ed. I would like to examine this with- , 
in the time allotted to me.  So far as 
the exploits of the hon. Minister are 
concerned, he has told me that he has 
done everything for all these people.
I have seen some of his exploits and 
they are worth recounting.  Not that 
I do not appreciate what he has done.
I congratulated him from my place 
here on what he has done.  At the 
same time, I wish to refer  to  the 
powers he has shown in replying to 
the humble interjection of Shri D. C. 
Sharma, you are too powerful.  I am 
also of the same view ISiat he is tTO 
powerful.  No person on earth will 
*be able to carry the House with him 
in these rules,  I am afraid he will 
get these rules passed in spite of us.
I will only recount some of his ex
ploits. He said that only refugees have 
got, the monopoly  of  helping  the 
refugees.  Shri Ajit Prasad Jain, Shri 
Jawaharlal Nehru, and Sardar Patel 
have done so much for the refugees. 
They are all non-refugees. Then, Shri 
Ajit Prasad ji said +hat he wili not 
dislodge a single person—these  are 
his words in  this  House—claimant 
or on-claimant refugee if he pays the 
price.  My friend has got the credit 
of dislodging thousands and lakhs of 
persons. Shri  Ajit  Prasad ji  said 
that he will take the market value; 
not the full market value, but eight 
annas.  But, he has taken the market 
value and much more from the refu
gees.

Pandit Thakur Das Bhargava: May
I submit one thmg for your considera
tion?  It is quite  true that  three 
hours were allotted.  We have saved
II hours in other matters.  If I have 
said anything which is irrelevant, it 
is the right of every member to object 
to that.  This subject is very import
ant and it affects so many helpless 

persons.

Mr. Speaker: I will give one more 
hour for these rules having regard 
to the number of hon. Members who 
want to speak.  We have some time 
from other items.  We started at 1-35. 
This will go up to 4-35.  I will call 
the hon.  Minister at 4 o’clock exact
ly.  He will have 35 minutes.  There 
are five other hon. Members,  The 
hon. Member will kindly expedite.

Pandit Thakur Das  Bhatgava:  I
will expedite.  I have said much of 
what I wanted to say.  I beg of you 
‘to see why this debate is being elon- 
gaged. Instead of concentrating upon 
these  rules,  the  hon.  Minister 
spoke about his powers in the House 
and he spoke about his exploits.  I 
think that has no '-elevance to this.
I submitted a word or two in reply. 
You asked me to come  to the rules.
I would just like to expose  his ex
ploits also. I will take some time with 
your permission....

Mr. SiNsaker: He cannot go on in
definitely.  I cannot give  the  hon. 
Member more than ten minutes.

Pandit Thakur Das Bhargava: I will 
finish in ten minutes. I was submit
ting about the adult son.  This is a 
right which is inherent in every joint 
Hindu family. Last time, v/e  pas
sed the Hindu Succession Bill.  What 
did we do? So far as  the  father’s 
share is concerned, we first of all, set 
aside the share of the sons and after 
that was set aside, the father’s share 
was apportioned between  the  sons 
and daughters.  So far as the son is 
concerned, under the Hindu law his 
rights are fully established.  Today, 
nobody can say that the son has no 
right  and  it  depends  on the good 
will of the Minister to give him aay



that the sons will not be given  their 
right. This is not fair. He is guilty of 
contempt of this House,  I would go 
further and say.  After 12 months, 
to tell this to the refugees who were 
expecting that all persons will get this 
right, that right is to be taken away, 
is it fair? '  Is it not playing with 
the rights of the refugees? He is play
ing with the rights of the  refugees. 
You may  remember,  Sir,  you were 
pleased to send these rules  to the 
Subordinate Legislation Committee.

[Mr. Deputy-Speakkr in the  chairl
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Mr. Speaker: How are they  rele
vant?

Pandit Thakur Das BhargavsT: They 
are as relevant as his saying that he 
has distributed Rs. 72 crores among 
these people.

fo. Speaker: That is another mat
ter I would request the hon. Mem
ber to confiAe himself to the rules. 
This is not general discussion.

Pandit Thakmr Das Bhargava:  I
will obey; but this part of the  hon. 
Minister’s speech  will  remain  un
replied.

Mr. Speaker:  The hon.  Member
has said enough.

Pandit Thakur Das  Bhargava: I
have not said enough. I shall  refer 
to two or three things and finish in 
three or four  minutes.  These are 
the exploits.

Mr.  Speaker: Again  and  again
»*Eference to exploits may not  look 
good.  All that he can say—I will 
only appeal to the hon. Member...

Pandit Thakur Das Bhargava:  Let
exploits go away.  What he has done 
is this.  He ^t makes  irrational 
rules. Naturally agitation takes place, 
pressure is brought  and  then  he 
chooses to agree to take only one con* 
dition away and thus he takes  the 
credit to himself. When the Advisory 
body purposed to the fixation of value 
of allotable properties, he would not 
agree.  When  full  pressure  was 
brought on him, some even at his own 
instance, when people  went to him 
with their torches and lanterns,  he 
agreed.

Mr. Speaker: Is it part of the rule 
today?

Pandit Thakur Das Bhargava: It is 
part in this way. So far as compen
sation and relief to them is concerned, 
it does not concern them to say this 
after 11 months, the Home  Minister 
did not ô y the rule, treating  this 
House  lightly. We pass a rule.  He 
would not obey.  He himself  issues 
the ukase of the Moghul.  He  says

4.19 P.M. .

For your cinslderation,  Sir, I sub
mit that in the Advisory body  it was 
said that̂ the Finance Ministry’s inter
pretation is this. We said  that all
the legal luminaries, Justice Mahajan, 
Bhakshiji  and  Shri N. C. Chatterjee 
interpreted' like  this.  He  did not 
relent.  He passed  his ukase  and 
did not give any compensation accord
ing to the rules which we propounded. 
This is not all.  We have the Sub
ordinate  Legislation  Committee  of 
which Shri N. C. Chatterjee is  the 
head.  The hon.  the  Speaker  was 
pleased to send this rule to that body. 
They considered it. That is the right 
body  for enacting  these rules  and 
not any department.  It is part  of 
the Parliament’s duty to frame these 
rules.  We have not  got the time, 
and so we have giveiT'lhis power to 
the Ministry. The Subordinate Legis
lation  Cbmmittee  have  opined—the 
report  is  in  this Housêthat this 
amendment is not justified and there 
is  no justification for taking away 
the rights  of the sons.  My humble 
submission,  therefore,  is that  he 
wrongly included  my name  in this 
advisory body and he must be repent
ing now.  The rule as passed should 
be  respected.  The  Committee  on 
Subordinate Legislation also took the 
same view,  I am  a  very  humble 
man, I am not in the habit of throw
ing challenges, but I very respectfully 
throw .a challenge that if any person, 
any good lawyer, any Supreme Court
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Judge or High Court Judge were to go 
through the rulw and come to  the 
conclusion that ~iT son above the ag* 
of 18 was not included, I will not only 
apologise but do all that he wants me 
to do, that is, if my interpretation is 
wrong,  but if his interpretation  is 
wrong,  I only want him • to take it 

back.

I know his difficulties, but then he 
himself is responsible for those diffi
culties.  I would  have  sympathised 
with him, I would have helped him 
had he come with a clean slate and a 
clean hand.  He came here  saying 
that the rule is this and several times 
suggested that according to the rule 
passed by us an adult son is not enti
tled.  This is entirely worng.  As a 
matter of fact, at the time the  rule , 
was framed, his department went into 
the question because this  question 
came up, and now for him to say, and 
to frighten us and the  Government, 
that if we do not pass this rule more 
money will have to be provided is en
tirely wrong, because the Government 
has given Rs. 185 crores and out of 
that between the different categories 
of refugees the money is to be distri
buted.  It is not that we are  doing 
a new thing now.  We passed  the 
rules,  all these things were referred 
to us and we framed the scale. There 
is no new difficulty.  He  ought  to 
accept the rule which was passed by 
this House and not come to the House 
saying that the mind  of the  House 
was the same as his or that the House 
was  wrong.  The  House  may  be 
wrong.  Let him show his difficulties. 
We are not in the frame of mind that 
we will not  reconsider, but he has 
not come in that frame of mind.

I may have said some hard  things, 
but he himself is responsible for that. 
He reminds me every moment I am 
a non-refugee.  I do not care to be 
reminded that  I  am a non-refugee 
because I have to do my duty accord
ing to my lights,  and for  him  to 
claim what he has claimed has pro
voked me to say some things which 
I would not have said but for the pro
vocation.

Mr. Deiraty-Speaker:  Shri Achint
Ram.

Shri Radha Raman (Delhi  City): 
I have an amendment to move.

Mr. Deputy-Speaker:  I  will give
Shri  Radha Raman an  opportunity 
subsequently, after the hon. Member 
Shri Achint Ram  has spoken,  but 
as in the meantime he has indicated 
his intention to move his amendment, 
that amendment shall also be deemed 
to have been moved.

Pandit Thakor Das Bhargava: WDl
I get an opportunity to speak on that 
amendment?  That amendment is not 
before the House.  Because it is an 
entirely  new thing and  an inspired 

thing...

Mr. Depaty-Speaker: That wiU be
seen later.  Now we have this amend
ment as well as the original amend
ment of the Government before us.

Shri Radha Raman: I beg to move;

“This House  resolves that in 
pursuance of sub-section  (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi- 
Utation) Act, 1954, the following 
sub-rule be substituted for sub
rule (3) of the rule 19 of the Dis
placed  Persons  (Compensation 
and Rehabilitation) Rules,  1955 
as  further  amended  by  the 
Notification No. SRO 1161  dated 
the 30th April 1956, laid on the 
Table  on the 21st July,  1956, 
namely:

‘(3) For the purposes of cal
culating the number of  irembers 
of a Joint family under sub-rule
(2),  a person who on the rele
vant date—

(a) was less than eighteen years 
of age; or

(b) was a lineal descendant in 
the male line of another  living 
member of the joint family;
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vant date leaving behind on  the rele
vant date all or any of the fcjllowing 
heirs, namely,—

(a) a widow or widows;

(b) a son or sons (whatever the 
age of such son or sons);

but no lineal ascendant in the  male 
line, then, aU such heirs shall,  not
withstanding anything  contained  in 
this rule, be reckoned as one member 
of the joint family/

This  House  recomends  to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.**

. HTHT  TXq  (f̂ )̂ :

 ̂ (f^)  ̂

 ̂I ̂   I   ̂ «ft,

 ̂t,   ̂   ̂ cTTifm ̂

I   ̂ qrfmr w   | i

^    ̂̂   ^

 ̂̂  ̂   I   ̂  ^ OTfhi

 ̂  ̂t ̂  ̂  t cft̂TRF ^

I 3̂"̂  ̂  ^ wr ^

R'wH'  (̂îi4T)  5=nT5T# f I ?Tr3T 

 ̂ f   ̂ ̂

 ̂tsT f?rr I  ^ ̂  ̂ 

 ̂  ̂  t   ̂

 ̂   ̂ <f)PRT t •

3ft ̂  ̂  ̂  ̂ ̂  ̂  ^
 ̂  ̂ ̂TTTR’ ft?rr 11

 ̂rRTfm  ̂  ̂^ I,   ̂ *pr 

TTrl̂ ̂  ̂  ̂  ̂  ̂

fip  ̂ fw w.

;g;Br ̂ 5̂ 5IT  t, «ftT

fOT ̂   t •

[Shri Radha Raman] 

shall be excluded:

Provided that where a member  of 
a joint family has died during the 
period commencing on the fourteenth 
day of August, 1947, and ending  on , 
the relevant date leaving behind on 
th« relevant date all or any of th« 
following heirs namely,—

(a) a widow or widows;

(b) a son or sons ŵhatever the 
age of such son or sons);,

but no lineal ascendant in the male 
Hne, then, all such heirs shall, not
withstanding  anything  contained in 
this rule, be reckoned as one member 
of the joint family.’

This House  recommends  to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution. **

Mr. Deputy-Speaker: Motion moved:

“This House  resolves  that in 
pursuance of  sub-section (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi
litation Act, 1954, the  following' 
sub-rule be substituted for sub
rule (3) of the rule 19 of  the 
Displaced Persons (Compensation 
and Rehabilitation) Rules, 1955 as 
further amended by the  Notifi
cation No. SRO 1161 dated  the 
30th April, 1956,  laid  on the 
Table on  the 21st  July, 1956, 
namely:

‘(3) For the purposes  of cal
culating the number of members 
of a joint family under sub-rule 
(2), a person who on the relevant 
date—

(a) was less than eighteen years 
of age; or

(b) was a lineal descendant in the 
male line of  another living 
members of the joint family;

shall be excluded:

Provided that where 1 member of a 
joint family has died during the period 
commencing on the fourteenth d4y of 
August, 1947, and ending on the rele-
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^  ̂   ̂̂5TT̂ ̂ I ̂TTST

 ̂5ft ̂    ̂ ^

 ̂̂   <̂i*W ?T Hdl I

ÊTTsr  %■ ‘̂rrf n̂r?T̂ f  ^

^ rfiTFPr  ̂?F?7

T̂TT̂?)  I «ftr  ^

T̂TR” TO  t  ?nTT

 ̂f )̂  ĵfT̂

 ̂  5TPT  ̂   ^

(oJHOT) Ho

‘Tor the purposes of this rule,
in the case of every Hindu undivid
ed  family  governed by the Mit- 
akshara law, a son shall be deem
ed to be entitled to claim parti
tion of the coparcenary  property 
against the father or grandfather, 
notwithstanding any  custom  to 
the contrary.”

fw   eft qWT ̂   I   ̂ ̂  

nx   ̂ f%̂rr wr ̂ 1 ^

tiH5ial  ̂ w ̂   ̂  ^

«B7?TT ̂   T̂OT, ̂  ̂  ̂TTfFTTftrsr

 ̂I w ̂   ̂ r̂*H ^ ̂

*rf,  (^t) ̂ ^

 ̂I *nn

“is lineally  descendant  from 
another member”

“Family  not  entitled to’*  ^

 ̂ *̂<rn %  ^

?fV >3̂ ̂  WcTvR" ̂ :

‘‘not entitled  to  claim  parti-

3TfT  ̂ r̂m  ̂^

 ̂ fen 1̂,  ^ 5̂ ?TT   ̂I

 ̂ ̂ T̂ f̂tfsTRt (̂ T̂ RV

f̂ PT ttMt) I ̂  5T  ̂

ferr,  ̂^

(̂'HWR   ̂W *T t3[̂ ̂*?>r,

 ̂ f̂t?T  ^ OT

 ̂̂   (f̂'#̂) riif+H

 ̂ ̂ t?   ̂ ferPT ?  «(lRf

n̂cft ̂ f% ?TRrr ̂  fTTRpfNr ̂  ̂rr?r

 ̂ ̂  ftnr w I I

^̂ZTH ̂rnTT f% 

 ̂  ̂ ̂ t’ft ̂   ^

 ̂̂   ^ ̂   f‘ ?tv̂

5T?r€f  (̂ TRf̂)  2Rt̂ w ff  ̂  ̂  

^ ?rnf f  ^ ̂ ̂rnr wrr 'Stht i

5RT *fV̂  ^

’t;  ̂)

 ̂̂  f, ̂ TTt̂ srrefWt V

Ift t  I

I

*̂r ̂  ̂   f   ̂5̂ ̂ ̂

 ̂   ̂ ̂r?rn’

«r̂    ̂̂  OT I ?rr3i ̂  ̂

 ̂  f  ̂  ̂  ̂  ̂  ̂TRpT̂ft 

 ̂  ̂^  7̂7̂  I

 ̂ ? ̂T ?TR,   ̂ ̂  ?IKfeft

ap  ^ ̂ ̂  ̂ MiW I hR*H ̂

T̂RfWr  ̂ T̂ft qr  ̂  |f

 ̂ ̂  ̂  ̂ ^  ferr «TT f%

0̂,000

ô  ̂ ‘̂?rra- ̂  ?T ̂  I ̂  ̂  ̂

 ̂ ̂ <ld) ?HR ̂  ̂

 ̂̂  ̂  Wn f ,̂  ?TFT ̂T

^  ^  t Pf 5̂

WTT felT  T̂T̂  ^

WTTSTY ^

5T «S ftp  ̂̂pnfTH \

 ̂ ^  ^
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I

T̂pft ̂  I 4"   ̂  ̂<̂>0̂

 ̂»T̂ -̂l̂ai % ̂n'T W ̂TT̂ %

 ̂ ft? ?̂IT   ̂Vtf̂RTt  ̂^

5TldM<w|  ̂ t ̂  ̂ SFR ̂  ̂  

f̂TTTT   ̂  ̂^ fTH"

(5TR: ^

 ̂ I WT W ̂  ̂  ̂  ?IW 

*!>̂  a*ii-H   ̂̂  ̂rar ̂ ̂

Wm  ̂^   # R̂IT̂ $ %

 ̂  ̂  ̂   ̂̂  ̂  I ?T

fnf̂  ̂̂ TST# ̂  ?flT q-  ^

 ̂ t I ?rr3r  ̂  ̂  ifNRT 

iTHK T̂T̂ ̂ 'mr Kft ̂  •̂q’dgK # 

<fV̂ TT̂ fH«T>i«!iHl r̂rf̂

 ̂̂ m <l ̂ T̂R" ̂FFT 3̂  ̂ 

ifk ÎTT̂ 'TTf%?n̂  ̂ ^

 ̂ ?ftT wm  ̂ ^

?nf I

Shii U. M. Trivedi:  On  a  point
•f order.  I would like to know  if 
the hon. Member is pleased to speak 
about winning over refugees for party 
politics, or does he mean to say that 
the refugees were disloyal to the State. 
Perhaps he used ‘'Government” inad
vertantly instead of using the  word 
“State”.  Does he mean refugees were 
disloyal to the State of India, and that 
they want to pay something to please 
them for the sake of the  Congress 
Party?  Is that his suggestion?

I

Mr. Depnty-Speaker: None of them,
I suppose.

HT5IT  TW : # ̂   ^

WT   ̂  r̂3r#5T  ?nt ̂

 ̂TWR ̂  5̂TT5r I  ?TT̂ ̂
 ̂̂ T qr WK  gm ̂
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«t§n ^  ?ftT  ̂*fv|T

T̂T f% vJ»i«T») ?f1r  ̂ T̂PT

f+̂fl ̂  ?TRr 

4hr  I   ̂ qj f% ̂

TK ̂   | WYK

r̂m  ̂  ̂  ̂  ̂

 ̂  ̂ ift

 ̂  ̂ I ?rf̂»T

VWK ?rrT  m̂fT# f f% vim'+1 ̂  ̂  

?fk ̂rnr ̂  m   ^

 ̂??7̂ îT̂fTTT 

 ̂dt t' ̂ m̂TcTT i ?rmt  ̂ 

rTSÎ W f̂ T̂ nft ̂   ?Ttr w

n̂< R̂«Tr ̂   I T̂?f

#   ̂ mr   ̂ »ftf̂  ?rm

few  ̂I,   ̂ q? rft

 ̂ fw w   ̂ f   ̂  ̂

 ̂ I  ̂̂  ̂

 ̂ ^ TTHT̂ ̂  I*'*'ji fWc| +1̂d1

t m̂T ̂ f̂k^TT^qr f̂hc^

?T ̂  ̂  I  ^
iT̂  ̂  ̂̂

»T   ̂hT̂n̂HT ̂   ̂VT̂Rh" ̂ I
 ̂mr ^ m ̂

WIT ̂ ̂  ̂  I ̂  ̂t'̂TORTT 
 ̂ êrr m̂h wFir   ̂I  4»̂i 
TOT ^

^ {̂firz: SFT  r̂ ̂  ̂  ̂

^  Tpr I t  3  ̂̂  I

 ̂iTsp̂ T̂ Thsft̂ I,   ̂ 11

 ̂WtT  I r̂  ffT W  I ̂
M  ̂ I  tT̂

5RTf ̂  ̂  ̂  ̂  ̂TR# TC 
 ̂ ^  aRTT# f̂F  trq̂rg:
(̂1«6R) ̂   ̂W ?RT »Tf  t I
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?TPT  ^

vmx  gVfft ̂   I ̂

?TF5r ̂   ̂  ̂TWIT ̂ ̂
I «fk   ̂ I ̂  ̂

5̂trt ̂rrf̂ I A ̂  ̂

 ̂̂ t I 
 ̂  ̂ TWTT ̂ cT?r f̂>̂T

5ITIT I t ̂  f tKV 3ft #

^ F̂TR* f̂FTT ̂

T̂TR" ̂  ̂ f̂HTT ̂ ?ftT ?T5SJT 
TO ̂  I I ̂TR ̂ ̂  T̂JT
 ̂t| t ?fh: ̂  ̂ ?rwT I # ̂ 
WŜ  ̂  ̂ t| I I   ̂̂  

t, 4 *1̂ ^ >rnRT

 ̂ ̂   ̂ ?T5W ̂

%  ̂   ̂’JtT

fr̂n̂ RT ̂ rî i ’mnh  t ̂

 ̂  wrr f̂t̂ ?  ̂?ik 

i T R m" gf ¥I

"dir  T̂TT̂ \  ^

?T5̂ I I

(̂T̂gfWsnft̂) ̂ ̂TRTT̂fPn̂̂T̂ I

vnf^  ̂̂TTR#’TT ̂  I
«PR ̂    ̂  ̂WR % ^

vZTRTT ?TOT  T̂HT »T̂ ̂ ̂ ̂
?t;5(̂fr?

%  5Tff ̂  ̂ TW ̂  ̂  ̂  ̂

 ̂ ̂ 9ii«i ?nwt ̂  ̂ I  315̂ ̂rra" 

 ̂̂ «JÎ ̂   ̂̂«t>dl I ̂
€ITF̂  i  r̂ ypft ?T ft# |T5 ̂  

f̂iRpft ̂ 41 >d»̂«1 R̂'jTl'iff ̂  ̂  ̂ ̂

SITZR ft  5  ̂# 5̂ ̂  I  NiĤ

l̂̂'Mt  I ̂f̂*t>̂ ̂ I

«rk ̂    ̂>fr ̂    ̂ 4 ‘

 ̂  ̂t, ̂  tfrora" 11

?̂TT r<̂ 4) ^

 ̂5H# 3f5?r  ftrêra ̂  t *ft̂

Ĥ<<f ̂  ̂rtdt ̂ ̂   ̂1WTRT ̂

 ̂f% ®Ftf ̂  f̂T̂iTvPTT 

?T̂ I I ̂ ̂  1̂+< (̂-
 ̂) I

trppfha" ̂  wr ̂  ?jY?:  ^

^ ̂  ̂  Pp ’Rt̂ t,   ̂‘

 ̂ ^ ̂ «t>K *1̂ 't»̂al  ̂I

?n%T ̂ A' ̂   wm

 ̂f̂ srnr  f̂̂irt ̂ t̂t# ̂ftf% w

TT  ^ ^

(fsp̂nr) % r̂

f̂RT ̂PTT   ̂ T̂T  Tt̂ ̂

(̂ Pid) ̂  tar Tnrr «rr,

M>g#T  ̂   ̂  ^

•Ptf ̂ ni®hH  I

 ̂ ?r  # wrt̂

iT#5#2: (̂ Rft̂) ^

 ̂I ̂  if ̂
(5njT?:)  ^ # p5

?Rrf |t̂ W  #, ̂   T̂tr

14 4̂'dl ̂ ̂1̂4 *1̂ d ̂4i  ^
T̂HR T# ̂  t J  r̂+̂ d1 I

 ̂  ̂ +<.*1 ̂ 
r̂tr Ih»<  «iK w   ̂ypH

 ̂T̂  # 5̂ ̂«4H R<aî
 ̂ # 55m

 ̂ ?rnr w ̂  ̂ ̂ mtR f ̂

+O4 +<0«l ̂ nft WT ?TR!T

11 ftroî «̂nTT

«R 'TT *Mŷ ̂ T̂-f̂«iK

 ̂ T̂rPT?’ «T̂ ?TR f I ̂

T̂cT   ̂̂nft WR̂ft̂  '5TRW

I   ̂̂  ̂  ̂  ̂

^   ̂ I ̂   ^

r̂̂fdFf ?ntT %t\x ̂  ̂n' ̂ ̂ I ̂T 
ftnS >dn4n  ?TRT ft TfT <i1̂ 'i*î

ârcr ̂  ̂    ̂̂  ̂  ̂tfjft

%(tK IP^ F̂T9&
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[«ft  wr]

 ̂ ̂

?rrar ̂ i

 ̂ 'T cPTT  ci'̂n<  %

vZTRT  f̂-iK ̂ >7̂ ̂

fw m  ̂

^ ̂   t ̂  ̂ftiTT-TO t, ^ ̂

t, M^hh ?fk 4f̂ wT

 ̂ ̂   I  ̂  STO- ̂

 ̂ ŴTPT   ̂ I ^

 ̂^  I f% f̂ RRt ^

^̂TRT % vylTRT <̂ M  ̂ ̂  ̂ TT’̂rrf̂T̂" 

 ̂ »T̂  ^

% ̂  t ̂ ?ftT ^

W^ I ̂  OT WT ̂  ̂  ̂  

ŝnxr ̂nt̂ ̂rnrrîrv   ̂̂

JT̂^̂TTT u t Ŵ TKT̂  ̂ 

^  ftĵ «TT  R̂nicT ̂

 ̂ I, 3̂̂

?Rf ̂ ̂t̂i<.\ ftĵ ̂aOTTfrtrrTT̂ ̂ 

ĵfe ̂ TR  3TR I  fRT TRTT «TT 1%

 ̂ I,  âT«t>T

 ̂ ?fr m f‘

 ̂  ̂ T̂FT ̂   yTĤ

r̂nr ̂   3rrtT?TT 1

1̂  f% WVK x ,̂ ttft vftf̂, 

0̂,000 ̂   ̂TIT cft̂ ̂  \̂iii

 ̂ I,  ̂-m jŷ  ̂  ̂

*ijPi<i ̂n»T ̂   '>iî'*ii 2n>iT ̂o,o«o'

P̂ld pJld'l ̂ 3̂̂

 ̂ fOT  I WTK

 ̂ 2TT ̂  ̂ ̂ mrr  ̂̂ ̂   »:?yrT

T̂Oft  ?fh-   ̂ ̂ ̂iPHcff

I  lit ^

5̂fns <TTfŷfwTgpTOT

WTPT̂rH  ̂ftRH  ̂4rTIFT  ^

V wfirv ̂  <rR̂ <ftr ̂ 1 

 ̂ ^ WIT ̂  ̂TT

(fq̂-qii*) f¥#  R̂T̂fhT ftĵI 

'STP̂̂nr ̂Tpft vi’1'̂1   ̂ f̂Firr ■

TOT'snt̂i ?Y?m̂,̂e.vv9%#,if7T̂ 

 ̂  q̂f̂PT f?TT «TT, ?% %̂,
 ̂ T̂HSTiff ̂ a«<{l̂

 ̂ (*f>tTl   ̂̂fhr, ̂rni

m ®rî! ♦̂'»m<im   ̂ ̂  r̂rf w

’ETR̂ ̂   (‘̂ )  ̂̂

ifVr  ifix ̂«*M <̂i,.?rt ̂  ̂

 ̂̂  ̂  5T̂ f̂ T̂ «TT I w 
R̂ft̂ ̂ 5TTT ̂ ̂  ̂̂ ̂if̂-̂l.
 ̂̂ f% dtf ̂   m ̂«®t> ̂  ̂RT

 ̂ ’̂T%T [ T̂ ̂TORT. =̂Tf̂.
1̂ ?rr3r ̂   ^prh ̂  ̂

I, 11 qiR ̂  TO* ̂  ̂

 ̂ f̂T̂RTT *rr, ̂  ?rr5r  ftr̂rrr ̂rf̂ u

 ̂ ^ ̂FTfT̂ ̂ i% ̂

?TT̂  —̂«TT ?iV̂ TÔ R ̂ 5TK

^ wft ̂rrft ^

^ ̂    ̂m̂rr,  ?rft ?tt!t

5p an̂?PT̂ UV\9̂fyrF̂ UV.̂

 ̂TC+T ŴkRT ̂   ^

^    ̂OT  ̂  ̂ fkmj

I 'sm.   ̂TO# # ̂

;ERT   ̂̂  ̂  f?T̂ ̂  ̂  ̂

r̂f̂ OT ̂  ̂  ̂flT ̂  ̂  >ft 

fi<̂dT I ^ ̂   ^ t  r̂̂TT ̂

 ̂   ̂ f̂F̂TT 'SrraT ̂   ^

'̂dl'̂T  <̂11 f% f̂PT

 ̂̂   ?ev\9 w  «TT,

*t>W »̂ f̂R ̂   ̂® vi3rw,

fltr   ̂̂  ̂

 ̂f% ?r̂ ̂TT̂nf̂ ̂  11

|,  ̂ft? W <aH<H V 

 ̂ ?TTÔ *FT ̂TOT  t ift̂'
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this blessed notification which is bad 
in law, worse in logic and worst  in 
humanity?  I And that  the  whole 
policy  oi  Government, which  has 
been  liberal  and generous to  the 
refugees, is  being negatived.  And 
why  is  it being negatived?  It  is 
because  the  Rehabilitation Ministry 
has become the plaything of ingenious 
persons.  The Rehabilitation Ministry 
does not know its own mind.  It is 
changing its mind from day to day. 
What  do  you think  of a Ministry 
which does not know its  mind and 
which goes back to-day upon what it 
said yesterday and will go back to
morrow upon what it is saying to
day? This is what has been happen
ing.

We had these rules and we discussed 
these rules and we passed these rules. 
And then there comes the notification. 
Was the Ministry sleeping?  Was not 
the Ministry awake when it brought 
forward these rules?  Did it not take 
everything into consideration?  Did 
it not look at the whole thing from 
aU points of view?  No.  It did not. 
It passed those  rules in a state  of 
semi-somnolence, if not in a state of 
somnolence.  Now,  after  one  year 
it wakes up and brings in an amend
ment.  Not only that.  Padit Thakur 
Das  Bhargava  has said  that  the 
amendment which has been  put for
ward today is an inspired amendment. 
You know that even that notification 
is going to be amended now.  I ask: 
can our Government machinery func
tion in this way?  Can we be playing 
with  the refugees like this?  One 
day you  say onething,  another day 
you say another thing, I put It to you, 
Sir,  that this is putting the whole 
Government of India in a kind  of 
awakward hole, and I think this is not 
desirable.

I do not think the  Rehabilitation 
Ministry has the monopoly of wisdom 
in this world.  These rules that we 
passea received, the blessings of the 
Advisory Board.  Who constituted the 
Advisory  Board?  The Boar-3 
constituted  by  the  RehabiUtatlon 
Ministry.  It is  a  statutory body. 
The notification ŵ referred  to the
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Shri D. C. Shama:  Mr. Deputy-
Speaker, Sir, I have listened to  the 
exposition -of the amendment which 
has been moved hy my hon. friend, 
Shri Radha  Raman,  I  think  this 
amendment is based upon a kind of 
logic which any person would fail to 
imderstand. »

Shri Radha Raman  wants  to do 
justice to those who are dead, but he 
wants to be a party to do injustice to 
those who are living, I do not under
stand the logic  of  this  amendment. 
If a man died, his widow would get 
someihiQf  and  his son  would get 
something.

Pandit Thakur Das Bhargava: More
over  he msut  die before the 26th 
September,  1955  and  after  15th 
August. 1947.

Shri D. C. Sharma: But if a  man
is living, his children would be depriv
ed of their rights.  We all  perform 
shradha.  We all know of one kind 
of shradha and we are performing it. 
But it is left to the ingenuity of Shri 
Radha Raman to give us a new version 
of shradha which is to be embodied 
in the notification  which  has been 
issued by Government.

I think this is an amendment which 
is not going to do any good to  the 
refugee.

1 have been a Member of this House 
for the last four years, and I have 
noticed one tendency here, and it is 
that the rules have been liberalised 
in favour of the refugees.  Maulana 
Azad, Pandit G. B. Pant and so many 
others have taken a hand in giving 
the refugees more concessions.  The 
limit was raised from Rs. 50,000  to 
Rs.  2  lakhs.  I am not going into 
details;  I am only referring to  the 
tendency which has been operative all 
these days.  But what do I find  in
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Advisory Board.  They ŝid, ‘No; it 
is not in keeping with the spirit and 
letter of the law’.  But the Advisory 
Board’s recommendations were turned • 
down.

Bakshi Tek Chand was Chairman of 
the Advisory Board for some time.  In 
a  note  which he has  sent to  the 
A.dvisory Board, he has said:

“Now that the rules have raised 
expectations  in  every  Hindu 
family that the benefit has been 
extended, any attempt of minister- 
pretation of the rules...”—

these words do not come from a man 
who does not know law; these  are 
from an ex-Judge of the Punjab High 
Court, a man whom our own Rehabi
litation Ministry appointed Chairman 
of the Advisory Board:

“will be regarded as a breach of 
the promise contained in the rule 
conferred  by  Parliament.  Not 
that it will be only legally wrong 
to do so..........”

I would ask you to mark the words. 
The Minister said  he did not know 
law; nor do I.  But  other  people 
know law and we can accept the inter
pretation they give.  He says;

“Not that it will be only legally 
wrong to do so, but morally also 
if would not be justifiable now to 
deprive a person  of the benefit 
which the Ministry and the Parlia
ment agreed to confer by enacting 
these rules,”

This is the opinion of Bakshi Tek 
Chand, the Chairman of this advisory 
body.  Now, this Ministry, in its all 
knowing wisdom is trying to rule out 
that thing.

My hon. friend. Pandit Thakur Das 
Bhargava: referred  to the  financial 
ride.  I cannot understand this; I fail 
to  understand  this.  The  Finance 
Ministry gives one definition of the 
Joint Hindu family and the Ministry 0(f 
RehaDUltation gives another definition 
of tte Joint Hiridu family.  There is 
one tnmg for income-tax and there is 

' thing when it comes to giving

relief to the persons.  It is a spect
acle of a house divided amongst itself. 
Whom are we to follow?  If there is 
a difference between the' Ministry of 
Finance and the Ministry of Rehabili
tation,  I  as a layman, would vote 
with the Ministry of Finance because 
I think, they are better interpreters of 
these financial rules than the Ministry 
of Rehabilitation.  This is the spect
acle we are seeing.

Again, there has been a lot of talk 
about the joint Hindu family.  Every 
Hindu knows what  a  joint  Hindu 
family is.  A joint Hindu family is 
known in custom,  known  in  law, 
known in sacrament and in so many 
other things.  We all  know  that. 
So many commentators have given us 
the interpretation of the joint Hindu 
family.  The structure  of the joint 
Hindu family has remained firm and 
secure  and  intact all  these years. 
But,  here  comes  the  Ministry of 
Rehabilitation to give a new trend to 
the joint Hindu family, a trend which 
goes against the  law of  succession 
which we have just passed.  I think 
this is fundamentally wrong.  Nobody 
has power to give an interpretation 
of the joint Hindu family which is not 
sanctioned by law or by custom or by 
those sacred traditions which we have 
had.  But, here are the pundits of 
the Rehabilitation Ministry  who are 
trying to give us a new  interpreta
tion of this joint Hindu family.  Is 
that fair; is that just; is that practic
able?  I would, therefore, appeal  to 
you to see  to it that  this kind of 
injustice is not perpetrated.

You know it very well that we have 
in this House a body called Subordi
nate Legislation Committee and that 
Committee is presided over not by a 
Member of the Congress Party but by 
a  Member  of  the  Opposition  an 
eminent ex-judge otf the Calcutta High 
Court, a distinguished parliamentarian 
and,  I ôuld say, a person who Is 
known for  his legal  acumen every
where.  This, question  was  referred 
to the Subordinate Legislation  Com
mittee.  What was the verdict of that
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Committee? I know, an hon. Member 
of that Committee said,  ‘We are to 
rtiscusis this question on merits  and 
we discussed  it on  merits’.  That 
Committee is representafve  of  the 
whole House and to that  Committee 
were also invited thoe persons whi> 
had  sei?t amendments?  to  the rules. 
That question was thrash  tlireadbare 
there.  What was the verdict of the 
Subordinate  Legislation  Committee? 
The verdict was that this notification 
is not tenable and is not valid.

Now, you ignore Hindu law.  you 
ignore the Finance Act and you ignore 
the testimony of an eminent judge of 
the High Court who was the Chairman 
of the  Advisory Board, you ignore 
the yiews of the Subordinate Legis
lation Committee and you come here 
with a notification and an amendment 
of the rules, which, I think, is neither 
here nor there.

It has been said that this is being 
done for administrative reasons. What 
are those administrative reasons?  Is 
administration meant to serve men or 
are men meant to be subordinate to 
administration?  It is a new concep
tion  of administration that we  arc 
getting from the Rehabilitation Minis
try  and  that conception is that  the 
administrator is not there to serve the 
public but the public is there to wait 
upon the convenience of the ofificer. 
It will  involve  no  end of labour 
What are you meant for if you  are 
.not going  to put in  labour on that 
score?  The administration is there.

I will refer to the claim form of a 
displaced person  for  building  plots 
in  urban  areas  and  other things. 
What Js the position?

When we are speaking here, the hon. 
Minister is having a chat with another 
hon. Member.  I would request him 
not to disturb us while we are speek- 
ing because of we are.............

Shri Meha* Chand Klianna:  My col-
Mr.  Deputy-Speaker:  The  hon.

league, Shri Bhonsle is here.  He is 
listening......

Shii D. C. Shamia: But you have no 
right to talk like that

Displaced Persons  399̂  
(Compensation and 
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Mr.  Depaty-Speaker:  The  hon.
Member brought it to  my notice and 
before I could give my opinion, the 
hon. Member has given  his  verdict 
also.

Shri D. C. Sharma: Is it wrong, Sir, 
to ask the hon. Minister not to have 
such private talks?

Mi. Depnty-Speaker: The hon. Mem
ber may continue his speech.  ‘

Shri D. C. Sharma: Now, there is 
the question, how did he acquire the 
property; whether it is ancestral pro
perty acquired by inheritance or is it 
purchased.  The whole data is already 
with the Rehabilitation Ministry. I do 
not see why there should be so many 
difficulties in the solution of this pro

blem.

Again, a new hare has been started 
and that is that if this rule is given 
effect to it would cost the Government 
a great deal.  It iS a new  hare  and 
every day the Rehabilitation M̂iistry 
is starting new hares-  What does this 
hare mean?  It means that the funds 
that are at ilie disposal of the Rehabili
tation M;n:stry will not be adequate to 
meet the demands if this notification 
which has been issued now were not 
given assent to.  As my hon. friend, 
Pandit Thakur Das Bhargava said— 
and others have also said—we do not 
want to raise the pool which is already 
there.  It is only a question of adjust
ment.  In view of all these things, I 
would say that I do not see any reason 
why there should be any difficulty in 
the acceptance of this rule.

I said at the beginning that there is 
nothing In the new rule  which  can 
commend itself to anybody-  The legal 
point has been argued very extensively 
and very ably by my  learned friend 
Pandit Thakur Das Bhargava  and  I 
do not want to repeat those arguments 
which he has already advanced. But,
I would say that there is no distinction 
between a non-refugee and a refugee. 
The label does not matter.  Anyone 
who thinks well of a refugee  is  a 
refugee and anyone who  does  not 
think well of a refugee, even ii he if
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a refugee in the technical sense, ceases 
to be a refugee.  I would say in  all 
humility and with all earnestness that 
this new rule should not be brought 
into force.

We have other rules also.  We have 
been rehabilitating schools and  col
leges.  Everyone who comes to  me 
says that hitherto there has been no 
trbuble, no bother, no vexation.

8 P.M.

Everyone says that-  But when you 
come to these rules for compensation, 
you find that every day there is some
thing new which is bound to disturb 
the equilibrium of the people.  It is 
not merely a question of rupees, annas 
and pies, though that also  is  very 
material; it is not a question of a few 
thousands here and a few thousands 
there.  That also is material.  But  I 
ten you it is a psychological problem. 
I would request youjto ask the Minis
try not to give too many psychological 
jolts to the refugees.  The  refugees 
are receiving new psychological jolts 
every day.  I think this is not going 
to be  the  last  psychological jolt. 
There will be more psychological jolts 
in store for them.  I would beg  of 
you, and through you the Rehabilita
tion Minister, not to give any more 
psychological shocks to the refugees. I 
' know he is very good at heart, but 
what is the good of professions if you 
do not put  those  professions  into 
practice?  I would, therefore, request 
him to make up his mind once and for 
all, and not amend a rule which has 
already been amended, and then get 
that rule amended, and then send in 
another amendment to have that rule 
again amended  through  a  private 
Member.  Sir, I think this Is not con
ducive to the dignity of our Rehabili
tation Ministry and I would say that 
the ôle thing should be looked at 
from the human angle and from the 
psychological angle.  If that is done, I 
am sure the interpretation which my 
hon.  friend  Pandit  Thakur  Das 
Bhargava lias put upon it will carry 
weight and will be passed.

HTm 3To r

(3? )̂  ̂  ̂ ̂   ̂  ^

 ̂   (  ̂) H #  ^

 ̂  W  I I  ̂ qr

#

 ̂I  ̂  ̂qr ^

^  W I:

“For the purposes of thig Rule 
. the  expression  “Member  of
family” means any of the follow
ing relatives of the aMJiicant who 
i-s residing with him or  is wholly
Or partly  dependent  upon  him.”  '

T̂TT

feJ ̂  t I ̂  WTT f :

“father, mother, husband, wife 
son or unmarried daughter”

 ̂  ̂ t t 

?rnT ̂  ̂  f :

'̂ Explanation II—̂for  the  pur
poses of this rule, in the case of 
every Hindu  undivided  family 
governed by the Mitakshara law, 
a son shall be deemed to be entitl
ed to claim partition  of the co
parcenary propeliy etc., etc.”

ir*td) %  ^

cRi I  $rnr̂

TO#  I ̂  I :

“(a) two or three member* 
entitled to claim  partition,  tbtt 
compensation  payable  to  such 
family shall  be  computed hj 
dividing the verified claim into 
two equal shares and  calculating
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the compensation  separately  on 
each sudi share:”

 ̂ ?rPT  ̂  t
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“(b) four or  more  members 
entitled to claim  partition,  the 
compensation  payable  to  such 
family shall be computed by divid
ing the verified claim into three 
equal shares and calculating the 
compensation separately on each 

such share.”

WTT:  ̂̂

3̂̂  ̂    ̂  ̂̂  11

4' ^   ^

1TTW  T# t 1  ^

 ̂ ̂   ̂OTTT

I I   ̂  ̂̂ ̂
?TFT   ̂fr=R>R t|| I w
 ̂q-'  ̂  ̂  ̂   ̂^

’TRT tor  ̂   ̂

 ̂    ̂̂  11   ̂̂

SRW  ^

fw  t ̂  ̂  ?rrr  ̂   ^

tr¥  ̂̂  ̂  ̂flT  ̂ ? I

5PTT iMIM'+t »̂TTft Tm   ̂̂  4

fip ?rrT ̂   ^

U 5|7t

^  t‘ w   I  ̂  ^

ITFT̂ %  t̂ K i  ^

«nft ̂  ̂  5R0rnff  ^ ̂

ijr  tor t
 ̂  f̂  r̂rw i

 ̂TT?   ̂ I   ̂  ̂

5T*TT  I

T̂TtR fSS  !TT  ̂ f, f̂rfer

«rrr  ̂  r̂r̂ | i w

TO 5ftw

n̂r§T# f  t ̂

f̂t wcRm  ̂  ^

I f̂FT̂ ̂  ^

 ̂I ̂ f+'̂ ̂ ‘̂rsr *̂<?'*ii f%   ̂

 ̂̂ €\̂  ̂I TT “HM f̂T̂T
 ̂  ̂ ĉTrf̂
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The Minister of  Legal Affain (Shrli
Patasicar): I have no desire to enter
into a discussion with respect to the 
main point of difference as to whether-
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in every case of the joint family, the 
son should be taken into account for 
the purpose of determining the num
ber as contemplated in rule 19-  Rule
19  which is now tried to be amended 
is a rule which has been introduced 
for a very  specific  purpose.  The 
general principles of Hindu law,  I 
-think, have got some bearing no. doubt 
on the question which is under dis
cussion. But to understand the basis 
of this rule, it would seem that when 
compensation was proposed to be paid 
to persons, naturally all persons had 
to be treated alike, but there was a 
peculiar question so  far  as  joint 
families  are  concerned-  If  joint 
families were to be treated  as  one 
person, then it was thought that under 
the peculiar features of  the  Hindu 
joint families—with  respect to  the 
other people, it was different matter 
and the question  does  not  arise— 
naturally it was desirable  that some 
exception must be made with regard 
to the way in which. we should treat 
these joint families.  Therefore, the 
whole idea seems to have started— 
whether in this Act or in the original 
Act, I will not enter into an argument 
because reasoning by analogy is not 
always good and in this  particular 
case I do not think it is of much help 
—that the joint  family  should  be 
treated a little differently in view of 
the peculiar conditions obtaining there, 
A joint family should get some more 
relief.  Other̂se, if this rule was not 
there, the position will be like this- 
Supposing X was a person, he would 
get compensation on a certain basis; 
if Y was a joint family, and if we 
want to treat the whole of that family 
also as a person or as one imit, then 
Y would be entitled to the same thing 
as X  But Y consisted of so many 
other members interested in this. The 
idea started w'th trying to give some 
sort of a liberal concession or equit
able consideration so far as the joint 
family is concarned. Therefore,  we 
have to look at this problem not from 
all the incidents  of  a joint  Hindu 
family—̂that will be beside the point— 
but we have to start with tlie Jdea

that we want by this rule to give some 
liberal treatement to the joint Hindu 
family as contrasted with  an indivi
dual person. Looking at it from this 
point of view, naturally the question 
must have arisen that a joint family 
may consist of 3 members, 20 mem
bers, 15 members or 5 members, which 
is an  uncertain  factor,  and  some 
device had  to  be  evolved,  some 
method had to be followed by which 
we can see to what limit Government 
should go in the  matter of giving 
liberal treatment to the joint  Hindu 
family.  It is from that point of view 
that we should look at the rule as it 
was framed. I believe there was no 
difference of opinion from this point 
of view.

While no doubt it is desirable  to 
take these peculiar  features of  the 
joint Hindu family into consideration, 
the idea was that we must evolve some 
rule; otherwise, that also will not be 
equitable because in a joint family 
there may be so many members. What 
they tried to do in rule 19 was this:

“Where a claim relates  to a 
property left by the members of 
an undivided  Hindu  family in 
West Pakistan (hereinafter referr
ed to as the ‘joint family’) the 
foUowing provisions shall  aw>ly. 
Where a joint  family  consists 
of—

(a) two  or  three  members 
entitled to claim partition,  the 
compensation  payable  to  such 
family shall be computed by divid
ing the verified claim into  two 
equal shares and calculating the 
compensation separately on  each 
such share;”

They star+ad by saying that two or 
three memb :rs were entitled to claim 
partition because a joint family may 
consist of so many members, and ai 
we all know there are members who 
are entitled to claim partition  and 

there may be members who may not



4003 Motions re 22 AUGUST 1956 Displaced Persons
{Compensation and

Rehabilitation) Rules

4004

be entitled to claim partition.  They 
started by saying two or three mem
bers entitled to claim partition, and 
if there are two members, they wiU 
get two shares; if there are  three, 
then also they will get  two shares. 
Further the rule lays down—

“(b) four  or  more  members 
entitled to claim  partition,  the 
compensation  payable  to  such 
family shall be computed by divid
ing the verified claim into three 
equal shares and calculating the 
compensations separately on each 

such sh?rc; ’

If there are four members, natur
ally it should be computed as if there 
were three members; if there are five, 
six or ten, it shall be taken as if it 
consisted only of three members, and 
on that basis the compensation should 
be paid and it should be distributed 
among the rest of the members of the 
joint  family.  That  is a  different 

matter.

It is from this point of view that 
the whole idea started to treat the 
joint Hindu family on a more liberal 
Sasis because it was thought that as 
compared with an Individual,  there 
are certain  disadvantages  as  weU 
which it is Ukely to suffer.

“Provided that in the case re
ferred to in clause (a) none  of 
the members and in the case re
ferred to in clause (b)  none of 
the minimum number  of  four 
members.”

Having started with this idea, there 
was another difficulty which confront
ed them.  A joint family may consist 
of two major members  and  might 
consist of 3, 4, 5 or 6 minor members- 
Therefore, it was  d down that it is 
much better H al we delete or do lot 
take into account the minor members 
of the family. The rule says, therefore 
—“(i) is less than 18 years of age; 
or*' That is they are minors.

There was another excepUon intro
duced here, and these  are all excep- 
ti6ns to the  ordinary  principles  of 
Hindu law.  What was tried to  be 
done by Government was to arrive at 
an equitable basis  by which some

ôre r̂ ef should b®  given to the
joint  families  as  compared  with 
individual persons. Prom that point 
of view let us see what clause  (ii)r 
which has been a subject matter  of 
so much discussion in the House, says.

“(ii)  is  lineaUy  descended  from 
another member. • •” For instance, it 
may be that the joint family consists 
of three brothers.  As we know, there 
is what is called the doctrine of repre
sentation.  Suppose there is to be a 
partition between them—I am deUber- 
ately not taking the case of a father 
and his son—it may  be  that  one 
brother has one son, another brother 
has three sons and the third has more 
sons.  It is not desirable nor  con
sistent with the principles  of  parti
tion, which obtains under  the Hindu 
law, to take into account aU these.  It 
will not work equitably. It is, there
fore, stated that we  will  take  only 
those persons. In  the first instance, 
we exclude minors.  In the next place, 
we exclude aU those who are lineally 
descended from another member  or 
along with another member are line
ally descended from any other living 
member  of the  joint  family  not 
entitled to claim partition. Unfortim- 
ately, after having listened very care
fully to the arguments of my friend, 
Pandit Thakur Das Bhargava, I  can 
only say that the arguments which he 
has advanced only lead me to think 
that probably the whole thing has not 
been put as clearly as it should have 
been, because at the moment what we 
can say is that it is capable of some 
interpretation other  than the  one 

which has been puS upon it by Gov 
emment so far as these matters  are 
concerned.  What the rule lays down 

is—

“or alone with another member 
Js lineally descended  from  any 
other living member of the joint 
family not entitled to claim parti

tion”

It is now open  to  argument  that, 
supposing there are three  brothers 
and one of the brothers is the son of 
a person who is not enUtled to parti
tion on account of the fact that he
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was a born idot or belonging to other 
categories which are excluded  from 
claiming partition, then  what  will 
happen? Here you exclude lineal des

cendants of any member as well as, 
along  with  any 1 member  lineally 
descended from any other living mem
ber of the joint family. That idiot may 
be living and he  might  have  got 
sons-  But if that idiot’s father him
self was not entitled to take any share, 
naturally he would not be entitled to 
. take the same.

Pandit TtsHkur Das Bhargava: That 
is wrong according to Hindu law. He 
is entitled.

Shri Pataskar: Sir, I have listened 
patiently  to  the  hon.  Member.  I 
expect from him the same treatment.
I do not want to enter into any argu
ment.  I am only pointing out what I 
think is the interpretation.  I  have 
already said that I concede, the way 
in which this clause (2) is now word
ed is capable  of  an  interpretation 
which is tried to be put upon it by 
:some hon. Members of this House.  I 
shall fairly concede that.  But, having 
conceded that; I would like to suggest 
•that you consider what is the Govern
ment’s present intention.  You should 
judge what they are trying to do from 
the point of view as to what they are 
doing is fair or not.  It is therefore 
that the present amendment proposed 
wants to make it clear as to what the 
intention of thc> Government  in  the 
matter is.  It is from that point of 
view, apart from all other considera
tions, that, as a matter of fact,  this 
amendment should be looked at.

Pandit Thaknr Das Bhargava: Then 
why was the explanation added?

Shri pataskar; I  am,  therefore, 
faying, when we are considering  a 
positive amendment which is proposed 
by the Government, with all the his
torical research as to how it happened 
—̂that may be very interesting—̂let us 
look at the amendment  which  the 
Government has proposed  and  see 
what the intention of the Government 

is.

Lala Achint  Ram: You  should
answer the question put by Pandit 
Thakur Das Bhargava.

Shii Pataskar: I am not here as a 
student to answer questions-  I think 
it must satisfy any reasonable man 
when I say, so far as the wording of 
clause (2) is concerned, it is no doubt 
a little ambiguous and it should not 
have been so.  It is to clear that the 
amendment has been proposed. What
ever objections there may be to the 
clause should be on the merits of the 
amendment proposed.  It would not 
carry us any further even if we might 
go on discussing  for  hours as  to 
whether that is or that is not capable 
of that particular  interpretation.  I 
would, therefore, like, in my own way, 
to request  the  hon.  Members  to 
examine what is tried to be proposed 
so far as the present amendment is 
concerned- Let us therefore look  at 
19(1) which says:

“Where a claim relates  to  a 
property left by the members of 
an undivided  Hindu  family in 
West Pakistan (hereinafter referr
ed to as the joint family) com
pensation shall be computed  in 
the manner hereinafter  provided 
in this rule.

(2)  Where on the 26th Septem
ber, 1955 (hereinafter referred to 
as the relevant date),  the  joint 
family consisted of:— .

(a)  two  or  three  members 
entitled to claim  partition,  the 
compensation  playable  to  such 
family  shall  be  computed  by 
dividing the verified  plaim into 
two equal  shares and calculating 
the compensation  separately  on 

each such share.”

I think there  is  no  change  and 
there is no dispute about it. Then sub
clause (b) says:

“(b) four  or  more  members 
entitled to claim  partition,  the 
compensation  payable  to  such 
family shall be computed by divid
ing the verified claim into  three
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equal shares and  calculating 
compensatiOTi separately on each 

such snare.”

Now  comes  the  clarification  by 

clause (3):

“(3) For the purposes  of  cal
culating  the  number  of  joint 
family under sub-rule (2),

(a)  the foUowing persons shall 

be excluded, namely:—”

This is really an attempt to clarify 
the matter regarding which.........

Pandit Thakiir Das Bhargava*. You

are changing and not clarifying.

Shri Pataskar:  You  may call It
'changing'; I am not  quarrelling for 

words-

Pandit Thakur Das Bhargava: When 
it is ‘changing* it is sabotaging. Why 

don’t you say that?

Shri Patâ ar: What is now tried to 

be done is to make  it clear  as  to 
whom shall you exclude while calcul
ating the number of members  in  a 

joint family. We say:

"(i) except as  otherwise  pro

vided in clause (c), a person who 
on the relevant date was less than

18 years of age;”

Minors are excluded  and  I think 
there was no dispute on the former 

wording. .Then:

“(ii) a person who on the rele
vant date was a lineal descendant 
in the roa’e line of another living 
member of the family entitled to 
claim partition;**

That, I submit, is just trying to make 
the whole position clear. They want lo 
exclude the  lineal  descendants ot 
members  themselves.  Then  sub

clause (b) says:

“(b) a person who on the rele
vant  date was a  widow  of  a 
deceased  member of  the joint 

' family shall be included:**

Here it is a case of inclusion  and 
not exclusion. What Is tried to  be 
propôd U mw  They want
to say that if a perscn has died and 
a widow is left then, though she nwy 
not be a m em b er # according  to  the 
present rules that govern the system 
of joint Hindu family in that  area, 
she should be taken as  a member.  I 
think that, everyone will agree, is  a 
thing which rather improve the rules 
to the advantage of the joint families 
concerned rather than otherwise. Then 

sub-clause (c) says:

“(c) where a deceased member 
of the joint family has left sons 
aU of whom are on the relevant 
date less than 18 years of  age, 
such  sons  shall  together  be 
reckoned as one  member of  the 

family.**

This is to meet some peculiar cases 
as you are excluding lineal descend
ants. Supposing there is a brother, a 
person X and he has left all mmor 
sons, according to (a) (i) all  minor 
sons are excluded-  All  these  minor 
sons are lineal  descendants  of  that 
person and naturally ought not to be 
excluded because their ancestor had 
a share in it.  It is trom that point of 
view that this  provision  has  been 
made that in such cases they shall be 
taken as one member.

These are two  distinct  conditions 
which make an improvement in the 
rules, an equitable improvement  iO 
far as the administration of the rules 
is concerned.  With respect  to  the 
disputed sub-rule (2) I  might  say 
that the Government  is  trying  to 
make Its intention perfectly clear that 
they do not want to include in  tMs 
not only the members of  the  joint 
Hindq family but their male discen- 
dants also.  Whether they are entitled 
to claim partition or not  is « dif
ferent matter.

From that point of view I would 
appeal to the hon. Members that all 
discussion with respect to  the rule 
not complying with every principle 
of the joint Hindu family is not cor-

Displaced Persons 4008
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[Shri Patasktt]

rect.  That is not the rigiit approach 
to the appreciation  of fhlB  question, 
because, after all, it would have been 

open to any Government to say that a 
joint Hjidu family is as good a person 
as any other person  in  law  and, 
therefore, it was only entitled to the 
same amount of compensation, and on 
the same basis, as any other person 
would get. But, under certain pecul!ar 
circumstancfes, they wanted to pro
vide something for the joint family. 
Therefore, what we should judge is 
as to whether what is being tried to 
be done by 2 Government, in order 
that their intention may be clear, is 
right or not.  And  I believe,  con
sidering the  difficulties  which  are
inherent, when you start making one 
concession as a joint family and  on 
account of the peculiar nature, then 
you will have to jio many things. They 
have tried to  exclude  the  minors, 
they have tried  to exclude all  the 
lineal descendants because the mem
ber himself is  there,  and  even  if 
there was  a  partition  among  the
brothers naturally  the sons of  the 
brothers should not have a share, but 
they can have a share in that brother’s 
share.  Theoretically it may be argued 
that they were also entitled to claim 
partition.  That may be. But we  are 
not dealing with the whole  question 
of the Hindu law.  We are not trying 
vC incorporate in these rules all  the 
l>r:nciples of Hindu  law.  We  are 
ojily tr3dng to make some sort of an 
etiuitable adjustment,  some  sort of 
concession, so that in the matter cf 
riiceiving compensation the joint fami
lies may be treated in a little better 
way. a little more equitably  and  a 
little more differently than what  a 
person  would ordinarily  be.  It  is
from that point of view I think, prob
ably, this rule should be looked into-

The only thing that the rule is try
ing to do, as compared to the original 
rule, is that it tries to make the posi
tion perfectly clear.  The original rule 
was capable of an interpretation  by 
which, probably,  there  would have
been some confusion.  The new rule

Displaced Persons
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tries to remove that. From that Doint 
of view I think the amendment  of 
Shri Radha Raman is acceptable.  It 
would carry out the very same inten
tion. It says:

“This House resolves  that  in 
pursuance of sub-section  (3). . . 
etc.

(3)  For the purposes of calcul
ating the number of members of 
a joint family under sub-rule (2), 
a person who on the relevant date—

(a) was  less  than  eighteen 
years of age; or

(b) was a lineal descendant in 
the male line of another  living 
member of the joint family; shaU 
be excluded:”

I found that the drafting there was 
not so clear as it should  be.  From 
that point of view I recommend the 
amendment by Shri Radha Raman. It 
further says:

“Provided that where a member 
of a joint family has died during 
the period  commencing on  the 
fourteenth day of  August, 1947, 
and ending on the relevant date 
leaving behind on the  relevant 
date all or any of the following 
heirs, namely,—

(a) a widow or widows;

(b) a son or sons (whatever the 
age of such son or sons);

but no lineal ascendant  in  the 
male line, then all such heirs shall 
notwithstanding  anji;hing  con
tained in this rule, be reckoned as 
one member of the joint  family.**

So, rule 19(1) which was the sub
ject-matter of so much heat  during 
the discussion was at least  to  some 
extent rather ambiguous and  there
fore it was decided that it would be 
better if the Government made their 
intentions clear. That is why the hon. 
Minister in charge of ̂ this Bill  and 
who is in charge of the administration 
relating  to  the  displaced  persons
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been done rightly, the credit goes to 
the Government. Similarly, for what
ever mistakes that Tiave been  com
mitted, the discredit for them  also 
goes to the Government.  That is the 
view which we naturally  take  and 
there is no question of any partiality 
Or anĵhing like that.

If we look into the whole thing, we 
will realise that  what  the  Govern

ment are doing is to make rule  19 
clear and enable it to apply  to  an 
extent which is i>erhaps more  than 
originally intended.  I hope the rules 
will be accepted by the House-

(tot) : iHT 

 ̂̂  ̂  (f̂TJpft)

TT ̂  ^

«rRTT I  ?rnr ̂  ̂  w ̂  ̂ ̂  

 ̂?n?rr  i

: WR ̂ TTT

?ft ?TFT  ^

^ ̂  f ? 

iqt froiRt :

<n1<l   ̂1+ »T-' -

$  SFTTTT ^

 ̂̂   t, ̂ ̂  WRT I

 ̂ ̂  ̂ WPFT Tfft ̂   ^

STJT ̂   # ̂RTTt̂ f I

•iftRf 51̂  ?wr

5FTRT T̂̂Tcft

^ ̂  ̂   ?

•ft flUWPft ’ ^

Tsrr̂ ̂    ̂̂    ̂ t^

 ̂  «ft I

5ftT 3RPTI

brought  in this  rule  as  amended. 
Whether anybody  is going  to  get 
something less or more because of this 
amendm«it, I do not know-

So far as  the  question  of  joint 
family is concerned, there is bound to 
be some hardship one  way  or  the 
other.  There was a question,  “Why 
do you exclude the minors?”  Minors 
are also entitled to partition under 
circumstances.  Therefore,  we have 
to give some sort of fair treatment as 
far as it lies in our power and as far 
as it could be done consistently with 
the peculiar features of  the  Hindu 
law.  Therefore, there is no point in 
saying that the minors should not  be 
excluded, or in saying that the son of 
a living father should not be excluded. 
It may be that there are a few hard 
cases where a joint Hindu family con
sists of a father and two sons only, in 
which case the sons will not be taken 
into account.  That may or may not 
be true.  But in all such matters, we 
have to arrive at some sort of rule by 
which we may decide how to carry 
out the task-  So far as I can  see, 
this rule tries to remove the  ambi
guity. There were hot words exchang
ed.  After all, what are the Govern
ment going to do?  The Government 
a»e trying to give some more conces
sions which probably  the  displaced 
persons would not be entitled to, but 
for the existence of rule 19.

Pandit Thakur Das Bhargava: Not
taking away concessions, but confer
ring concessions!

ShH Pataskar: Subsequently,  the
Government thought that  this  rule 
was capable of a  wrong  interpreta
tion, and therefore they thought that 
it must be made clear. Whether  one 
accepts it or not is a different matter, 
and it is for  Parliament  to  decfde 
what is best in the circumstances. To 
impute anjrthing unfair to  anybody 
is not good. I am not referring to any 
Minister, because I have heard a lot 
of discussion as to who did it and for 
what. But I think the action of any 
minister is the action of the  Gov
ernment,  and  for  whatever  has
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[«ft

 ̂  ̂T̂,

 ̂  I 5 ^

>s»̂H n̂RTT   ̂  i*!»K *MK*n ̂  I

 ̂̂  r«*-cl 'FftVT   ̂ I
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P̂TfQT9T-<||[hm

«FT W Hi\tr<\ ?

fw r

^ f̂ UVFft :  ̂̂TTT ̂

 ̂   ̂   ?irT  ̂   ̂  I

?rrT #   ? n  ̂  ̂   i tjRp

 ̂  ̂ «rrr ̂  <1 fw,

MvT T̂TT # to  ̂ WRT I 5̂

tT̂RRT (?TFT%) w ̂  qr t 

T̂PTT 3T̂ iFffW t—STsn̂ Ŵ I 

ITT ̂  r̂ Pfw< % ITT # «rn̂, ̂  ̂   ̂ 

# 1   4

TO %  T̂fer 3Tf?: ̂

5? ̂  ̂l#5r '̂fl' frf 2TT

«idT̂ M, ̂   ̂ WPT̂ f̂ Rn% I

 ̂ ? r T ^ ^

^̂rnrr 1 vd̂n  ̂̂ft?r ̂  tft ̂  

?rrr ̂ TTPT#  f 1  «r^

5TF5T ̂  TO %  ?mv»i  f̂puT

w   I  ̂   ?nT  ̂ ra r i

 ̂<̂1̂ ̂ ^ ̂l»T ̂THRT 

iTRT t, ̂   ̂ fHfĤd<  ^

 ̂ ̂ 55f3ft I, ̂  7̂T?fr ̂rrf̂ \ A 

TO%f̂  ̂'̂ilicii ̂ I 
IV   ̂   ̂   ’Tvfch’   ̂  ̂

?TRW ̂rmr,  5ww  n̂f %

ŵprrr vfhft ̂  fkrvpiw ̂   vfhfr %

 ̂rHTif̂nTr ̂  %,  if̂hr % 

TO I ^
(TÔ)—vfhF T̂3RT  ̂  ̂  'TRT 

fR fT  t ,  ̂ TO %

fê iM>  ̂   ̂   W PT  ̂    ̂   <s(Td  *̂ <Hl

n̂ÊfrzRT  (whRf̂)  «ftr snrr̂ 

 ̂̂ftr rHl̂ <̂ 5pt  sTfennT

 ̂ fv  ̂  W    ̂  *T>l*iql̂  ̂   I

mx ?rnT  d̂̂gO 
«rT̂ ^^  TO ? StPTTT dl̂*{ 

 ̂f ̂ TO TT d̂-MT (̂«ldl) 5FT 
WTT ̂  I I 5f|̂ ̂  ^

I  TÔ
 ̂ R f̂ lR̂ iK  ̂    ̂    ̂  ̂

 ̂I ĤTfT ̂  ?TRrr f% ̂ 7̂ 

v»l*gr<̂d t I

5̂1̂ ̂  ̂fTT cTTcgV f, A 

3TT̂ (̂ F*7%)  ^mr ̂  ̂ I

 ̂ f fV 5ITT̂f ̂  ̂'t 5=1̂ ̂5fTf̂, 
R̂T WcTvlW   ̂fv '*Tl "PT̂  ̂

 ̂  vJfi  ̂   «7ilci  TfT̂  I

TO 5^

 ̂ ^   f I TO  % % T̂̂,

 ̂lister ̂  I ?rnr ̂  

 ̂ ̂  ̂Tpft  ?ftT ̂T5T̂   ̂ sfn;

 ̂1  ̂ fVqfWST̂^
'STRTT ̂  ^ ?TR-

f', ̂r*t>4 A  ̂f%“

sfti 5FT ̂npm ̂  t ? ̂ 
 ̂%5 ■̂«̂<?ilci TrfW I *T 'Jimal ̂ fV
3f̂ '̂'̂i ?tV̂ ̂ N«ii ̂   ̂«ftr ̂IRtm”

t, ̂  fW-?ft̂ I,

t , (̂S5̂  = 5 n ̂   I

fV wr w
VRf̂   ̂ ̂ ̂  iftnr 

 ̂   î tT̂ ,  fr o   ̂  ̂  %  ̂tt ̂ (h  ̂-

qf̂) ̂»TT% ? ̂  <̂15̂ ̂RT ’̂TPTW,
?T «tV  ̂?TFft  ftTf

iĵ iR h ̂,  ̂  5T

f W p f t ,   ̂   ̂    ̂   ^

5|f̂ «P̂ f, TO  fkwt ̂  «f1r
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fcrr I

^ »r?Rr t, w ̂   ̂ 11 #

 ̂ R̂5HT =̂Tf̂,  t ^

=̂1̂  5 ft?  ̂ ̂  ^

^ vrfOT" ̂ q r  

:?T5R  ̂ ^

ifR# t I  ĉTRT ftr 3Tf,
 ̂  ̂  ITVNvr̂fĈ #ir?T (#R» 

<n<-r:) f   ̂  ?TOT ?ftr

T̂TTSf % 11  ^ ̂r IT̂T̂RT |

I

>ft W ̂  ̂ ̂  *TT  ̂  ^#

<N îî  ̂ ?ftT  f̂ixt

 ̂̂  ̂   fw ̂  ̂

pT (̂ *

5T?r)  t ^  TO--

f I  ̂   ̂  ̂̂TFJ5 ̂t’TT I

4̂-ŜFT (̂rrw)  ̂̂  ̂  ̂  ̂  ̂

HM<iT< t, ̂    ̂ ^ ? *

 ̂ % Wr ̂   t, ti

 ̂ ̂  ŝfPTT ̂îaf,  ^ ’T̂  

%  ̂ ̂  ^ ̂ 

f  R̂' ’T̂  ^

^  ?ron: f ̂  ̂

t '̂o

C, ? ̂o, Ko

T?!̂r̂ t ^  <N-sf»fnT  ̂ <̂o, !<o 

f I

#■ tnfT ̂  ?fk >ft 5F1̂  i

q=k ̂  lil I ̂  <it ̂  |f,
r̂r̂ 5T  ̂ #■ # r̂nrf̂

(WIsMft+lTT  ̂ 4l̂«ar) 3TTO I  ̂ 

 ̂  ̂smrfrst ̂

d̂ R«̂ îTf  ̂ ^

smrfxft

<T<jf̂<T̂ (^ yrsNt  5Rf«T 

■d»r)  ̂Tfft   ̂  ̂  ̂

=5TTf̂, ̂   f% ̂ nrt

 ̂̂  '̂>̂*fl n̂f̂ <̂[+*T 91̂  ̂  ̂  

MilfHfiRT ̂ Rft ̂  ̂  ̂   ̂ »

?r̂ ̂   ̂  ̂  f, ?n5 5ft

n̂> f̂T'R   ̂̂1  ”3̂  ̂®w ̂ ̂

«7fT «TT fsp ̂    ̂ tnfM W

|̂^>3ftftjTFT ?̂TTtft {^) Cr̂

I OT #   ̂̂rar I, ̂ %
^  fr  ̂ ̂ 1“ ̂  5̂TT?ft I 

f?rm̂

(̂gpTT i fip fsR ̂  ̂

%  fW ^r q?̂ ’TTT t, ̂  ̂  5rm-

f?RS  ̂T  ̂  ̂TO" 'aîin t  ̂
The fathers of those who have gone 
to foreign lands have been  put into 

the priority category. ^

 ̂  ̂ ’Tf  t

^̂ STPrfr̂  y fm T̂RTT,

 ̂  ̂1̂
 ̂f  ̂ 5̂fW t ^

 ̂I I   ̂   ̂ ̂   ^

ft fk^

(^ )̂ ^ t  • 
He must be already there in a foreign 
land and a certificate must come from 
there  that  he  is  studying  there. 

;3rT  ̂ Tfft c;,ooo ô   ̂fOT W

smrM   ̂  W  I  ̂  ̂   t.

#HT qf ̂  W  I   ̂   ^

 ̂  5Tff ?nf f%  ̂ ̂    ̂<n̂ftRT

7̂% ̂  ̂^

n̂ft  T̂FT  ^   ̂  |i

apm  t,   ̂  ^

 ̂ ft?  ̂^

 ̂   T̂3t%̂ (vmmff

T̂#̂ )  t ^  ̂  ̂  ̂ I ?  ^
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[«ft

*KTfr+  ^ 41J <  ̂?T\T

 ̂»T   ̂   ̂  f+̂1 ̂ I

t ftjTT   ̂I ?nf|-1'

TOT

 ̂ I  ̂ ?0,0 oo
 ̂̂ O in’ ?o WTT ̂  ̂  I ̂  ̂  

trqif  I  # I WVK
^ ̂  ̂ft»T  ̂W

 ̂ ^   ̂*T̂ ̂ TWT 'wTf̂ ̂

\3 o ̂TT «? o  ̂ ^ ̂ ̂

% ^  %̂5T  ̂'Siw, ^ 'Snfhr

(T̂) ff, 4  ̂f̂o   ̂

Htksii fV   ̂'»i*ri»i %̂5T ̂   ^

r̂sfm 3rrT̂ n ̂ fir̂  =̂rf̂ 1 f̂To 
a*1'*ll ̂  ̂ ̂  ̂  ̂

 ̂ ̂  ̂   ̂ TK ̂

T̂T̂, ^ T̂RjT % ̂ TT̂ f,  ̂̂ 

V4>̂< W ̂  t ̂  ^

?R!T   ̂I >d»̂*i  :

I am afraid that claim cannot be 
held.  His claim has been  properly 
rejected in accordance with the rules.

5RT P̂TT f  '*fV

5TT̂ ̂   fRrf ̂ ?PR  f»T  ̂t

W ̂  ̂   '*ft  ton, 

 ̂   ̂ ̂ <\y[\< TTt  ̂ Ciffg4̂

 ̂̂  3̂T, bhR

 ̂ ^ ̂   RFR>md

®|5t ̂   P̂TT +T»jlH  ĤR ̂ T̂RT

 ̂ ̂   5fifhT f̂T̂, ?ftr ̂  ̂ ̂

5rr ^   ̂  ̂ f̂Tw  ?

Even if I have ten claims each claim 
of the value of Rs. 9,999 I  am  not 
entitled  to  compensation  for  my 
ruial housing property, if I have been 
allotted three acres of land.

^ WT  t ?  ̂   ̂ft I;

 ̂   ̂̂  ̂ ^̂5rfer ̂  ̂  I

5̂Tff̂ #%?r |f I, %1̂  ̂ 

I 4 ̂ ̂TT ̂7T f̂T f% 
*f   ̂  ̂  r̂nr «̂ N  ^

sriiipT̂   ̂?TRT  ^

?TRtoff %  ̂   ̂55TTT  ̂ =̂fhm

»̂1dT 11

 ̂ ̂  ^ ̂ T̂FT ̂  ?fVl

 ̂̂ ̂ fHf*i'td< ̂TT̂ % TRT f<î ̂

w  t   ̂ 4 ̂fkr̂ W ̂  t̂?T5̂

f̂ ̂    ̂ # f̂ PRT ̂  ̂  I ̂  ̂ o

“Payment  of  compensation 
where an acquired evacuee  pro
perty which is an allottable pro
perty is in  occupation of more 
than one person: If more persons 
than one holding verified claims 
are in occupation of any acquired 
evacuee property  which  is an 

allottable property, the  property 
shall be  offered  to the  persons 
whose net compensation is nearest 
to the value of the property and 
the other persons may be allotted 

such other acquired evacuee pro
perty which is allottable as may 
be available.”

“Where any person  having a 
verified claim who is in sole occu
pation of an  acquired  evacuee 
property, which is an  allottable 
property, refuses  to accept the 
transfer of such proi>erty in full 
or part satisfaction of the  com
pensation payable to him—

(a) the payment of compensa
tion due to such persons  shall 
be postponed.”

TO 3TO   ̂  Iff  T«C

^   I
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smff ̂  ̂  I ̂    ̂ ^

^ I  ^   ̂  ̂I
 ̂ ftr# ?ftT ̂  ̂

 ̂ ̂  ̂   ̂̂  ̂

 ̂  ̂ ̂  ̂ t I

If he does not acceut, his claim 
is deemed to have been satisfied.

 ̂5TT̂  ̂ «ftr

%  ̂  ̂ ̂  I  ̂ ^

R̂T ̂  ̂ ^

tr̂ld̂  ̂5TR€f ?  'Jft t ̂

ifft  ̂   ̂ =̂rf̂ I ^

f̂t I  ̂  ̂ ̂  •

5F5T  ̂ f̂kpŝ %  'TW 

?TPTT 3̂̂   ̂ I •

“According  to  Rule  No. 22, 
every shop is allottable property 
if occupied by a displaced person 
and the value of which does not 
exceed Rs. 10,000. Rule No. 30
mentions the natural partition of 
the evacuee property occupied by 
more than one displaced person.
If the property can suitably and 
conveniently be partitioned, it is 
to be partitioned for the rehabili
tation of displaced persons.  The 
settlement authorities are afraid 
of doing  it and also  doing  con
trary in  the  view of Simla Con-
lerence resolution  which stops 
unnatural partition. We also agree 
. .  etc.

They want that if it is a shop, it 
should be allottable. That is the inter

pretation of the rule.  ^  ^

^  ̂ 5R9R

 ̂ 3TK  #   ̂  ̂  antft
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t \  ^ 'fJR̂  ̂SF̂T̂ TO

 ̂̂  t  t  T̂RT ’STT̂
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cannot hold good. Even now  there 
may be persons who have not beeo 
able to file claims- But I am not here 
,at this moment to argue on tbeir 
behall

It has been stated that Government 
Or the Ministry has given many con
cessions.  The words were “conces
sion after concession” to those  joint 
Hindu family  members  and  some 
other displaced persons.  When that 
compensation  scheme  was  brought 
forward and placed before the House 
— am reminded of it now—the then 
Minister said: “here is a pool and 1 
am only a trustee.”  He was only a 
sarpanch and this amount had to be 
distributed  equitably  and  fairly. 
Govemm«it would not pay a single 
pie more-  If that be the case and the 
Minister is only a trustee to distri
bute that amount, it is a definite and 
positive amount; it cannot vary. So 
far as these properties are concerned, 
they are definite—100 crores plus 85 
crores: 185  crores.  The  properties 
may fetch more or less but the items 
are there and it will not inerease as 
the Government is not going to contri
bute any amount towards that pool. 
So the only business of the Minister is 
to distribute that 185 crores  fairly 
and equitably among those  persons 
who are claimants and who have filed 
their claims.  Where does the ques
tion of any concession come? There 
cannot be any concession and if the 
Minister has given  any  concession 
then I should complain that he has 
not been fair because if he gives more 
to one section then he  deprives the 
other section of something.  If  he 
pays more to Peter then certainly he 
has robbed Paul-  Otherwise he can
not pay more to Peter because there 
is no amount coming from the Gov
ernment. There is no question abso
lutely of giving concessions.  He could 
not argue that way.  If he had said 
that it was but fair that the joint 
Hindu family ought not to be treated 
merely as an individual and  some
thing more should be done for that 
and we can go so far and no further, 
that argument could be understood̂

^

 ̂w  ̂  i

 ̂̂ *̂11  ̂  ̂ I ̂ *

Sardar Hokam Singh (Kapxirthala— 
Bhatinda): I am thankful to you for ̂ 
giving me this opportunity.  I was also 
tempted to say a few words and I am 
sorry that I have inconvenienced you 
as well.  It is to be regretted  that 
certain things have happened during 
the course of the discussion. Perhaps 
certain members were rubbed on  the 
wrong side, which was not desirable, 
and so the outcome is not very good. 
But I have one complaint against the 
hon. Minister, he set the ball rolling. 
If he had not done it,  perhaps we 
would not have been in this condition. 
He has stated that all claimants have 
filed their claims. There were about 
five lakhs of rural claimants and just 
the same number of urban claimants- 
He wanted to say  everybody  has 
filed his claim.  I do not say that he 
had done anything unfair. He only 
wanted to make a point that there are 
no i>ersons left now; everybody has 
come and filed his claim.

But there is one snag in that argu
ment.  There have not been separate 
claims. One can have a rural clilm 
and an urban claim as ŵ - There
fore, it cannot be 5 lakhs  on  the 
rural side and five on urban side and 
10 lakhs in all. and all the refugees 
have been exhausted.  That is not an 
argument which can well be put here. 
He has not taken care of that parti
cular point particularly when there Is, 
he knows, a large number of non- 
clajmants.  We are hearing every day 
here that properties have been given 
to l̂os• persons who have no claims 
at all.  Therefore,  that  argument
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[Sardar Hukam Singh] 

if he said  like  that.  But that was 
not what he said  and, therefore, it 
amazed  me  because  that  rather 

exhibited an attitude that could  not 
be reconciled to the sentiments  and 
the susceptibilities of the  displaced 
persons- Of course, he has  claimed 
that he himself  is also a displaced 
person. Nobody doubts that.

Mr. Speaker: It is not too plain?

Sardar  Hukam  Singh:  Nobody
doubts that.  He is really a bona fide 

genuine displaced person, much more 
ttian perhaps myself or  any  other 
person. But that too does not  mean 
that he should be the sole custodlaB 
of all the sympathies or concessions 
Or whatever you may call that are to 
be extended to the displaced persons.

4 P.M.

I pay a tribute to my friend Pandit 
Thakur  Das  Bhargava.  Since  the 
time I came here I have found that 
he has been watching the interests 
of the displaced persons very zealously 
and he has guarded those interests by 
his eminent  advocacy, and  labours. 
Nobody can oonceal that fact.  We are 
all obliged to him.  But there is no 
comparison to be made here.  We can 
give credit to both of them.  The hon. 
Minister, Mr. Mehr Chand Khanna, is 
a sympathiser of the displaced persons. 
He may say—we may acknowledge it 
—that he is their biggest sympathiser. 
But I would also say that even then 
Pandit Thakur Das Bhsirgava may not 
be anything  less.  He  is  also—̂we 
acknowledge that—̂he is one of our 
most sympathetic friends and he has 
acted in that manner throughout this 
period.

Now, the question is not as to who 
is the sympathiser or any comparison 
between  them.  The  question  is 
whether  this  amendment  that  is 
brought  here  affects  adversely the 
persons whom we want  to benefit. 
This is the only question that oû t 
to have been considered.  If the hon. 
Minister  had only said, “Of course, 
the joint Hindu family is an indivi> 
ftual, and we have only considered it

so far that something should be dona 
for it”—as was just now explained by 
the Minister of Legal Affairs that “we 
can  only go so  far, and  it is not 
possible to acknowledge the son edso 
as one worthy of recognition so far as 
these benefits are concerned”—, then 
that would  be a different  question. 
But the dispute arose over the <Son- 
struction of this amendment and the 
implications that it had.

The. House has heard all the argu*' 
ments of Pandit, Thakur Das Bhargava 
made so elaborately.  I give him this 
credit̂ and I  must say that I  agree 
with him so far as his interpretation 
is concerned.  And even the Minister 
of Legal Affairs  has  admitted  this 
much at least, that so far as the word
ing of  the  amendment  goes, as it 
stands just at present, it is capable of 
being interpreted like that.  I under
stood him to say like that.

Shri  Pa4askar:  I said  the former
rule 19 was rather ambiguous.

Sardar Hukam Singh: The  former 
rule was capable of that?  But the 
question  is  very  simple.  Leaving 
aside the other things, the question 
is whether the son is going to get m 
share or not.  That is the first ques
tion.

pandit Thakur Das Bhargava:  Let
him have the courage to say that the 
adult son was not to be reckoned as 
a unit according to rule 19.

Sardar Hukam Singh: He has said 
it already.

Pandit Thakur Das Bhargava;  He
has not said.

Sardar Hukam Singh:  He has said
that the son has to be excluded.  We 
have now come to that stage.  He has 
made it clear.  I am sure this is also 
the position of the hon. Minister  of 
Rehabilitation as well.  Now there is 
no dî t̂e about it.  The Minister ot 
Legcd Affairs has said that the son is 
not going to be recognised as claim
ant of a  different  share when  the 
father is alive.  He has said it.
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Now. Pandit Thakur Das Bhargava 
and other friends, including  myself, 
feel very much that if really Hindu 
Joint family,  d̂ivided  family,  is 
going to be recognised as  something 
more than an individual, then the son 
should be the first person who should 
get such benefit  If the son is going 
to be deprived of it. we do not know 
what other members have got greater 
claim  on  that  benefit.  (An Hon. 
Member: Daughters!)  If  they have 
given some benefits to daughters, it is 
a different thing.  We are talking just 
at present only about the son, whether 
he should have that different share or 
not.  Today we  have  come to  the 
position when Government says *‘No”. 
They say that they cannot go to that 
extent.  We on our part feel that it 
sthould be extended to the son as welL 
Now, the  Minister  h£is  given  the 
reasons for his not  conceding that 
He has said that there are many diflR- 
culties.  Perhaos he thinks that they 
are insumiountable; he feels that the 
whole compensation scheme shall be 
delayed;  he  feels  that  the whole 
thing, whatever has been done, will 
be upset;  he thinks it  might  take 
many long years from now if we make 
that change just at present

Now. calmly and coolly we can sit 
down and consider it.  What I wish 
to say is, if the Minister  can  take 
credit, he should take credit for the 
speed with which this work is going 
on, for the fairplay that he is exhibit
ing, and for  the justice  that he is 
giving to the beneficiaries who are 
entitled to compensation.  They can
not take any claim or credit for having 
given any concessions.

So my pomt was that if this is the 
difficulty, concrete  things have  not 
been told  to us,  that  this would 
involve  such  and  such  financial 
implications, these would be the diffi
culties. that would be presented and 
they will not  be  capable of  being 
overcome easily. We have no data at 
preserit i>y which we can proceed and 
give  oiv verdicjt whether  there are 
really such insurmountable difficulties. 
And the time involved would also be

such  that we  cannot wait  at  thig 
moment and Uien set the clock back 
afterwards and see whether we am 
proceed with it.  That has to be gone 
into now.  When the feelings are so- 
intense, when we think that the sod 
should get a share on his own behalf 
and that the claim should be divided 
when there are the father and the 
SOTS, then certainly we are entitled to- 
be told as to what are those cwicrete 
difficulties.  What are  those definite 
and positive things the Minister  has 
in mind which cannot be overcome 
at this moment?

So, Sir,  this is my opinion.  Now,, 
a proposal has been made that a Com
mittee might  be appointed.  Or  the- 
Minister might appoint his own Com
mittee.  And this discussion might be 
postponed for  some time.  Let  that 
Committee come up with some con
crete data and  try to convince  toe 
House that so  much shall  be  the 
additional burden that the Pool shall 
have to bear.

Just now one  hon. Member  sug
gested—he gave that hint—̂he had an 
interview with the Education Minister 
and perhaps an indication was given 
that the share of  others  might  be 
reduced.  That also is to be seen firsts 
to what extent is the share going tO' 
be reduced. Unless that is worked out 
and the hon. Members are told here* 
about it, we cannot take a jump just 
at once, when we feel so much for 
the son, and agree to this amendment, 
that he has proposed.

Therefore, I support  that idea  of. 
appointing a  Committee, which  has< 
just now been made, and making an 
enquiry.  It is not a subject where we 
cannot  reconcile ourselves.  We can 
adjust  ourselves when we are  told 
about those difficulties.

Lala Achint Ram:  And the Com>
mittee ĉ  report in two or three days.

Sardar Hukam Singh:  As soon  as
may be possible.  We can certainly 
adjust ourselves when we are given 
the reasons which may be there. That 
is the best solution under the circum
stances we are placed today.
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Pandit Xlutlnir Das Bbargava:  Sir
I have to make a submission.  When 
you were  not  here,  the  Deputy- 
Speaker allowed Shri Radha Raman 
to move his amendmoit after I had 
finished my speech.  That relates to 
a basic point and I  require  two or 
three minutes to make my comments 
on that  amendmeit  That  amend- 
;ment was not before me when I made 
my speech.  So if you would allow 
me......

Mr Speaker; "When was it tabled?

Pandit Thakur Das  Bhargava:
•was not moved then.

It

Sardar Hukam Sinfh: After Pandit 
Thakur Das Bhargava  had  already 
begun his speech on that day, that 
âmendment was  received.  Normally 
■that would not have been admissible. 
But because  Government was  pre
pared to  accept—and  ordinarily  if 
<}ovemment are prepared  to accept, 
such amendment is allowed to be made 
—I allowed it.

Pandit  Thakur  Das  Bharg&va: It 
was circulated only this morning.

Sardar Hukam Singh; We had that 
•day  before yesterday also.  He will 
remember, I showed it to him.

Pandit  Thakur  Das  Bhargava: It
Tvas circulated, but it was not moved 
'before I finished my speech.

Sardar Hukam Singh: How could it 
"be moved in-between when the hon. 
Member was speaking?

Mr. Speaker; Does he want to speak 
on that?  The papers were all with 
liim.

Pandit Thafcar Dag Bhargava: Onl;/ 
two or three minutes.

Mr. Speaker: That amendment was 
also there.

Pandit Thakur Das Bhargava: It
was not there. I did not know that 
it was moved and I could not comment 
on it. It was circulated  today.  And 
the speech has been made  after  I 
ftaiOlBd.  Both Shri Pataskar and the 
hon. Member have spoken after I had 
spoken.

Mr. Speaker: I did not disallow any 
amendment.

Pandit Thakur Das Bhargava:  But
it was not moved on that day.  It has 
been moved today.  On that day it 
was not moved; it was not even on 
the  Order  Paper.  It  came  in 
subsequently.

Mr. Speaker: Does the hon. Member 
believe that  for  want  of counter 
arguments, the House will..........

Pandit Thakur Das Bhargava: After 
all, when a new thing comes, it is 
fair that it should be commented upon 
by those who  have given  notice of 
other amendments already.

* Mr.  Speaker;  All right; but only 
three minutes.

Displaced Persons 4030
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Pandit Thakur Das Bhargava: In
regard to the new amendment, I am 
very sorry, I câ ot  support it.  In 
the first instance, it strikes at the very 
root  of  sub-se<Jtion (2) of rule 19. 
According to my reading, if a certain 
person is a nephew of a certain person 
and is above 18 years of age, he is 
entitled  under  rule 2.  This  takes 
away that right.  Supposing a person 
dies leaving  minor sons and  major 
sons, the major sons come iinder rule
2. They are ind̂>endent units. This 
takes away that right.  I do not know 
why.  It is strange that even the exist
ing  right is to be  taken away by 
virtue of this amendment.

The  second  point is,  the  hon. 
Minister who  is in  charge of  this 
matter wants to change rule 19.  This 
amendment is more royalist than the 
king.  The hon. Minister is agreeable 
to give the right to the widow of a 
deceased member.  This  has  taken 
away that right  also.  It  says only 
the widow of a certain person who 
died at a certain time.  According to 
the amendment of the hon. Minister, 
any d̂ow of a deceased membcsr  is 
entitled to be treated as a unit, that 
is, mother, grandmother  and every
body else. Even this is taken away.
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Shri Pataskar gave very great credit 
to the hon. Member for  liberalising 
this,  I also give credit that he has 
liberalised this.

Another point, is this.  Why ôuld 
a person die between two particular 
dates for one to get the benefit? Only 
if a person dies between fourteenth 
day of August 1947 and 26th Septem
ber 1955, he gets the benefit.  If the 
death is a day sooner or later, he will 
not get any benefit  This is absolutely 
illogical and has no sense in it.  'Die 
hon. Minister  gave a  right  to  a 
minor son.  This goes away.  I under
stand that they seek to confer some 
benefit; on the dontrary while want
ing to extend, it  makes it narrower. 
Then, the Explanation is not there.  I 
want to know why the Explanation is 
not  there.  Originally  the  words 
entitled to claim partition are  there. 
They are  not  in  the  amendment. 
Unless a person is entitled to claim 
partition, how can he get this right? 
He cannot  be counted  as a  person 
-entitled to claim partition.  I would 
only submit that so far as the amend
ment goes, it should not be accepted 
by the House.

I do not want to comment upon what 
Shri Pataskar has said, because you 
gave permission only to speak on the 
amendment.  I  should  like only to 
make one comment with your permis
sion.

Mr. Speaker: No more;  I am very 
sorry.

Pandit Thakur Das  Bhaigava:  1
shall reserve my comments to a future 
occasion.  Though he wanted to si«)- 
port him, he has not supported the 
hon. Minister.  That is the tragedy of 
the whole thing.

Lala Achint Earn: Will you permit 
me to make the motion that the matter 
be referred to a Committee to report 
before the 25th of August?

Mr. Speaker; I am  not  going  to 
allow any amendment or motiwi unless 
the hon. Minister or the whole House 
agrees.

: 5To y

 ̂  ̂ '*ft  ^

f ̂  ^ ̂   To" ̂

t  .  . .

Mr. Speaker:  It  is stated  in  the
Constitution  that  whenever  appro
priate expressions are not  available 
for English terms,  he  must  go  to 
Sanskrit.

Shri Mehr Chand Khana: Whatever
comes from a friend is welcome, lliat 
is the literal translation of this Persian 
saying.

’T  ̂  ̂  «rr I 

 ̂  ft   ̂  ̂ ^

 ̂ r̂rsf 

% ̂  ̂  ̂

TOft f

 ̂  ̂ I WTK ̂

 ̂ TO ̂  TT

 ̂  ̂   ̂  f ̂  

 ̂ % ?TPT  t ̂  ̂  ̂

 ̂ ^

spt <i4d ̂  ̂    ̂ ̂

’TRT wr   ̂  ̂  ^

«fr  t ̂  ̂    ̂55̂fh?T7:

 ̂I  ̂Wi*T ^
 ̂ ̂  «R# HTfWr   ̂ t ̂

T̂TOT 5 fv ̂   ^

<TPR ̂    ̂  ̂  ^
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TRt Rr4>7r̂(̂iT̂ ̂   ̂?f5n:

tnTvT   ̂ I

f̂njiferra- ̂  

5   ̂ ̂   f   ̂f%

 ̂  (ttw ̂ ) t

vsK ̂#9̂ m̂6 ̂  *T ̂

Rl4>ir<j(IM ^  ̂'̂J< fW  I I ^

fe r̂tt%

vt  ̂  fiT̂T̂

♦11*1   ̂«PT 'hRi‘̂1̂ ̂  «(l<n ̂ I ^
TT̂  g fy % T̂PT,

^

(f̂ RK) % ̂rra’ ̂  ̂inf  y'rHY 

^   ̂  ̂̂  

sfV?! «Ftf̂RT"F̂’TTfv 

T̂Rrar   ̂  TT ̂3T̂ ̂  ̂

TiTTT  ÎTRT   ̂ >̂#nT I

3TfT ̂  ̂ prm ̂  5ftt

 ̂  ̂  ̂«rt ?ft ̂

T̂T  ̂1 5̂   (f̂Fznfrer ^)

f I   ̂ ̂  ̂1*1 ol ^̂cii ?»Mmi*il ^ 

5̂TĤ «TT f% t t, ?IT5r

 ̂̂  «fr  ̂ ^

I ̂    ̂   ̂̂  ̂  t •

 ̂  ̂ r<|r«<nrid̂   (5̂t̂

ihrm)  % >̂r# *Tf?T  T^

t I ^

flRRTT 1% (simrf̂ ) ?fh:

d+r̂'«P̂ |f̂  % r̂rer  «rr 1 

<rrfk̂  3̂̂ ̂ h< ̂

5f\r   ̂̂r*TT*T ̂  ̂   f%zfr

^ A ̂ '̂aTl4 ̂
?rk «l̂'l<t %  TR   ̂ I 3TTTOT 

«rĉ4» Rlferf̂d'̂  ̂4>r̂Ĥr i*«r*irn̂ĵ H 

JRTRTT t̂#) 2p  f̂T«r 

t ̂  5ffT̂ #  ̂   ̂ ^

wts’ TK *M*i  ^ T̂  r̂r̂

>ft "̂RT ̂ m|̂ H 3ft

 ̂̂   11 ̂  ̂    ̂ ̂  

T|t I  4# ̂sTRh"  n̂?mf 

%  3̂¥ ̂ TW %   ̂1̂ro% f% f̂'5T

 ̂iiKUiif̂Art

«fV <lc|rt ̂  ̂ I   ̂w

#T, =507: ^ % +t̂-N̂d 

t  TO ^3  ̂  ̂ I r

f̂̂*l ?nT T̂TST

5̂nr   ̂ ̂    ̂  ̂VFr̂rr

 ̂ sFsd 3T̂  ĤN, r»IĤ» 1%

fer #  ̂t ?fN:

i*t» ̂  *T>i{ *T> in I g  ̂ "dfi f̂l-s  ̂ ’MI

5? ?t1t ^̂dl

tm̂rrft  ̂ 1  ^

^ =#3t ?[7t* M jt̂  (̂ftPr̂) n̂rt

(̂ )  ̂̂  ̂<?f»1I 'qlf̂i)

=5TTf̂ f% ̂ Vpfhsr ̂   ?̂TOT

 ̂̂jqr̂  ̂ ̂   I ?flT

ĴTTTT fepTT  | I

 ̂ #  ’?TT5r

eft 5iw   ̂  ̂̂T̂Rft ̂
(H+̂ wr ft*TT I  ̂̂  ’Tl̂
^ ̂   ̂̂

(iF̂TfbT iftir̂TT)
^ «Tt ̂   ̂̂
grrat  «fr I  ^ ^

fsnr  ̂ M̂rs: «fr i  =;  w

 ̂̂»qKT ̂  ^

^   *riRhr (Ĵ fw)  f̂PTlv

^  ̂ «ft I

 ̂ fitter Ir

 ̂ t,  I ITT  I, r̂»n:̂  ̂

 ̂1%̂ irrif̂ «ft ̂
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qrf+wn ̂  ^

Tf ̂Tf

Jjcrrf̂ wtt

I   ̂ *rr

 ̂̂  ?TPfr ^

 ̂   ̂ Pf>̂T

 ̂  R̂TRT «n-,

WTT «ft,  ^

3̂̂   ̂ rRi" %■ W I  ^

%   ̂f̂ Ml,  ̂̂

wr t,  ̂̂  ̂ Nt ?rh:

xm ̂  3TT ̂5TRT f eft ̂    ̂ I

4 ̂  ̂ R?TT =̂rr̂ ^

 ̂  pTR

5̂̂ ?ft, ’̂TT, ?rrer WT,

R̂’ tr̂ <s*MqH ^

t ?
lift  ?lff, WTT ̂  ^

(̂t̂ T)  ?ri3 fSfTT 

 ̂  T̂FRPT ̂  Vl«fl44 '̂*IK 

F̂RT 51̂ fir5T  I  I

%̂HT   ̂  ̂  ̂  ̂ f̂ ^

f̂FFT  ̂   ̂   ̂  TfT  i  I

^ ̂ '»mnai ̂ 1  T̂T ̂  ^

<rr I  ^

ThsfRnr  (̂ nfro f?«T%) «fh: 

Ml»fird̂gT  ThfhH (TFiRf̂)  f̂F«rf̂

ift I   ̂ cTT̂ %  '»ii*ial f

 ̂  IPRT ̂-̂ 7T  ^

% 1%$ ^

 ̂  ̂  Îdl %   ̂  ̂4mI

I I  ̂  ̂  ̂ ^

 ̂̂  ̂r<qim7   ̂ ̂  ̂ <̂r«ff «p

?T̂  «l1̂  ̂ ^

TfT «TT  ̂  ̂ TT3T ̂  f̂ T̂

f,  2p?tf̂  ^  ?TpfV

I—  ̂ I  iftfW 

A #  f¥ ̂rrf̂ ̂   ^

m ̂    ̂ fro

cr̂'?i«i4w"1 % r̂rf ̂  i  ̂ ̂  

f% qfer 3T̂

f ̂  ̂

 ̂  ̂ ^  ̂I ^

 ̂  ̂   ̂ f55RT ^

f?RT̂  ̂ <̂aal   ̂I  î̂ +

’tf̂  3TfT  ̂ r̂m,

?TRF5r ̂  ̂   ̂?TT  ̂ ̂

T̂TER’^ ̂FTTn̂  ̂  I

 ̂̂  ̂ OTT *«=JT̂d7 i — T̂T̂  ^

gi  %Tr^^ f̂TRT «̂rrf̂  

 ̂ ^  ft I ^

T̂5[5TT  f  3̂  ̂4)<*iWI ft

jsft ?nfkr  51̂ ̂  ̂ ̂  ̂  t

I,   ̂ ̂   ̂   ̂I

 ̂MdM  T̂Tpft %   ̂ 9IvTT

i I ^̂Ĵ T5T ’̂TKT  ̂  ̂  ̂ 

|l   ̂5ET̂ I   ̂ ̂   W

 ̂ «(H'1 ^ *1̂  I

«fV ̂  iF5 ̂IFfT :

«ft  5RTK ̂  ̂  ̂ rr̂  I, ̂  ̂ 

w  ̂  % wfmi

ft̂TT |,  ? ?T5nn̂  ̂  ̂  ̂ ^

PTT  t I 

qfiRT Sm ^

n̂̂, wn:  ̂ (̂ ) ̂
 ̂ m   ^   ̂ ft

ftt3[̂«nH\«iH RiPĥ  

#3rM=5flfr̂'V?ftT

«ITT +‘Hd«Ĥ   ̂  ̂’tnq’

 ̂  ft  ̂ «n ft

 ̂ ̂  <mal   ̂ I

«ft  ̂   ̂ F̂TT :  #■ ?JTT %
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I fa ^

 ̂fa  ̂ % q*  inmflm- 

t, %fâ  r̂  «rm vnw

m fa t  ̂ I \

Mr. Speaker:  I feel  that  it  is
unnecessary.  Such strong words need 
not be  used,  however  eminent  a 
Parliamentarian may be.  The Minis
ter is not guilty of theft of anybody’s 
property, nor a  or a robber. It is

very wrong.  I think no person should
be said to be guilty of theft.  There 
is no question of thieving.  Of course 
there are other words in the English 
language whicJh  can  be  effectively 
used.  I do  not  want  such words 
should be used attributing dishonesty. 
They  are  unparliamentary.  Theft 
implies dishonesty, dishonest depriva
tion of something  for  private  use. 
Theft accompanied by use of force is 
robbery.  These  expressions  might 
have been avoided.

Pandit Thaknr Dae Bhargava; With 
your permission, may I just state that 
these  words  were  used  on  14th 
September, 1955.  It was stated that 
the allotment was made in 1948 and 
the rules were passed  that whoever 
had  been allotted  four acres would 
lose all right to property to the extent 
of Rs. 10,000.  In that context it was 
said that this was unfair that you give 
this concession and take away those 
rights.  This is the reference to  the 
context  of  those  words.  I  never 
meant he was guilty of theft or he is 
guilty of dacoity.

Sliri D. C. Shanna: The hon. Minis
ter said that he comes from a land of 
dacoits.  Is that parliamentary?

Mr. Speaker: I am afraid if one side 
had said something and the other side 
kept quiet, I could  have intervened 
and  said  it was wrong.  They have 
balanced each other.  Now, the hon. 
Minister may go on.

Shri Mefar Chand Khanna: There is 
only one thing I wish to submit. Shri 
A. P. Jain took charge of this Ministry
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at a very difficult time.  He worked 
very  diligently.  He  worked  very 

hard.  I saw his work at a very close 
quarter.  I was sitting with him for 
4i years.  Any disparaging  remarks 
made about a Minister who  worked 
under very difficult conditions  cer
tainly is not fair to him or to that 
Ministry.  As far as I am concerned,, 
I take with very good grace what my 
elder brother has attributed to me or 
said about me.

Mr. Speaker: Inasmuch as this has 
been referred to, for future guidance 
I would say the word “theft” in rela
tion either to a Member or a Minister, 
or to say that  he  has  committed 
dacoity is not parliamentary.  I  am 
really sorry this has been used and 
counter-used.  They  have  balanced 
each other as I have said.  There is 
nothing to decide, but hereafter such 
expressions need not be used.

Shri Mehr Chand Khanna:  I said
about myself, coming as I do from the 
North-West Frontier  Province,  per
haps as a Pathan I could be called a 
dacoit, and I do not take any offence 
to it.

Mr.  Speaker:  I think  the  hon.
Minister.........

Shri  Mehr Chand  Khanna: I am
calling him an elder brother and I 
have said in case I made any remarks 
to which he has taken offence, I offer 
him an unconditional apology.

Pandit Thakur Das Bhargava:  You
may kindly see the context.  If you 
do not approve, I take them back.

Mr. Speaker: Even  in the  context 
we need not use the word.

Sardar Hukam Singh: Do not appeal 
to the Chair to hold it to be parlia
mentary!

Pandit Thakur Das Bhargava: It is
a symbolical way of expressing.

Mr. Speaker:  Either  in  English,
Hindi or Urdu, he need not resort to 
these words “theft” or “robbery”. The
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hon. Minister does not come from a 
land of dacoits.  Nobody likes it

 ̂ fFH :  ^

 ̂  ^  t  ̂  ̂ i I  ^

 ̂  «TT   ̂  ̂«TPft

jfr̂ Rr)  t   ̂   ̂̂

 ̂ 5̂ I  ^

«TT ^

 ̂   ̂   ̂ I  ̂  ^

«rk 5̂1̂

-̂?T3rr ^

«TT I   ̂ f*nft  # «ft  ?ftT

<în<rHd̂ R

 ̂ 1̂,   ̂  ̂  J

 ̂ ̂  ̂    ̂ "3^

q̂TR ̂  I—  ̂̂  ̂

T̂R̂TR ̂ mi: t— ̂   ̂ ̂  ̂rfr

 ̂ ÊTT̂i— ?̂fk̂ 3̂

 ̂  ̂  ̂iTFRK «ft I #^=5rR  ̂

l,   ̂̂  ̂   t  ̂ ^

f% W[T. ?rrT  ypT ̂  %

ĝnfsnP  ̂  ̂ T̂,  ̂^

<̂ M<K  ̂  ̂ 5̂TTOT I

TO 1̂, ̂  f%  ̂  H

 ̂fOT W t  I

(  ̂) #  ̂ R̂TT̂ %  ̂  ̂ ̂

r̂nf) f̂F̂iT I I A

(t  ̂ 7 )̂ # ̂  ̂STPTT

g I  4  ^

q?t ̂   (f̂ T̂ ) I,

«r̂  ?m)  t  I

^   ̂̂    ̂ «(41<4I vttK  ^

lifiFft̂ ̂  ̂   (frw )̂ W I

9TTOT

 ̂ eft tr̂i? (fH )̂

I  5irrT ̂    ̂  ̂ ̂

r̂?7fT  f f̂ f*T ̂  ̂ ^

\ ̂v\9 5Ft «rr  ft̂ ^

irĉrnr fsn,  ̂ ̂  ̂  vfWl' ̂ srY

HU/TT ̂ ^  »T ̂  ̂  <aqî

ip̂ n̂rr  |,   ̂^

n 3IT   ̂«n-, ̂  ̂

 ̂«rn? 1̂   ̂ ̂ ’prr ^

f^T,  ?m   ̂  ̂  ̂TO 

«rW? «?

!̂irn̂ I ̂  tT̂  ?TPT ̂

% ̂  ^ 1w   ?HR  ^

 ̂?rmf̂ «rr, «ftr p̂pt̂  % ̂ r̂f̂ Rr 

^ ?rr3r   ̂wrf̂ ̂  ̂   ^

 ̂̂    ̂ ^ f,  ̂

 ̂ePfr ̂  ̂

^̂tttt)  ̂  f   ̂ ̂

 ̂ t I

 ̂ ̂   f̂T% I A' f %

^   ̂ ̂  +'T»̂ P̂T % ̂

t  ̂  ̂ t   ̂ t ̂  

n̂: ̂  I   ̂̂   (^^) t,

mîp: {M̂ ^̂) w  ̂11 ?nn: ̂  ̂  

?iT5r  ̂̂  ^

TO,  ̂ % w f^ ?rr5f ffT 

 ̂ t| t  OT ̂   t:̂  I»

iprf̂  ̂   ̂  ̂smrsr 5T

 ̂  ̂?fk 3rf̂

% f̂ T̂ % ̂ Tt I I mx ̂  w ?r
 ̂   ̂  ̂ T̂̂lf  ̂^

<»̂r̂»PT  5̂rmr I ^

 ̂ ̂   'TlPfr̂ R  w,

% ̂IfT  ĤTR  «JT ̂
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[sft ̂

P̂TT, 3̂̂ % ̂  ̂  f%JTT ̂ 1%

T̂Tffr  f̂ RT  |tr

 ̂ ̂  ?TT ̂ ̂   ̂ ,

 ̂ 5̂  ̂  ̂  ̂   ̂̂rnr i ?ft 4

 ̂ T̂ f  ^ ̂  ̂  ^

cRfô  ‘̂,   ̂*SrM»!ft

 ̂tr̂ fkit ^

 ̂    ̂I  ̂ OT #  #

^t',  ̂ ^t||, ̂ ?rriT ̂ t|f

'̂T< ̂  ̂  T̂  3̂|% v̂ %5nr ̂=̂pt*T

I '5f% ̂ ̂  T̂5T ?T3T fV̂I *TT, 

’TPr ̂ ̂   |,  ̂37%f̂ f,

-5T^?fk^= t̂,  ̂  ̂

R̂T̂ftW m̂ ^ ?TT̂ f, fT ̂  gf̂ - 

W  ̂   f, ̂  ̂  ̂  ̂  f̂T̂JFTT 

?̂rfOT ̂  t ?ft7: ̂?qp?> ’TT

f̂ T5̂ Rt  HKN ^

 ̂ f̂ fiW %  ?

 ̂̂  ̂   *W)  ̂ ̂  I  <̂1

T̂  ̂   ̂^ T̂ t,  TO

?TR  îTRT ap5̂ ̂fH«IM ̂

 ̂ T̂ I, OT ̂  ̂  #5T ̂  ̂ Tf̂ I 

 ̂  I ̂TTT ̂  f f% ̂

^  ̂ rfer i  Ŝnr

%  *̂il<l 4-̂1 3ff ̂ 3T5 ciWl̂ ?

35TŴ t, W?% ̂ Roo ITT
ôo ̂o inpTT ̂  ̂  I  ̂ f»T
 ̂ «̂T»̂ I  ̂ 9T9*  ̂ ^

aH*lH   ̂ % ̂ *il̂ ̂

 ̂5Tm  T̂RT I, ̂  ̂  ̂ 1̂
f̂̂TTT ̂ ̂l̂T̂TT   ̂ f  %

’jTO ̂ ̂ T̂lf̂  ̂OTft 
T̂fq- ̂  ̂ I VtfW f(T ̂  T̂

<Rv̂t̂ ?TR ^ ̂   ̂ ^

 ̂    ̂  ̂  ̂  f,  m%T,
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I, t  I, ̂  ̂ r̂rq- 

MW 1̂  ̂dl” +f̂»i<i ̂   ?T2r»TT 

f I ?rrT ?T̂ 5̂  ?rnT

 ̂  t ̂    ̂̂  t, ^

f*rf«T̂ ^ d̂(  ̂  ̂ N̂H*̂c T̂ *Tnr 

 ̂I ?r*R  ^ 5TT*T ̂tcTT t̂ft

^ ̂TTR"  TO? ̂   f,

 ̂ ̂ w  ̂  I •  ^  Prf̂Tf̂

I  % fM'  ̂ ̂  ̂   Tfarr 

 ̂fV ̂  ̂  ̂ ’TFT ‘♦><»i ^ îfat ??T̂ 

f̂cR I   ̂ ̂  % ̂ T

T̂ I  ̂  ̂ T̂f̂T 7̂̂, W  ̂5TTT 

*T W ̂ ?IT ̂  «ll̂< 'jTTT ®FT ̂>TTT 

 ̂ T  ̂ I %(\X  tW

 ̂  t̂cft f I  ?TT̂ # ?TT̂

OT  5̂̂, '*i*̂r<Mn ̂  5FR ̂fOT iV 

^̂rf̂ TP ̂TT̂ ̂ ̂ ̂   ?TW 5T̂ «ft?rr,

 ̂?TT5ft ̂ n€f %, ^

55TT# ̂  TfTT̂ ̂ ̂  I t ̂  inffrzRT 

 ̂̂   f, ̂   ̂ ̂  ̂  ̂ TTTT̂nft 

? iT̂iTT̂r̂lt liTTt Vf̂ T̂T̂T 

 ̂ ̂   f ̂  ?TT?Tr T̂’TST̂

f,  ?T*R  Sft̂  ̂ 41«TT̂   ̂   ??r̂ 

JSl  % 9t̂    ̂  ̂ %

 ̂I ̂  i%<T dl" »T̂  -3̂ ̂

qjT̂T̂ t,  ̂  ̂ ̂  ^

 ̂  ̂ HÎ*T i%  ̂ ^  WT

?TT̂ ITT  ̂ r̂+4  # ?rnft

f̂ T  ̂^O ô ô  ^ ^

 ̂fsF  ̂̂  ̂  w f

vt̂JT<T   ̂̂**»cfl 1% ̂  % TRT  ^

^  5̂fPT T̂5ft  ̂I

3̂?T % TRT  T̂R <»i«?ri  WfVT

5T̂ T̂̂T5T T|  ̂ ’sfN’  ^

?T5SJT WT 1  ̂«TT ̂

MW  ^  t

 ̂   ̂ T̂T̂ I I  ̂ ^

fSl ̂ T̂TF n, rĵ  ^ 

i:̂ ̂ 5[it ̂  |ftnr̂  5TW«f̂ #
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irftsr Vi ̂   g ft:

TT  51̂ «iT, ^

<6% ̂   I I OT ̂  ̂  I

 ̂irr̂Tt t ̂

I ̂   I I w fff ̂

'TO  I

 ̂ 'TO 1̂

V̂9  ̂ ̂  ̂  ̂   '

n̂ 3TT ?o «Tf̂  ^̂.*

 ̂ ̂ i:̂ WRT ?TOT   ̂̂  ̂  I

OT  ̂ (=8?mW) I,

R̂T?ftT)  ̂t, ̂  ̂  ̂  ^ ̂

 ̂ % TTO ^ I ^ ^

?nf 11 # ̂   ^

(Twd) fOT  ^

 ̂   ̂5'̂. ̂IT»T ̂   t ̂

I I
............

Pandit Tbakur Das Bhargava:  Can
that advice be placed on the Table of 
the  House?  May  I  request  the 
Minister to kindly place on the Table 
of the House the advice given by the 
Law Ministry and the Finance Minis
try, that the contention of the hon. 
Minister was right, and the consistent 
conduct of the Finance Ministry itself 
was wrong?  He says that the Finance 
Ministry gave this opinion.  We want 
that their advice may be placed on 
the Table of the House.

Shri Mebr Chand Khanna: I  have 
made a categorical statement that  1 
have consulted the Ministry of Law 
and the Ministry of Finance; and that 
is enough for my purposes. ^

IPT  T̂T  «TT  ^̂TRT

 ̂  I  I  fmrr

5̂2(T̂  ̂ ^hlT

 ̂ \ f̂rrmr̂

fipTTr fOT I t ̂   ^

jfrnff ̂  r̂rw,  ̂ ̂

irt OT % 31̂  5̂rrf̂ ^

i   ̂  ̂ t,

 ̂  ̂  I, ^

I,  ̂^

I, ̂  t, ̂

t • ̂   ̂̂  ̂  ̂

 ̂  ̂  ̂  ̂  t I 

(3515̂ )̂

^ ^ I

Pandit Thakur Das Bhargava:  The
Finance  Ministry’s conduct is there. 
There is no question of phraseology. 
The  Finance  Ministry’s  consistent 
interpretation is there.

«ft  ̂   ̂ ̂IRT :  ̂ t' #

TO I  ̂ ̂

l?rr | ̂  t ̂ ̂   ^

Â[<̂  wrT fOT ̂  I   ̂̂

 ̂̂iTTi ̂ ?TOT,

% ?trt, ?aT ?rrT % ̂  % 3?tt

t  ̂I I
?i?r I  ^

5ft  I ̂ ̂  I ̂  ̂ ̂
W<r4>rsr ̂  ̂  ̂  t

 ̂   ̂    ̂  ^

?T  I

5n̂  t  ^

«rf%̂ Tnr̂?FTOTf*n̂

3RT̂, ̂  ̂

 ̂ 11 ̂  ̂  ̂   ^

11  5ri ̂  ̂  ?rrr  I,
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[«ft ̂  ^

«̂TFTT   ̂eft “i’ll

 ̂ I I  ^

 ̂ I  3TT ^

 ̂t   ̂    ̂  ^
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Mr. Speaker: ShaU 1 put aU the 
motions moved by Pandit Thakur Das

Bhargava  and Shri D.  C. Sharma, 
together?

Pandtt Thakur Das Bhar̂ava:  As
you like, but I think putting them 
one by one would be better, because 
they are on different subjects.

Mr. Speaker: I wanted to ôw if 
he was withdrawing them.

I will now put the motions one by 
one.

The question

“This House 
pursuance

resolves  that in 
of sub-section (3) of 

section 40 of the Displaced Per
sons (Compensation and Rehabi
litation) Act, 1954, the following 
amendment be made in sub-rule
(2)  of rule 19 of  the Displaced 
Persons (Compensation  and Re
habilitation) Rules, 1955 as fur
ther amended by the Notification 
No. SRO  1161  dated  the 30th 
April, 1956, laid on the Table on 
the 21st July, 1956, namely: 

omit ‘on the 26th September,
1955 (hereinafter referred to  as 
the relevant date)’.

This  House  recommends  to 
Rajya Sabha that  Rajya  Sabha 
do concur in the said resolution.** 

The motion was negatived.

Mr. Speaker: The question is;

“This House  resolves that  in 
pursuance of sub-section (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi
litation) Act, 1954, the following 
amendment be made in sub-rule 
(3) of  rule 19 of the Displaced 
Persons  (Compensation and Re
habilitation) Rules, 1955 as fur
ther amended by the Notification 
No. SRO 1161,  dated  the 30th 
April, 1956, laid on the Table on 
the 21st July, 1956, namely:

omit clause (a) (ii).

This  House  recommends  to 
Rajya Sabha that Rajya Sabha do 
concur in the said resolution.” 

The motion was negatived.
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*ir. Speaker: The question is:

•*This House  resolves that  in 
pursuance of sub-section (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi- 
Utation) Act, 1954, the following 
amendment be made in sub-rule 
(8) of rule 19 of the Displaced . 
Persons (Compensation and Re- 
habiUtation) Rules, 1955 as fur
ther amended by the Notification 
No. SRO 1161  dated the  30th
April. 1956, laid on the Table  on
the 21st July, 1956, namely: 

omit clause (b).

This  House recommends  to
Rajya Sabha that Rajya Sabha do 
concur in the said resolution.”

The motion was negatived.

Mr. Speaker: The question is:

‘This House resolves that  in
pursuance of sub-section (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi- 
Utation) Act, 1954, the following 
amendment be made in sub-rule 
(3) of rule 19 of the  Displaced 
Persons (Compensation and  Re
habilitation) Rules, 1955, as fur
ther amended by the Notification 
No. SRO  1161  dated the  30th 
April, 1956, laid on the Table on 
the 21st July, 1956, namely:

after clav̂e (b), insert:

‘(bb) a  person  who  on  the 
relevant date was the mother of 
a deceased member of the Joint 
Family shall be included;*.

This  House  recommends  to 
Rajya Sabha that Rajya Sabha do 
concur in the said resolution.”

The motion was negatived.

Mr. Speaker: The question is:

“This  House  resolves  that in 
pursuance of sub-section (3) of 
Bection 40 of the Displaced Per
sons (Compensation and Rehabi- 
Utation) Act, 1954, the following 
amendmait be made in sub-rule

Dîlaced Persons 4048 
(CompcTisation and

Rehabilitation) Rules 

(3) of rule 19 of the Displaced 
Persons  (Compensation and Re
habilitation) Rules, 1955, as fur
ther amended by the Notification 
No. SRO  1161 dated  the  30th 
April, 1956, laid on the Table on 
the 21st July, 1956, namely:

after clause (c), add:

‘(d) where the deceased mem
ber has left no sons but only a 
widow such widow shall be  re
garded for the purposes of  this 
rule as one member of the family.’

This  House  recommends  to 
Rajya Sabha that Rajya Sabha do 
cmicur in the said resolution.”

The motion was negatived.

Mr. Speaker: The question is:

‘This House  resolves  that in 
pursuance of sub-section (3) ctf 
section 40 of the Displaced Per
sons (Compensation and Rehabi
litation) Act, 1954, the following 
amendment be made in rule 19 
of the Displaced Persons (Com
pensation  and  Rehabilitation) 
Rules, 1955 as further  amended 
by the Notification No. SRO 1161 
dated the 30th April, 1956, laid 
on the Table  on the 21st  July, 

1956, namely:

after the Explanation, add:

*Eocplanation II.—̂For the pur
pose this  rule  in the  case of 
every  undivided  Hindu  family 
governed by Mitakshara law a son 
or grandson and in the absence of 
sons and grandsons,  the  widow 
referred to above in  this rule 
shall be deemed to be entitled to 
claim partition of the coparcenary 
property against  his father  or 
grandfather or other members of 
the family as the case may be not
withstanding any text of  Hindu 
Law or custom to the contrary.

This  House  recommends  to 
Rajya Sabha that Rajya Sabha do 
joncur in the said resolution.** 

The motion was negatived.
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Mr. Speaker: The question is:

“This  House  resolves  that in 
pursuance of sub-section  (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi
litation)  Act,  1954,  for  the 
amendmente to Rule  19 of  the 
Displaced Persons (Compensation 
and  Rehabilitation) Rules, 1955 
made by the Notification No. SRO 
1161 dated the 30th April, 1956, 
laid on the  Table on the  21st 
July,  1956,  the  following  be 
substituted, namely;

(1) In the proviso to  sub-rule 
(2) of riUe 19 for *that in the case 
referred to in clause (a) none of 
the members’ substitute:

‘that in the case referred to in 
clause (a) none of the minimum 
number of two members and in 
the case of those members two of 
them*

(2) In the proviso to sub-rule 
(2) of rule 19, in part (i), after 
is’ insert ‘or are*

(3) After  sub-rule  (2A)  of 
rule 19, insert:

‘(2B) Where a deceased mem
ber of the joint family  entitled 
to claim partition has left  sons 
all  of whom are less  than 18 
years of age such sons shall to
gether be reckoned as one mem
ber of the family and where the 
deceased member has left no sons 
but only a widow  such widow 
shall be regarded for the purposes 
of this rule, as one member of the 
family.’

This  House  recommends  to 
Rajya Sabha that Rajya Sabha ̂do 
concur in the said Y«solution.**

' The motion was negatived.

Mr. Speaker: The question is:

‘This House resolves that in 
pursuance of sub-section (3) of 
section 40 of the Displaced Per
sons (Compensation and Rehabi
litation) Act, 1954, the following

sub-rule be substituted for sub
rule (3) of the rule 19  of  the 
Displaced Persons (Compensation 
and Rehabilitation)  Rules, 1955, 
as further amended by the Noti
fication No. SRO 1161 dated the 
30th April,  1956,  laid  on  the 
Table on  the 21st  July,  1956, 
namely:

*(3) For the purposes of  cal
culating the number of members 
of a joint family under sub-rule
(2), a person who on the relevant 
date—

(a) was less than eightê 
years of age; or

(b) was a lineal  descen
dant in the male line 
of another living mem
ber of joint family;

shall be excluded:

Provided that where a member 
of a joint family has died during 
the period commencing  on  the 
fourteenth day of August,  1947, 
and ending on the relevant date 
leaving behind on the  relevant 
date all or any of the  following 
heirs, namely:

(a) a widow or widows;

(b) a son or sons (what
ever the  age of  such
son or sons);

but no lineal ascendant in the male 
line, then, all such heirs  shall, 
not withstanding anything cont
ained in this rule, be reckoned as 
one member of the joint family*.

TThis  House  recommends  to 
Rajya Sabha that Rajya Sabha do 
concur in the said resolution.** 

The motion was adopted.

(GOVERNMENT PREMISES (EVIC
TION) AMENDMENT BILL

The Minister of  Works,  Honsliif 
and Supply (Sardar Swaran Sin|̂):
I beg to move:

*That the Bill further to amend 
the Government Premises (Evic
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tion) Act, 1950, as reported by 
the Select Committee, be  taken 
into consideration”.

This was  a  comparatively  very 
brief measure and it was not thought 
that it would take such a long time 
as it has actually taken.  This Bill, 
which seeks to introduce two changes 
in the main Act, was introduced in 
the Lok Sabha  as far back  as the 
80th August 1954—about  two  years 
ago.  The motion for consideration of 
the Bill was moved and discussed in 
the House on  the 16th  November 
1954, and the Bill was referred to a 
Select  Committee.  The  Committee 
held as many as 11 sittings and the 
Report of the Committee was sub
mitted, and the BiU is now before 
ihe Hoiise practically in the original 
form in which it was introduced.

The two changes that are sought 
to be made relate  to two  matters. 
One arose out of a judicial pronounce
ment that a person who might have 
originally entered into any govern
ment premises as a legal lessee or 
allottee continues to be so even if 
that originfid relationship is terminat
ed.  This was the judicial pronounce
ment of the Bombay  High  Court. 
Tliis was never the intention of the 
legislature, because once that original 
relationship is determined and ter
minated, then he comes within the 
provisions of the Eviction Act and 
should be simmiarily liable to eject
ment.  It is to clarify this intention 
that this amendment  is sought  to 
be made.  There has been no contro
versy so far as this amendment  is 
concerned.

The other amendment, about which 
there is a Blinute of Dissent  also, 
relates to the extension of the prin
ciple of the Act to buildings belong
ing to the  Improvement  Trust in 
Delhi.  This being  a subject  with 
which many of the hon. Members are 
intimately  conversant, , and  also 
greatly interested, there has been  a 
very lively interest taken in the pro-

visicm which is relevant to this exten- 
tion of the  principle  of  summary 
eviction and summary realisation of 
the government dues with regard to 
the buildings belonging  to the Im
provement Trust, making it at pal 
with the land and buildings belong
ing to the Gk»vemmait.  I need hard
ly add that  the present  provision 
which applies to government  lands 
and buildings is one which has stood 
the test of time, and in view of the 
extensive areas of land belonging to 
government and a large nimiber of 
buildings belonging to the Govern
ment, it is in the fitness of  things 
that Government  should  have this 
power.

With regard to lands belonging to 
the Improvement  Trust,  this Act 
already applies.  But so far as build
ings belonging to the  Improvement 
Trust are concerned, the original Act 
was  not  applicable,  and  by  this 
amendment it is soû t to be made 
at par with buildings belonging to 
the Government, so that as regards 
ê buildings belonging  to  the Im
provement Trust  also  unauthorised 
occupants may be liable to be dealt 
with as if those buildings belong to 
the Government.

While discussing this matter in the 
Select Committee as also at the time 
when this Bill was introduced here, 
a large number of points were rais
ed.  I have no intention of going into 
all those details.  But, my respectful 
contention is that those matters are 
matters  of  detail  concerning  the 
administration  of the Improvement 
Trust  The essence of those points is 
that ê Improvem̂t Trust  having 
not been able to discharge its func' 
tions in a manner which came up to 
the expectations of the hon. Members 
this further extension of the power 
of the Improvement Trust should be 
denied.  I submit that that may be a 
very pertinent form of criticising the 
working of a public institution and,
I am sure, the observations that have 
fallen fr<xn the lips of hon. Members 
in the House or in the Select Com
mittee wlU be given the weight they 
deserve and all those points wlU be



4053 Government Premises  22 AUGUSl̂ 1956 (Eviction) Amendment 4054
Bill

[Sardar Swaran Singh] 

taken into consideration on the ad
ministrative side while giving effect 
to  or  implementing  the  various 
schemes which might necessitate the 
eviction of people  from  buildings 
belonging to the Improvement Trust.

But, while considering a legislative 
measure of this type, it would, per
haps, be going a little beyond the 
scope of the Act to go into the indi
vidual schemas  or to go into  the 
merits or demerits of each individual 
case or even a group of cases.

The main  plank of criticism  has 
been that certain assurances  which 
had been given by the Mover of the 
Bill, when it was originally piloted, 
have not been implemented.  There 
may be differences of opinion which 
can be sorted out; but Government’s 
contention is  that those  assurances 
have been implemented.  I do con
tend that so far as the present Bill 
is concerned, its scope is extremely 
limited, namely, the  application  of 
the provisions of the  Act  to  the 
building property  belonging  to the 
Improvement Trust.  The  Improve
ment Trust is a public organisation 
functioning under the administrative 
control of the Delhi State Govern
ment under the general guidance and 
superintendence of the Health Minis
try.  Being  a  public  body,  the 
Improvement Trust should also enjoy 
the same rights of summary eviction 
as are applicable to the case of build
ings belonging to Government. Both 
are practically at par with each other. 
Being public property,  it is in  the 
interests of the general public, it is 
in the interests of the general tax
payer, it is in the overall interest of 
everybody  concerned  that  there 
should be this summary method of 
dealing with  the  situation  rather 
than the complicated process  of an 
ordinary civil court.  After all, they 
vill exercise this power of eviction 
only Tidth  regard  to  property  of 
which the Improvement Trust are the 
lawful owners.  They wiU take this 
action  only  against  unauthorised 
occupants. Even  if  the  summary 
power is not êre, it is not that tke

person who is in unauthorised occu
pation can continue  to hold on  to 
that property.  If the Improvement 
Trust goes to an ordinary civil court, 
the decree  for eviction of  the im- 
authorised occupant is botind to be 
passed.  Is it then in the  ultimate 
interest of even those imauthorised 
occupants that they should be made 
to go through  this  elaborate  and 
intricate process of civil law involv
ing a lot of expenditure and bothera
tion that a regular civil suit involves? 
Therefore, it is really in the interests 
not only of the administration, not 
only of the public institution which, 
after all, has been established for the 
general improvement of the lay-out, 
living conditions, provision of essen
tial services and the like but also, I 
submit, in the interests of the people 
concerned that there  should be  a 
power of this nature.

Along with this it should be re
membered  that  Government  have 
already given an assurance, that an 
advisory body  will be  set  up to 
advise the Delhi Improvement Trust 
in matters of slum clearance with a 
view to affording better and cleaner 
living conditions to the slum dwel
lers and also for providing alterna
tive accommodation to the persons to 
be  evicted  in localities  nearabout 
their present dwellings, as far as pos
sible.  With this arrangement for an 
advisory body functioning, the inter
est of the  unauthorised  occupants 
also requires that there should be a 
provision of this nature rather than 
that they should be pushed to a civil 
court to establish title.

t̂lHT  TUT  (fWrx) *,

r̂Mf)

PfW  fHV I

Sardar Swaran Singh: The  Advi
sory Body will not be subordinate to 
anybody; it will  be  advising  the 
Improvement Trust.

The suggestion had been made that 
tiiere should be statutory  provision
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for providing alternative  accommo
dation.  I submit  that  to make  a 
provision of that nature open to judi
cial examination in civil courts will 
not be a very fair proposition because 
everything will be held up and noth
ing will move.  It has to be remem
bered that this process of slum clear- , 
ance, provision of services, and evict
ing imauthorised occupants is not a 
very  pleasant  job.  The  original 
wrong-doing of  the individuals  is 
generally forgotten and the popular 
sympathy is always in favour of the 
person who is in actual occupation, 
even though it may be illegal and 
unauthorised.  Therefore, any  steps 
that are taken are generally viewed 
with very great rigour and the en
forcement of normal rights is sought 
to be thwarted by one clog or the 
other.

The provision of rehousing  tene
ments, the provision of services and 
the provision of alternative  accom
modation are matters which  require 
a great deal of labour, detailed work 
and the like and they cannot be judi
cially scrutinised. If once this gate is 
opened  that they  are capable  of 
being scrutinised  by a civil  court, 
then every scheme will be held up 
and  nothing  will  really  happen. 
Therefore with  this rider  that the 
details of it will be given by my hon. 
colleague the Health Minister at a 
suitable opportunity, I submit  that 
this principle that the Bill should be 
extended to buildings  belonging  to 
the Improvement Trust, as reported 
by the Select Committee,  may  be 
accepted.

With these words I commend  the 
motion that I have already moved for 
the consideration of the House.

5 P.M.

Mr. Speaker: Motion moved;

“That the Bill further to amend 
the Government  Premises  (Evic
tion) Act. 1950, as reported bŷthe 
Select Committee, be taken into 
coiMjideration.”

Pandit  tihakiir  Das  Bliargava
(Gurgaoh): May t make a request? We 
have just heard from the hon. liiinister

who moved this motion that he is not 
in a position to give certain details. 
He has not been able to v̂e us  the 
full picture.  If his colleague, the hon. 
Rajkumari Amrit Kaur, is able to’ fill 
the gap it will be better in the inter
est of a fair debate. What has she, for 
instance, to say about the Advisory 
Board and other matters?  Otherwise, 
all the arguments from this side may 
not be helpful.

Mr. Speaker: The  hon.  the Health 
Minister may intervene at this stage. 
The hon. the mover of this motion will 
have an opportimity to reply.

Sardar Swaran Singli: I submit. Sir, 
that so far as the  general  principle 
contained in the report of the Select 
Committee is concerned,  Government 
stand by this assurance.  In the lî t 
of the observations made by the h(». 
Members if any clarification is neces
sary, only  then  would  the  Health 
Minister like to intervene.

PandH Thaknr Das Bhargava: We
want to know the full picture of the 
whole scheme.

Sardar Swaran SInjrh: I do not Know
what the hon. Member means by the 
full picture of the whole scheme.  I 
cannot give details—̂that  this  road 
will be here, or there will be a three- 
storeyed house or four-storeyed house 
there and the like.  That is a matter 
of detailed drawing up of the scheme. 
But the general principle is that  in 
these matters the Improvement Trust 
will take the advice of an advisory 
body.  This is  a matter of principle 
and once this Bill is approved by the 
House, then the details  about  the 
working of the advisory body and all 
that can be worked out.

Pandit Thaknr Das BharsATa: May I
know what is being held back from 
us? What has the  hon.  Minister for 
iTealth to teU us? After all this is not 
the Bill of  the  Health  Minister’s 
department;  he is  only  officiating 
for her Ministry.  I want her to give 
Us full detafls as to what,the sch€ifte 
is, what are th& functions of the Board,
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etc.  Supposing the scheme is satisfac
tory, the House  will  be  much more 
satisfied than with the generalisations 

which we have heard from' the hon. 
Minister.  The mere fact of the exis
tence of an advisory board is not suffi
cient; we must know what  the advi
sory boards are and what their  func
tions will be. '

^
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Mr. Speaker;  The Health Minister 
may say what she has to.

The Minister of Health (Rajknmari 
Amrit Kanr): Mr. Speaker, Sir, per
haps, I may say just a few words now, 
because to go into  minute  details is 
rather difficult.

I would first  like  to  refê to the 
meetings that were held and the assur
ances that were given.  Now the assur
ances that were given were that the 
Delhi Improvement Trust would seek 
the advice of  the  citizens  of Delhi, 
those who know where the slum dwel
lers live and those that are concerned 
with the  refugee  population  with a 
view to seeing that In all matters of 
slum clearance we should be able to 
afford better living conditions to slum 
dwellers and that we should provide 
alternative accommodation to persons 
who were to De evicted In localities as

near as i>ossible to where they are liv
ing at present.

May I also submit that at this stage 
much  water  has  flowed  under the 
bridges  since  these discussions were 
held.  The Delhi Development Authori
ty has come into being which has al
ready got on it as members, for  ex
ample, the Development Minister of 
the Delhi State and others.  The Im
provement Trust is now not selling 
any more land.  The Chairman of the 
Improvement Trust is actually Secre
tary to this authority. All plans  of 
slum clearance, and all plans of fur
ther building have got to get the sanc
tion of this body which  is a very 
representative body and has, repre
sentatives of the Delhi State Adminis
tration as well.  So that, things  are 
very different now from what  they 
were in the old days.

I wish again to assure Members that 
nobody will be evicted without alter
native  accommodation.  We  never 
have evicted anybody without alter
native accommodation. After all if you 
have to clear slum areas and there 
are 10,000 people living where accora- 
ing to standards of health there should 
only be 5,000,  naturally  those other 
5,000 will  have  to  be  removed to 
another jriace.  You cannot go in for 
slum clearance, or solve this problem 
of congestion without a little hardship 
coming to some people.  But, as far 
as pssible, we will  try  to give them 
accommodation  where  they will be 
able to earn their Uvellhood and not 
suffer monetary loss.  I would again 
say that the Improvement Trust has 
nevmr broken any of the assurances 
that were given on the floor of this 
House.  In this  Delhi  Development 
Authority, I would like to remind hon. 
Members, there are three Members of 
Parliament—Shrimati Subhadra Joshi 
is there, Shri Nawal  Prabhakar  is 
there and Shri Kailash Bihari Lai is 
there—I think I am rignt in the three 
names.  So that.  Parliament  also is 
well represented on  thia  Committee 
and they advise us in regard to ef«ry 
step that we take.
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I need hardly say that I echo every 
word ot what my hon, colleague the 
Minister of Works, Housing and Supply 
has said. We have never intended to 
break, nor broken any promises; nor 
will we break them in future.  May I 
also mention that we are both Pun
jabis and if 2iny anybody’s heart aches 
for the refugees it is  the  hearts of 
these two Ministers  that ache more 
than any others.  We are not out to 
disturb or hurt the refugees in any 
manner and I do hope that with this 
assurance  and  the  fact  that  the 
Improvement Trust being a statutory 
body of Government should have the 
same powers  as  Government for it 
would be invidious for it not to have 
these powers, and also the assurance 

given by me and my hon. colleague, 
1 hope this House  will  accept this 
Bill.

Shri Feroze  Gandhi  (Pratapgarh 
Distt.—̂ West cum Rae Bareli Distt.— 

East): May I ask a question of the 
hon. Minister?

I would like to know whether the 
attention of the hon.  Minister has 
been drawn to a statement made by 
the hon. Speaker a few days ago when 
he visited the  colony  known as the 
Jumna Bazar where about 10,000 peo
ple are living.  They have been asked 
to leave that locality and land In that 
locality Is being sold to rich persons 
in Delhi.  He has drawn the attention 
of Government to that.  Now if these 
slum areas are going to be developed, 
and new  and  better  buildings are 
going to be put up, how is it going to 
be done? If you are going to sell this 
land to rich people naturally they will 
put up palatial houses and residences 
either for themselves or for rent. What 
measures are you taking to  prevent 
this happening?

It was  said  just  now that  the 
Improvement Trust does not sell land. 
Now if the Improvement Trust does 
not sell land, somebody else sells land. 
It makes no difference.  Who sdls the 
land makes no difference as long  as 
that land is sold. Now when land is

sold, naturally the persons to whom 
it IS sold .has got  a  right  to build 
whatever he likes and the people who 
are Uvmg in that locality are asked 
to go ten or fifteen miles away.  It is 
not a proper thing that persons work
ing In a  locâty  and  living theiB- 
should be asked to move ten or fifteen 
miles away  from  where  they are 
living.  This is a very serious  thing 
which all of us are facing every now 
and then.  I would  like  to know if 
any attention is paid to them.  *
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Rajktunari Amrit Kaur: I may refer 
to the hon. Member’s question and say 
that no land has been sold  recently 
by the Improvement Trust.

Shri Feroze Gandhi: I said that it 
makes no difference who sells it.  If 
you like, I can give the name of the 
person to whom it has been sold; it is 
Bawa Bachittar Singh, a millowner in 
Delhi.

Rajknmari Amrit Kaur; As far as I

know, no land has been sold by *us ta 
anybody  fai  that  area.  To Bawa 
Bachittar Singh the Improvement Trust 
has not recently sold any land.  As far 
as building  is  concerned,  there are 
strict regulations that no building shalt 
go up anywhere without reference to 
the  Delhi  Development  Provisional 
Authority.  So far as I lemember, the- 
land that has been referred to belongs 
to the Improvement Trust, and if that 
is so, no sale  can  have now takea 
place and has taken place.
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1 am also here to say that nobody is 
:being asked to go ten miles away.

Mr. Speaker; The  hon.  Minister’s 
attention has been drawn to the âct 
that six or seven plots have been sold 
1)y public auction at Rs. 60 or Rs. 70 
per square yard  and  some persons 
have built  Gita  Bhavan  and some 
ôther Bhavans.

llaJkimiaH Amrtt  Kaor: That was
not now but a long time ago.

Shri Feroze Gandhi: There is one 
great difficulty.  If we point out some
thing, the  Government  says that it 
happened some time ago.  Now  the 
people are already staying there, they 
are dwelling there: what are they to 
do? Are they to go  15  miles out of 
town? There are 10,000 people in that 
area.  I think the besftfilng is that 
you nay back the money and take the 
iana.

Pandit Thaknr Das BhargaTs; The
Ajmeri Gate people  were  sent seven 
miles away to Rameshnagar,  Andha 
Mughal, etc. where there is no means 
of livelihood for them.

Rajkumari Amrit Kaur: No one will 
be removed ten miles out; no one will 
be removed to a place where there is 
no assurance that they will get their 
livelihood there.  So far as I remem
ber—I have  not  got  the. facts and 
figures with me here—this particular 
area  had  been  marked  out  to 
be  kept  as  an open  space,  as 
an open park,  and all these  peo
ple now there have built for them- 
aeives these huts in  an  unauthorised 
manner. I did ask the matter to be 
explained  to  you,  Sir,  because 
I imderstood that you had  taken a 
special interest  in  the  case.  These 
were all unauthorised structures, and 
we have not dealt harshly with them, 
and no one has been turned out. These 
dwellings are very near a cremato
rium, and in my opinion, a cremato
rium is a sacred place and should not 
have this type of dwelling house or 
any type of building  near  it.  We

should have a clear open space in the 
vicinity of the crematorium.  That is 
the ideal. But I shall  be  perfectly 
willing to go into details again in re
gard to this, and I would like to assure 
hon. Members that I shall ask some 
of the refugees themselves or some of 
the Members  that  the  Parliament 
may themselves agree on to come and 
advise me in regard to all these places 
where refugees live. I shall see  to it 
that the land is not sold.

Shri Feroxe  Gaadhl: Outside  the
House nobody bothers about us.  It is 
only here.......

Baflnimari Amrit Kaur: i  do not
catch him..................

Mr. Speaker: The hon. Member says 
that outside the House, the Members 
are not cared  for,  and  inside the 
House............

The Minister of Defence Organisa
tion (Shri Tyagi): Tens  of  times 1 
have called the hon.  Member and
given him tea. (Interruptions).

Mr. Speaker: Order, order. When a 
question was put, the hon. Minister has 
explained the situation and has sug
gested to  hon.  Members  that there 
are a number  of  slum  areas in the 
capital city, hon.  Members may go 
and visit them and make suggestions 
to her.  She openly says in the House, 
she giveg  an  assurance,  that hon. 
Members can go round and make their 
own suggestions  which  will be con
sidered by her.  She has not said the 
last word about  it.  She  has stated 
that that is the conclusion to which 
she has come.  Other  hon. Members 
can come and place before her reason
able giounds as to why that partlculai 
course ought not to be adopted, and 
In that case I am sure she will change

Rajkumari Amrit  Kaur: 1  would
like to give the assurance to my friend, 
Shri  Feroze  Gandhi,  that if it is a 
question of any land having been sold 
to anybody here or  there,  and rich 
people are buUdtog Bhavans there, I 
will certainly not allow that.  I will 
consider the question il this has been
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done.  If necessary, we will acquire 
the same for the price that was given, 

and I say with all the emphasis at my 
command that I will see that the poor 
are not penalised In any manner.  As 
I said before, I shall ask for confirma
tion that land has not t>een recently 
Bold to rich persons and even wnere 
plots had been  sold  earUer, furtliei 
construction has been stopped under 
the powers with the DJ5P.A. with a 
view to seeing that if this land is to 
be kept is an open space, no building 
«hall be allowed thereon.  If it is a 
question of rich people having taken 
land, which really should go tor con
struction far poorer people who earn 
their Uving there,  that  matter also 
will be looked into. I will give this 
assurance.

SIhil Fence  Gandld: The  other
assurance I want 1b  that  If  any of 
them are removed  irom  the present 
dwellmgs, some  accommodation  will 
be provided for them,  say,  within a 
mile or two and not  more  than two 
miles away.

Bajkumail Axnxlt Kanr: It  is not

always possible for me to say within 
a mile or two because the areas are 
so terribly congested,  but I do give 
the assurance that we do not remove 
persons unless we feel that they can 
earn their livelihood in the other place. 
I suggest that even if they are remo
ved five miles away, I shall see that 
they get occupation  there  and that 
this objection will not be there.  But 
it is not always possible  that I can 
find accommodation within a mile or 
two People have to go round Delhi 
as I go round almost once a week to 
see what the conditions are in which 
these people  live.  Nobody  knows 
Delhi better than I do. I am out to 
clear up the mess and not to create a 
further mess.

Paadlt Thakur Das Bhargava: May
I put one question? The hon. Minister 
has said that it Is not possible always 
to give accommodation within a mile 
or two.  Still I want to know whether 
those that might have been asked to 
go away and given other accommoda

tion elsewhere can earn their liveli
hood there.  This is the point.  I was 
the Chairman of the  Select  Com
mittee and we had occasion to inspect 
the spots  and go into  the  matter 
rather deeply. The hon. Minister may 
place any evidence she  has on the 
Table of the House to show that such 
persons who were removed could get 
their livelihood there. I would like to 
know if there is any such  evidence 
with the hon. Minister.  If she  can 
satisfy us on this point, many of the 
objections will go away, because this 
is the main objection.

Shri D. M, Trivedi (Chittor): On a 
point of order. Sir.  You were pleased 
to allow two questions to be put, but 
then this has, developed into a sort of 
a debate across the Table.  It would 
be really better if we are able to know 
something.  We  do  not  belong to 
Delhi; we have absolutely no idea of 
the Advisory Committees. This law is 
meant for the whole of India.  The 
whole of India is interested, not only 
the Delhi Improvement Trust.

Satdar A. S. Salgal (BOaspur): This 
is for the improvement of Delhi.

Shri U. M. Trivedi;  WiU  the hon. 
Minister be pleased to read the amend
ment that has been given in clause
3.  Clause 3 says.........

Mr. Speaker: We need not enter into 
a discussion again.  The hon. Member 
also will have an opportimity to par
ticipate in the discussion. As he point
ed out, this need not become a ques
tion hour once again.  Enough ques
tions have been put to the hon. Minis
ter for clarification,  and  if anything 
more is to be done, she may have an 
opportunity to  explain  one or two 
matters at the end.

Siiri K, K.  Basil: (Diamond  Har
bour):  What  Pandit  Thakur  Das
Bhargava has asked is very pertinent 
for this discussion.  We want to know 
how they are removed.

Lala Achlnt Baoi: I put two ques
tions  owe. whether ttie Advisory CJom- 
mittee is going to be set up, and an
other, when it is going to he set up.



Bajkamari Amrlt Kaar:  Sir» I may
say that under this Delhi  Develop
ment Authority an interim plan has 
been drawn up and Members of Par
liament are going to be given a free 
view of this plan. This will give them 
an extremely good idea of how Delhi 
is to develop, how open  spaces are 
being provided, where they are kept 
and what provision is to be made for 
slum clearance.

Now I may give two instances.  The 
slum evictees of Delhi Ajmeri Gate 

area were removed to Andha Mugal 
and  Karol  Bagh.  If  you  see  the 
wretched quarters from  where they 
were removed and see their  present 
premises, you will know that they are 
happy now. Another scheme is  going 
on imder which some  of  them have 
been moved  to Thilmila  Teharpur 
where further quarters are being con
structed.  We have also seen to it 
that they are going to get occupation 
there. .

Mr. Speaker: I  am  not  going to 
allow this kind of questions and cross- 
questicMi.  Is there any hon. Member 
who wants to speak on this Bill?

Some Hon. Members rose,

Mr. Speaker:  Shrimati  Subhadra
Joshi.
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Shri  U. M.  Trivedi:  We  have
bfeard the discxissions that  went  on 
between the Ministers and several of 
the hon- Members interested  in this 
jubject.  I for one have felt one thing. 
After reading this Bill, I was wonder
ing whether this was meant only for 
Delhi or a BiU seeking to amend the 
Government of India Act of 1950.  It 
is in my opinion a very mischevious 
Bill and, although the concentration 
jtias been on Delhi yet it has got far- 
reaching effects.

It is true, at one place in clause 4 
it is mentioned that it shall apply in 
relation to the State of Delhi and to 
the premises vested in the Delhi Im
provement Trust.  But that is not the 
end of it.  The discussion about the 
Advisory Committee, which we  find̂ 
mentioned in the proceedings of one 
of the sittings of the Select Commit
tee, does not find any place what̂- 
«ver in the amendment that is being 
put before the House.

What I find, and which I want to 
place before you, is this.  The defini
tion of “public premises** is what in 
ordinary logic amounts to saying that 
the C3k>vemment is trying to blow hot 
n̂d cold in the  same breath.  The 
definition lays down  that  whatever 
las been requisitioned by the Govern
ment or has been taken on lease by 
the Government shall be treated as 
pubUc premises.  Also, whatever is 
let out by the  Delhi  Improvement 
Trust will be treated as public pre
mises.  I cannot conceive of an idea 
that what has been let out by the 
Delhi Improvement  Trust  will  be 
treated as public premises, but noth
ing is mentioned  about  the  public 
premises as such; that is to say, those 
premises which have been requisition
ed by the Government.

Then we again  provide  another 
thing.  If these premises are  sublet, 
then the definlUon of  ‘unauthorised

occupation’ is a peculiar one passing 
over ordinary conception of law.  In 
one breath we are trying to do away 
with all the principles of the Trans
fer of Property Act.  The ordinary 
law, the Transfer of  Property  Act, 
provides that you must give notice of 
this thing and the notice must at least 
expire in the period of the tenancy, 
or that the notice must be for a paali- 
cular period or a particular length of 
time.  All that has been  thrown to 
the wind and it has been put down:

“(e) ‘unauthorised occupation’, 
in relation to any person autho
rised to occupy any public pre
mises, includes the  continuance 
in occupation by him of the pre
mises after the  authority  under 
which he was allowed to occupy 
the premises has been duly deter
mined.”

Either the Government or the Select 
Committee ought to have changed the 
words; ‘unauthorised occupation*. The 
wording  ought  to  be;  ‘somebody 
continuing on occupation  after  the 
termination of his period of tenancy”. 
But here, how can it be called  an 
unauthorised  occupation?  I cannot 
conceive  that  position.'  Once  you 
authorise  a  particular  person  to 
occupy a particular premises, he is 
the authorised person to occupy it. 
He may continue even after termina
tion of his tenancy, but you cannot 
call it an authorised occupation.  You 
are giving him notice of this by post, 
which may or may not be  received. 
The postal service is the only service 
and the service that  is to be  done 
here can be given by post  Some
body may forge or  somebody  may 
manipulate.  Many things are going 
on  in  this Development Trust.  I 
have been receiving so many com
plaints about the Delhi Improvement 
Trust.  One gets fed up with it.

There are some peculiar niles  for 
this Delhi Improvement Trust  If an 
honest man wants to make any change 
in the house, he is not  allowed  to 
make any.  Even a jaK or a Jaffery 
is not allowed to be put.  He is ask- 
ea to keep the space open for stray
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dogs and stray cattle which can go 
and settle there.  But if a dishonest 
man does not want to take any per
mission whatsoever, he is allowed to 
do anything and the man interested 
pockets Rs. 10 to Rs. 50.  Then the 
rule says, if it is proved  that  the 
imauthorised construction  has  been 
there for six months, nobody can do 
anything.  The dishonest man  goes 
free and the honest man who wants 
to go according to the law is let down 
and is harassed in  manner  beyond 
control.  That is what is  going  to 
happen in this law if you are going 
to make this change in this law.  You 
are giving a notice of 15 days for the 
termination of the  tenancy of the 
person who is in unauthorised occu
pation,  That person never  receives 
the notice.  Nobody knows whether 
he has received the notice but  the 
authorities go out with  the  whole 
police force  and make  the  person 
vacate the building.  The  Act  says 
that “if any person refuses or fails 
to comply with an order made under 
sub-section (1), the competent autho
rity may evict that person from, and 
take possession of,  the Government 
premises and* may for that  puriwse 
use such force as may be necessary”. 
The mighty Government is in posses
sion of the police force.  Already, 
the people are much afraid  of  the 
police.  Yet,  the  Government  will 
send a posse of ten  constables  and 
they will throw the luggage into the 
streets and get possession of the pre
mises.  Ordinarily, there ought not to 
be any difference between the Gov
' emment and the citizen of India.  If 
the citizen of India cannot get his 
premises vacated or cannot be evict
ed from his premises under the law, 
then, I would most emphatically  say 
that the Government also shall not 
have power to evict a person.  Of 
course, if there is an emergency,  I 
can understand.  But here, there is 
no question of any emergency.  You 
are making a law for the benefit of 
yourselves.  You want to  drive  an 
extra benefit on account of the fact 
that the Government has the power 
The Government should be placed on

a par with the ordinary citizen.  Why 
should  the  Government  take  so 
much power on their hands?  You 
are giving notice, a notice which may 
or not be served.  There is no proof 
of having served that notice.  No due 
process of law is followed  and  the 
ordinary conception of  law  is  not 
understood.  You  simply  send  a 
notice.  Somebody might have sign
ed  it.  Some  mischievous  person 
might get it signed  and  somebody 
would manoeuvre it  and  ultimately 
you say that the person must vacate 
the premises.  You are driving  out 
the person in this way.  This is too 
much.

For these reasons, I submit that the" 
new definition of ‘unauthorised occu
pation’ is what I call a  mischievous 
provision of law.  This is only for 
the benefit of the Government and it 
will only encourage  corruption  and 
nothing else.  It will do a good deal 
of harassment to the public at large 
and it will not help the people ex
cept that it may bring a bad name to 
the State.

Mr. Speaker: We are not discussing 
the whole Bill in general.  This is 
only an amending Bill. The scope is 
limited.

Shri U. M. Trivedi; I was humbly 
going to submit that the words ‘un
authorised  occupation’ have  been
defined in relation  to any  person
authorised to occupy any public pre
mises.  I think  the  hon.  Minister 
referred  to  the  judgment  of  the 
Bombay High Court in this  connec
tion.  I say that this  ‘unauthorised 
occupation’ is a very mischievous pro
vision of law.  With  the  powers
vested in the Government, once these 
word 5 ‘unauthorised occupation*  are 
mterpreteH in the manner suggested 
in the definition and are enlarged ta 
the extent suggested in this Bill, the 
provision runs like this:

In the Bill as it stands  now,  the 
provision runs like this:

“3 (b) that any person is in un
authorised occupation of any Gov
ernment premises/’
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There,  the  words  ‘unauthorised 
occupation’ were not defined.  The 
interpretation that has been put by 
the courts, and as you yourself as a 
lawyer may know, is to the effect 
that ûnauthorised occupation* means 
‘not  authorised’.  That  means,  the 
person concerned must  be  a  tres
passer, ab initio.  But here, it is not 
a question of a trespasser.

Mr. Speaker:  What does the hon.
Member suggest? If a man is allowed 
to occupy for a couple of months or 
three months or even, say, for a year, 
and then the Government  terminate 
the lease, is not the continued occu
pation an unauthorised  occupation? 
What else can be done in this matter? 
ah initio, it  may be all right for a 
timp.

Shri U. M. Trivedi: Yes; you know 
the law.  There is no doubt that he 
is in authoriser possession ab intio. 
But the question here is, they mxist 
follow a regular procedure  of  law. 
Do not stretch the meaning of ‘un
authorised’ or ‘authorised’.  If  you 
say that tenancy shall be terminated 
in a regular manner and  then  the 
person can be evicted, I would agree 
to that.  But, if you put the definition 
of ‘unauthorised occupation’  not  in 
the ordinary gramatical sense but in 
a sense which is quite different from 
what the term ordinarily means, and 
then, if you give the power to  the 
Government to evict the person just 
by giving 15 days’ notice by ordinary 
post—not even by registered  post—
I say that it  would  not be proper. 
Giving just a notice in  writing  will 
create mischief.  I submit  that  this 
thing must be guarded against.  The 
citizens of this country must be pro
tected against  such  mischief.  As 
legislators of this coimtry, we are in 
duty bound to protect the interests of 
the citizen-?.  'This power cannot be 
given to the Government since it will 
injure the interests of the public at 
large.

Mr. Speaker: Cannot rules be fram
ed to ensure that the person with
out proper notice ought not  to  bt 
evicted?

Shri U. M. Trivedi:  But  the  Act 
provides differently.  That is the diffi
culty.

Mr.  Speaker:  GtJvemment  must
have the right to determine the pro
cedure.

: The executive hafrShri K. BL
the powers.

Shri U. M. Trivedi; The executive 
authority has been  given  the  full 
rights.  That is what I say.  The Act 
says:

“the competent authority may, 
by notice served by post or other
wise, order that that  person  as 
well as any  other  person  who 
may be in occupation of the whole 
or any part of the premises, shall 
vacate them within fifteen days of 
the date of the service  of  the 
notice.”

So, if what you have suggeŝd is 
provided for, then we shall all agree. 
When Grovemment really  need Jthe 
premises, they should not be jeopar
dised in anyway, but, at  the  same 
time, in its attempt to get some pre
mises, it should not be high-handed or 
exercise arbitrary powers to  as  to* 
deprive the ordinary citizen  of the 
ordinary protection of law  that  is 
granted to him under  our  Consti
tution,

Shri D. C. Shanna  (Hoshiarpur): 
Can we not change that “shall” into- 
“will”?

Shri V. M. Trivedi: This is not like 
a professor taking a class here!

So, if we want to make an amend
ment, my humble submission would 
be this.  We should not just  focus 
our attention to Delhi alone and say 
that it will apply only to the State of 
Delhi for a particular purpose.  It 
wiU apply to the whole of India, and 
therefore, I would say that the l̂ect 
Committee has not done the proper 
thing in restricting it only  to  the 
Delhi people and the refugees.  Per
haps the Members of the Select Com
mittee were obsessed with the  idea 
that this would be applicable only to-
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the Delhi people and the  refugees.
But then the definition is an overall 
definition covering  the Government 
premises all over India and making 
them public  premises.  Tlius,  any 
house which  the Government  may 
requisition or lease will automatical
ly become public premises, and  the 
irony of fate will be that people all 
over India will be put to trouble  by 
this measure.

Shri N. B. Chowdhury  (Ghatal):
While moving the motion  for  con
sideration of the Bill as reported by 
the  Select  Committee,  the  hon.
Iffinister characterised  the Bill as a 
simple, short and innocuous one.  It 
is clear from the feelings already ex
pressed by the hon. Members that the 
Bill is not actually a simple and inno
cuous one but is a  Bill  of  serious 
, consequences to the people who are 
likely to be affected by it.
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Before I pass on to the considera
tion of the provisions of this Bill, I 
ôuld like to say a few words about 
the report of the Select Committee. 
From the report of the Chairman of 
the Select Committee, it appears that 
although  ̂ Bill was referred to the 
Committee on the  16th  November, 
1954, it took about eight months, and 
the report  was  submitted  to  this 
House on the 31st August, 1955.  Dur
ing this period, the Members of the 
Committee went to the various places 
in  Delhi.  They  went  to  the 
Jhandewalan area where the refugees 
have  colonised  themselves.  They 
went to the Delhi-Aj mere Gate area 
where the slums exist.  They saw the 
actual conditions and continued their 
deliberations for such a long time; 
still, I find that not a single word has 
l>een changed by the  Select  Com
mittee’s report  on  the Bill,  except 
two items, namely, ‘sixth year* and 
'‘1955’.  These are the two items which 
are underlined in the BiU as reports 
upon  by  the  Select  Committee. 
When there were so  many  eminent 
Members on the Select Committee and 
when they took such a long time, and

when they have actually seen to the 
conditions of the slums, we expected 
that they would  introduce  certain 
welcome changes.  Whenever a Bill 
is referred to the Select Committee 
and particularly when a Bill relates 
to  such  controversial  topics,  we 
naturally expect that the basic defects 
in the Bill should have been dealt 
with.  But unfortunately we have to 
regret that there is no such change, 
and apparently there is no statutory 
provision made in the Bill so as to 
allay the fears of the people who are 
likely to be affected by this measure. 
The scope of the definition has been 
expanded.  It has been said that as a 
result of the decisions of some courts, 
it was necessary to have this change 
and by using the words “public pre
mises”, they would now be in a posi
tion to effect summary  eviction  of 
persons without any notice.  As for 
the unauthorised occupation, the point 
has been very ably dealt with by the 
eminent lawyer  who  preceded  me 
aîd I need not dweU at length on it. 
The main thing here is human con
sideration.  Everybody would agree 
that there should  be  clearance  of 
slums and that our cities should  be 
planned better and be full of decent 
houses.  Even the people who  were 
living in the slums were certainly not 
happy.  Who would like to  live  in 
dirt and squalor?  Those people liv
ing there are trying to  clean  the 
slums.  It is not a question of  pre
venting decent houses springing up in 
place of these hovels; but,  it  is a 
question of life and death for these 
poor people who have been leading a 
miserable  existence  for  so  many 
years.

We are giving such wide powers to 
the Government  and  other  bodies 
like the  Delhi  Improvement  Trust. 
We know the history of the Delhi Im
provement Trust.  Whatever the hoa 
Health  Minister  may  say  in  ita 
defence, we have got the report of 
the Birla Committee; we know that 
for a petty amount lands were taken 
and huge profits were made by sell
ing them at  exorbitant  rates.  This
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is a matter of history on record and 
we cannot forget this.  Not only this; 
but we have also the recent experi
ence of how the Improvement Trust 
evicted the people and removed them 
to places so many miles away, thus 
depriving them of their  professions. 
When we are in possession of  these 
facts, how can the Government ex
pect U3 to accept the Bill as it is with
out certain amendments for removing 
the likely dangers for the people who 
will be affected?  So, instead of some 
vague assurance from |he  Minister 
which may not be  honoured,  there 
must be some statutory provision in 
the Bill itself.  Something has been 
Sciid about some advisory committee. 
We do not know its actual  composi
tion and the exact manner in which 
it will function; those  details  are 
not yet available.  We wanted  cer
tain information as to what actually 
has been done by way of providing 
alternate  accommodation  to  those 
people at  short distances,  so that 
they would be in a position to  eke 
their  livelihood;  but  those  details 
have not yet been supplied  to  the 
satisfaction of this House. Under these 
circumstances, we will not be in  a 
position to accept this BUI as it is.

There are certain areas such as the 
Jamna Bazar, Ajmere Gate etc.,  to 
which reference has been made, and 
where the conditions of the  people 
are very miserable.  Unless  Govern
ment take sufficient precautions  by 
way of providing alternate accommo
dation at places from which they can 
come to the tity and carry on their 
professional work, they would be in 
a very great difficulty.  So, we must 
be sure that actually steps would be 
taken to see to it that these people 
are not thrown into the streets.  We 
must rememt>er that these people— 
the artisans, the  cobblers  and  the 
masons—were responsible for build
ing this city.  It was the masons who 
built the places brick by brick. Now, 
when we are  going  to  have  sky
scrapers and  magnificient  buildings 
in the city,  when the  Government 
has annoimced a socialist pattern  of 
society as its goal, how is it that they

now bring forward legal arguments? 
The hon. Minister stands up and says 
these people were occupying certain 
houses rather illegally; originally they 
were squatting on those places and 
all that sort of thing.  My submis
sion is that the question must be con
sidered in a different way.  Those 
people were rendering useful service 
to the dwellers of the city, but they 
had no  houses, because  the  lands 
were all grabbed by a few i>eople in 
the city.  Under those conditions, they 
were forced to occupy those  places. 
You must take into consideration the 
himian aspects of the problem.  When 
you announce to the world that you 
are going to work  for  a  socialist 
pattern of society, certainly the res
ponsibility devolves on you to see that 
those people are not summarily evict-, 
ed, as provided here.

Power is sought to be given to the 
Delhi Improvement Trust  and  any 
other body which may be constituted. 
It heis already been pointed out that 
the provisions of the Act do not apply 
to Delhi alone, but to other places as 
well.  I see the hon.  Minister shak
ing his head.  I may  inform  the 
House that trouble has arisen  not 
only in Delhi, but in Calcutta also. 
In Calcutta they wanted  to  remove 
some slums in a  reckless  manner; 
but the people resisted and ultimate
ly it had to be postponed for some 
time.  Although we  welcome  slimi 
clearance and the provisions in  the 
second Five Year Plan in this regard, 
we must not make a beginning like 
this.  This is not the way  in  which 
the work is to be started.  If there is 
to be real town-planning and if decent 
hoiases are to be buUt in cities and 
towns, certainly we have to do it in a 
human way and in a more sjonpathetic 
way, keeping all these things in mind.

So far as Delhi is concerned, the 
Government would do weU to consti
tute a Central authority of their own 
and not rely on a  body  like  the 
Delhi  Improvement  Trust.  They 
should themselves undertake the re.s- 
ponsibility of developing  the  city, 
clearing the slums and building new 
houses.  At the same time, Govern-
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ment should give an assurance to the 
people who will be affected that they 
would be allowed to come back and 
live in those houses later on.  For 
the time being, they may be iMrovid- 
ed with alternate accommodation and 
conditions should be created in whidi 
they may not find any difficulty in . 
earning their livelihood.  Only after 
such an arrangement  is  made  and 
some amendment to this Bill is  ac
cepted whereby some statutory provi
sion would be made with regard  to 
the procedure by which any change 
will be made or people will be pro
vided alternate  accommodation  ac
cording to the due processes of  law, 
we can agree to this measure.  Other
wise, as the Bill stands today, it is 
not acceptable and as such  we  are 
opposed to this Bill.
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Mr. Speaker: I think  we will  be 
able to finish it in an hotir.

Pandit Thakur Das Bhargava: lliis 
will take more time as it is  a  con
troversial subject.

Mr. Speaker: I have heard almost 
all members except Pandit Bhargava.
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Pandit Thakur  Das  Bhargrava:  I
have spoken on this matter twice be
fore.  I will take more than an hour. 
I will give you full facts and I will 
not repeat what others have said.

Mir. Speaker: The v̂ry fact that he 
has taken two hours indicates that he 
will not take much time now.

Shri D. C. Sharma: Others also want 
to speak.

Mr. Speaker: Then we must  have 
six hours for this.

Sardar Swaran Sinirh: Some mem
bers, on this side also want to speak.

Mr. Speako*: I am allowing every 
hon. Member to speak.  But if every 
hon. Member takes more than 10—15 
minutes, I will have  to  allot  ten 
hours.  But I do not want to hustle 
any hon. Member.  This is a  beaten 
track and again and again reference 
is made to the  same  thing.  Only 
three or four more members are in
terested in this matter.

Shri  M.  K.  Moitra  (Calcutta— 
North-West): An hon. Membei* of this 
House has opposed the granting of 
wide powers to the Government or the 
Delhi Improvement Trust fqr ejecting 
people.  He has suggested  that  the 
law should take its own course.  But 
when law is allowed to take its own 
course, it must follow certain princi

ples.  Here I have got  the  Second 
Five Year Plan where principles for 
clearing slums have been laid  down. 
These  principles  clearly  state  as 
follows—(it is mentioned on page 562 
of the book)—

“The scheme is based on  two 
main principles.  The first princi
ple is that there .should  be  the 
minimum  dislocation  of  slum 
dwellers and the effort should be 
to rehouse them as far as possible 
at or near the existing sites  of 
slums so that they may  not  be 
uprooted from their fields of em
ployment.  The second principle 
is that in order to  keep  rents 
within the paying capacity of the 
slum dwellers, greater emphasis 
should be  on the  provision  of 
minimum standards of  environ
mental hygiene and es,sential civic 
amenities rather than on, the con
struction of elaborate structures.” 
These are the principles that have 
been laid down. '

Mr. Speaker: As it is six  o’clock 
now, the hon. Member can  continue 
his speech tomorrow.

6 P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
23rd August, 1956.
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{Wtdtwdmŷ 22nd August, ips6J

MINUTES  OF 
COMMITTEE  LAID 
THE TABLE

COLmMMl
RULES
ON

3915

Minutes  of  sitting  of Rules 
Committee held on the 7th 
August  1956, were laid on 
the Table.

PAPfiR LAID ON THE TABLE  3916

Draft Mining Leases (Modifica
tion of terms)  Rules  1956 
were laid on the Table.

REPORT OF  COMMITTEE 
ON PRIVATE  MEMBERS*
BILLS AND RESOLUTIONS 
PRESENTED  .  .  .

Rfty-ninth  Report  was  pre
sented.

PETITION  PRESENTED  .

Shri  Viswanatha Reddy pre
sented a petition signed by a 
i»eiuioner in rcspect of the 
Mof"»i  Vehicle  Act  and 
Rules framed thereimder.

DETENTION OF A MEMBER

The Speaker  informed  Lok 
Sabha that he had  received 
a  letter  dated the  18th 
August, 1956 from the Judi
cial Magistrate, First Class, 
Second  Court,  Ahmedabad 
saying that Shri A. K. Gopa- 
lan. Member,  Lok  Sabha, 
was arrested on 17th August, 
1956, on the allegation that 
he committed offences puni
shable  under  sections 143 
IJ».C. and 180 LP.C.

3916

S9I7

3915
3917-^

DEMANDS  FOR  EXCESS 
GRANTS, 1951-52

Discussion  on  Demands  for 
Excess Grants, 1951-52 was 
taken up and the Demands 
were voted iniull.

MOTIONS Jie: DISPLACED 
PERSONS (COMPENSATION 
AND  REHABILITATION)
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Columns

3920—3956

RULES

Further discussion on motions 
regarding  modification  of 
the Displaced' Persons (Com
pensation and Rehabilitation) 
Rules, 1955 as further amen
ded  by  Notification  No.
S.R.O. 1161, dated the 30th 
April, 1956 was  continued. 
The discussion was conclu
ded and Shri Radha Raman’s 
motion was adopted.

BILL UNDER CONSIDERA
TION .....................................

The Minister of Works, Hous
ing and Supply (Sardar Swa- 
ran Singh) moved  for  the 
consideration of the Govern
ment  Premises  (Eviction) 
Amendment Bill, as reported 
by the Select  Committee- 
The  discussion  was not 
concluded.

AGENDA FOR THURSDAY, 
23RD AUGUST, 1956—

Further Discussion  on  the 
Government Premises (Evic
tion)  Amendment Bill,  fs 
reported  by  the  Selcct 
Committee  and  discuMion 
on situation in Naga Hillt.

3957—4050

4050—82
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